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' 25.4.2000; Application is admitted.Issue
L . :
e notice on the respondents. -
"*"""“*1'1”“ L ) ' Mr.G.sarma, learned counsel

“Ctopy of this order be
furnished to the counsel
for the parties.

,,/

e the applicant prays for an interim
'\'3§;u xh- '} order and submits that the applicant
may be allowed to draw an advance for
travelling by air and for treatment.

The applicant may submit represen-
~tation within two days from'today and
the respondents shall consider the
prayer of the applicant within three
days from the date of receipt of the
representation from the applicant.

/\(;/"f Pleon Koo Croe List on 5.5.00 for orders.
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Learned counsel Mr G. Sarma for °
the applicant. and Mr B.C. Pathak,
learned Addl. Cc.G.s.cC. for 4. -the

reépondents.

~ Learned counsel for' the
applicant submiés .that .. as per
direction O the Tribunal .- dated
25.4.00 the respondenos have disposed .
of the representatlon of the applicant )
vide order dated 28.4.2000 (Photocopy
,0of which has been pa?uced before me|

today). The learned <Sounsel *for the

\,

appllcant submits that the case of the
appllcant has not been examined by the
concerned authority in the right
perspective and have rejected the
claim of the applicant by strictly
following the rules and showing “§
disregard to the immediate requirement J
of the treatment to save human life. |
He further submits that the -appiicant-t
is a permanent employae -+0f the
department and is not a - stranger.
Consequentiy, if by bypassing the ﬁ
rules some money is .granted to' ~tﬁ“‘*
applicant for emergent treatment of
his wife even then the Government is
not estopped from enéhiring into the
matter subsequently, after treatment.

Therefore, the respondents be directedr‘

~to release the amount for treatment of |
- the applicant's wife including money
necessary for her travel by air to
Chennai alongwith two escorts for her
| assistance as per the requirement off
her &ilment. Opposing the submission|
of the learned - counsel for the
applicant,  the learned Standing/,
Counsel submits that while examining
the case of the applicant for grant of;

advance as per the direction, the

SN
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department was duty bound,

consideration the relevant rules

treating Doctor of a

Hospital or Central Governmu{é‘
Scheme was necessarily requ1P ;
submitted by the applicant ?ﬁ _
money for treatment and fo
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any such
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certificate ané“
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Mcf, of the Registry Date Order of the Tribunal
5.5.00

the department in which the applicaqt
is presently serving. At this stage I
would not like to go into the merits of
the case regarding essentiality
certificate, and need of the applicant
to take his wife by air to Chennai, for
treatment because any debate on this
. point might be causing prejudice to the
case which could be argued at length at
the appropriate time. <Considering the
urgency in the matter and in order to
save human life, not strictly followigg“"
the complianée of the rules, I would
like to direct the department to gfanf
. : - the applicant Rs.30,000/- for treatment
' of his wife and money appropriate to
allow him to travel with his wife by
plane from Guwahati to Chennai and back
and the question of entitlement of the
applicant's travel by air could be
lboked into subsequently.. As per the
submission of the 1learned counsel for
the applicant, it may be observed that
in case the applicant is not able to
satisfy the Court regarding his claim
as per Rules, he would refund the money
with interest. We may consider that .
this submission is made keeping in’@iew
the bonafide immediate necessity of
treatment of the applicant's wife.
Further, 1t may be observed that thé
applicant being in permanent. Government
employment with the respondents, the
money could always be recovered from
him if he 1is subsequently found not
entitled to the same. One thing which
should be kept in mind 'is that the
applicant as per his status in the
department and looking to hisrpay scqle.

.
is entitleed to travel by approprléte
1

.
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| annum for the entire period of thy

class in the train and therefore,-\
ultimately, if the question of excess
payment or payment over and above his
entitlement comes for debate then only
the excess part of the amount paid
could be debated upon. o~
;

erepiﬁg in view &f the above
discussion, - it is ordered and the
respondents are directed to pay
Rs.30,000 for treatment of the
applicant's! wife and also release
appropriate amount of money to the
appllcant for travel by air alongwith
hlS wife tb and fro Guwahati-Chennai.
The appllcant s prayer regarding
grantlng air travel fare for a second
escort is :refused. It is made clear
that the compllance of this crder would
neither aﬁfect the rights of the
reépondentaEfrom disputing the claim of \

the appllcants on merlt as per Rules

and cla1m1ng protectlon of their action
1 as1 per Rules nor would entitle the
- applicant to claim any extra benefits

' on.the basis of this order.

t

It is further ordered that the

applicant shall alsc at no point of

:tlmo in future would be able to claim

to retain the money so sanctioned on

' the ground that the same has since been

spent by him and cannot be paid back,
in: case he is ultimately found/held nox
entitled to the amount so disbursed to

him. He shall also be 1liable to pay

1nterest on the said amount @ 12% per,

. . N
retention of money.

%ﬁ(hv/
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10.7.00 ) Present: Hon'ble Mr S. Biswas,
’ . Administrative Member
N Non% for the applicant. At
Jq. o
«"request /Mr B.C. Pathak, 1earned A
t«"e.C.G.85.C. the case is adgourquf
posted on 26.7.00 tor~writtéﬁ,$€atf
nkm

’ ‘writte\n statement.

- orde§sn :
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that the ofder dated.5.5,00 £77 =
the Trlbunal has been compl.,,,é; Sthea,
and the /applicant is still 1. Zpol ok,
‘f{ospltal, Midras. The learned cou?
hmvever, seeks time to obtain in
-tionSr and the latest position to file*“
Four weeks furth;
time ‘};.s granted, \

List on 10,7.00 for further




J

»

Notes of the Registry

0'
‘ s

‘\V

‘ \Qr

/(,w

mwﬁ/{e

/f
AN /,(. .@\_.
ﬁifx‘»ffjgf- '

—er .

o

w/fo Djg

Ll Aexhroctory?
’12/0& DI

>z
H

of L/

Teed

et

b3l

;sm.weq, NPV AP

*

N

& 9res N0 S .

23 {9" M ¢ @a\( __‘ ~
1 _ le.,
! e

25.9.00 Present : Hon'ble Mr. Justice D.N. Choudhury,.

; Vice—Chalrman. I S

A N j» On the prayer of Mr. B.C. .Pathak, learned . j

Add1.C.G.S.C.}two weeks further time is allowed :
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;{28.11.00 Four weeks time is granted to fj_lzij_,
written statement on the prayer of Mr. '
. Bl o pr..thdk learned Addl-C-O.S.C for th9\~) 1
respondents. ‘f,‘ ;
List on 1.1.2001 for order.alongwithﬁ
: [,\,_V,V x
Vice-Chairman !
Py ﬂ.
1.1,2001 Let the case be listed along 1
No v @ abemsat— with O.A. 329/200 on 19.1,01 for .. E
\Urw\ baam Wl further orders.
' —~ |
,,,ﬂ ] Vice-Chairman '
“"\'W v//
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Wiy Beem etled tan ‘
24.1.01 List it again on 14.2.2001. X
/L,ST{-ZT In the meantime the respondents may
file written statement. “* \
Vice-Chairman T :
s~y
MNe- \~ 0’\«-} vJ' trd - K
9 e rame . ]14s2401 None appears for the applicant, !
W "3"-""’\ q—“‘“ I Three weeks time is allowed for -
X } £iling of written statement:. List
?fﬂ——— 743.01 for orders,
53| /N
vice~Chairr
’ lm
N Wwadren %{aj_‘zw.mv\‘!‘""
\\/ " \ 7.3.01 List on 21.3.,01 alongwith
¢
W b B : connected cases. In the meAnt]
“Eo respondents may file written :
QQQ'Q'O( o
oo
1m Vice~Cha firman
Nas weileo ehodenandt= | 213,01 List on 28.3.01 alongwith Oe«Aety
\% 1 . /\,,{l‘),(r No+.369 of 2000(M.P.H0957 Of 2000) fq
hearing. :
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2943.01 Mre.B.C.Pathak, learned Adal.“sveseC
prays for adjournment on the ground that
the order in C«A«N0,298 of 99 i1s awaited,
List on 4.4.01 for hearing.

Fo( e,

2'H~3J&@4 | im Member =

© 4.4.,2001 None appears for the applicant.
M\m& )7 e | one ‘

List again on 25.4.01 for hearing.

. Vice-Chairman

W nkm

‘\ 26.4.01 Mr. H.K.Das, appearing on
N\  behalf of Mrs. B.Dutta, Advocate, Govt.
P ‘ of Meghalaya, and Mr. G.Sarma, prays for
one month time to file rejoinder to the
- written statement. Prayer allowed.

’ List on 1.6.2001 for hearing.

.

L. Vice-Chairman

trd
%S S\Qwox\ x o
SO 1,642001 None appears for phessing the appli=:
) nNLU\ ,Qr\ /ﬁ’g_w " fcation. List the case for hearing on
~ 13-6-2001.
Mool Voo U u¢v&mm~J%. )
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The matter was called for hearing.

Afgé;;a—catts‘gfven pbngdgppears for the

. , . v
applicant. It is seen<€Ea€f§14eOI.

262401 and 1.,6.01 therewks no representae

|tion on behalf of the applicant. It

appears that the applicanthot interested
in pursuing this application. Application

lis dismissed for default.

\ C(Blssey
Member

 List on 17.8,01 alongwith M.P.NO.
162 of 2001.

; Member
1

| List on 5/10/01 alonguith M.P.NO, 162/2001
for order, |

(C S s

Membar

. ©  List on 16.11.01 alongwith OeAs
N0J/311/ 2001 for Admission.
B i A

i - Member

In view of the order passed in M.P.152/200%

thi? case is arxdsmed kR restorsd to file.

; List the casa for haearing on 5,12.2001
 alopguith 0.4.329/2000, 369/2000 and M.P.57/2000.
| g ( L_ L; &S;LA‘h)\/\—vm
E Mamber
|
! At tha requast made by Mr.H.KDas,
lsarned tSounssl apparating for the applicant, the
| cass is adjourned, = '
‘ tist the case again for hsaring on

‘2.%-2002.
. e (&
Member (J) Membar (A)
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concluded. Judgment reserved.
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. . . 149 of 2000
Original Application No, %29 of 2000
369 of 2000 and .

479 of 2001 - 2-20y,
Date Of Decisionooooonoao-'oo
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Sri Bimalend

= ame e

U Gupta

TS am o L

S —Petitioner(s)

—m e e _ Sri H.K.Das (O.z. 369/2000) _ _
Applicant appeared

“Versus=,

= > o :AdVocate for the
in person also. Petitioner(g

L -

;;n_“ -~ Union gfaxndian&, & e m'n.&Res;Jndent")

-0rs

=

- e e Sri g,g,egghgk&Qédgig_Q,§,§,Q,h_‘ncm;;Advooate for the -
: Re sporndent 7o)
THE HON'BLz ‘MR. K.K. SHARMA,

ADMINISTRATIVE MEMBER.
THE HON*Bp™ h

POrters of local Papers may be alloweq to see the
Jjudgment - ‘
2. Tc Le referred to th2 Repor:er or no;:, ?
3. Whether their Lordships Wlsh to see tre fair 2CPy of. the Jndument
4.  Whether the Judgment ig to ke Clrculated +¢ the other Benches ?

J udgment delivered by Hon'ble ﬁdministratiﬁe Member .
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Applications No. 149 of 2000,
o 329 of 2000,
369 of 2000 and
. | . 479 of 2001. |
Date of Order : This the 8th Day of February,2002

The Hon'ble Mr K.K.Sharma. Administrative Member.

- 8ri Bimalendu Gupta
- Senior Accountant,

Office of the Accountant General(A&E)

Assam, Beltola, _
Guwahati-29. - - +«~ Applicant.

By Advocate 7. G..u:ruc (0.A.149/2000, 329/2000)

Sri H.K.Das (0.A. 369/2000)
Applicant appeared in person in 479/2001.

' - Versus -
~ Union of India & Ors. _ + « « Hespondents.

By Advocate Sri B.C .'_Pathak. 2Addl.C.G.S.C.

QRDER

K .K +SHARMA , ADMN .MEMBER ,

All these abplications filed by the applicant

. are taken up' together as the issues raised in these |

» applications are common and mainly pertain.: to the reim-
bursement of air travel expenses f&r the t reatment of
the applicant's wife and alsc reimbursement of medicé]_
expenses. The applicant's case has been argued by Mr
H.K.Das, learned counsel for the applicant and the |

applicant also elaborated the arguments in person. .

2. The facts relevant for the purpose of disposal

of these applications are that the applicant's wife is

a State éovernment émphlt‘ayee. The applicant's wife gave

a declaration dated 10.7.90 to claim the medical reimburse-
ment facilities underiCCSMA Rules, as applicable to tﬁe :

applicant for her treatment and stated therein that she

contd..2



wculd not avail @ of medical allowance facilities from

the Government of Assam. The applicant‘’s wife is suffering
from different ailments. As per recommendation of the
treating physician of GMCH the épplicant's wife was
treated in All India Institute of Medical Sciences,New
Delhi. The applicant's wife was being treated by physician
of GMCH Dr Robin Medhi who advised that she should be
treated at Apolo Hospital, Chennai. She was treaeed at
Apolo Hospital Chennai from 2.2.98 to 2.2.98 and from
19.9.99 to 29.9.99. While she was under treatment at

Apolc Hospital, aheamoupttof Ba30p000[;3was sanctioned

by the respondent No.3 which was not sufficient for the
treatment and a fax message dated 24.9.99 was sent by
G.M.Finance, Apolo Hospital to the respondent No.3. It

is stated that review treatment of the applicant'’s wife
was approved by the Joint Direétof. CGHS vide his letter
dated 14.9.99 and air travel for 2 escorts wWas also
approved. The applicant's wife was released from Apolo
Hospital on 29.9.99. The respondents refused to provide
medical treatment at Apolo Hospital. The applicant had

to file én application before the Central Administrative
Tribunal being O.A. 149/2000 and vide interim order

dated 5.5.2000 the respondents were directed to release
the fund)to enable tﬁe applicant to travel by air for
review treatment. It is stated that the Director General
of Health Services by order dated 25.7.2000 conveyed
approval of the Government for air travel of the applicant
and his wife from Guwahati tc Chennai. The applicant's
wife received review treatment at Apclo Hospital,Chennai

from 23.5.,2000 to 6.6.2000. The respondent No.3 had
\C UL,

contd ..3



sanctioned Rs.30,000/~ as medical advance and #s.32,324/- as
air fare. The attending physician Dr D....Das and Dr R.
sridharan of Apolo Hospital Chennai advised on 31.5.2000,
1.6.2000 and 7.6.2000 to take the patient for second
opinion and treatment and also gave air travel certificate.
The applicant and his wife "~ .. travelled by air to Delhi
and the treatment continued from 8.6.2000 to 12.6.2000.

The patient was advised to report after 3 months for
review. The approval for travel to Chennai to Delhi and
back is still awaited. After treatment at Delhi the
applicant submitted the claim for‘medical advance and

air fare for review treatment. The respcndents did not
alléw the claim aﬁd the applicant moved another application
being O.A.369/2000 on 31.10.2000. By interim order dated

31.10.2000 the reSpondents were directed to sanction T.A

advance and also directed . not tof recover Rs.19,742/-.

The medical advance of Rs.48,000/- was sent to Indraprastha
Apollo Hospital, Delhi by bank draft on 16.9.2000. The
applicant‘'s wife received necessary treatment from 7.11.2000
to 13.11.2000 and the treating physician Dr R.Cl.Arcra
advised the patient on 13.11.2000 to report after 3 months
for réview treatmeqt; The applicant again applied for
advance for review treatment which was due on'13.2.2001.
The applicant sent reminders dated 15.3.2001 mnd 3.9.2001
alongwith the advice of Apollo Hospital Delhi.‘The res$pgon-
dents have not acted on the applicant's request. Finding
no other alternative the applicant‘'s wife moved a Writ
Petition being numbered as W.P.(C) 3660/2001 on 24.5.2001
before the Gauhati High Court and the High Court was

pleased to grant interim order with a direction to the

\Lk%u%%
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respondents to sanction necessary advance within a week
from the date of receipt of the order. The respondents
filed a Misc.Case No.816/2001 before the High Court
stating therein that the applicant®- - . had already
filed series of applications before the Central Adminis-
opthis matter

trative Ttibuna%f Because of the misrepresentation before
the High Court the interim order dated 24.5.2001 was
vacated. The respondent No.3 directed the applicant to
approach the Joint Director, CGHS, Guwahati to obtain
essentiality certificate for travel by air. Apcordingiy
the applicant approached the Joint Director, CGHS by
fax on 27.4.2001 requesting him to examine the patient
at her residence. Finding no respcnse to the appiication
dated 3.9.2001 the applicant submitted certificates from:
Dr Dilip Kr. Ghosal, DHMS dated 30.8.2001 and Dr J.K.Baruah,
RMP dated 28.8.2001 who recommended that the patient should
travel by air alongwith the attendant doctor. The applicant
submitted that the advice of Homoeo practitioner was :
legally valid and the same should be accepted by the
respondents. The respondents by order dated 25.4.2001
(Annexure-Y to 0.A.479/2001) had started recovery at the
rate of R.2500/- per month. The action of the responaents
has been challenged on numerous grounds. it ié stated that
the applicant has a legitimate right for treatment. The
impugned orders not sanctioning the ciaim of the applicant
on the grOund of not producing essentiality certificate
is contrary to the provisions of law and that the respon-
dents'have abused their powers in not providing the
applicant of legitimate right of medical treatment. Thev
arguments advanced on behalf of the applicant afe 3

(i) That certificate from RMP and Homoeo practitioner

LC U S
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are acceptable. For this purpose reference was made to

circulars dated 15.6.2001 and 17.8.2001. However on perusal
to these circulars it is revealed that these pertain: to
sanction of leave and also related to the Non-Gazetted
employees. Certificates issued by recognised medical .
practitioners may be accepted for sanctiocning medicél'leave.

(1i) 1£f the respondents are not compéterit to sancticn

the claim of the applicant the same may be referred am to

the Government.
(iii) The applicant has a fundamental right to be

treated by any medical attendant.

2. The respondents haQe filed written statement. It is

stated .that on 15.9.99 the applicant was sanctioned Rs.

32000/~ as medical advance and not Rs.30,000/~ as menticnedv

by the applicant. The advance was sanctioned on the basis

of an estimate of Dr R.Medhi, Assistant professor, O & G,

' Gauhati Medical College,Hospital. A bank draft of Rs.32000/-

was sent to Mediéal Superintendent, Apcllo HOSpital.Chennai
and it was stated in the forwarding letter that a certificate.
should be given whether the patient can travel by rail or
air and thaﬁ the céitificate was absolutely neCessary;

By fax dated 24.9.99 the Apcllo Hospital informéd the
Accounﬁént General (A&E), Assam that an additional amount
of Rs.30000/- was required for continuing the treatment.
accordingly another bank draft of ’.24,000/- being 80%'

of the estimate was sanctioned. However the said draft

"was held up on account of telephonic message from the

wese (A
applicant. The Hospital authorities argkalso asked to

verify the facts and however no meséage was received from

the Hospital. Meanwhile the applicant's wife was released

- from Hospital with advice to report back after 3 months.

In no documents it has been stated by Hospital authorities

_that the treatment of the apblicant's wife was suspended

\ Q{\‘&SL\QJVEW
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due tc non receipt of additional amount of k.30.000/4.
The respondents have filed Annexure-7 being a@vice dated
- 28.9.99 of the Consultant..hpollo Hospital . With regard
to the representation dated 16.12.99 for follow up treat-
mentiThe applicant did not submit any fresh estimate for
medical advance aﬁd.éssentiality certificate for air

‘travel neither from Apollo Hospital nor from treating

physician of GMCH. As the applicant is an employee covered

"

by CGHS facilities he ’is .. required to také permission
for air travel in terms of 0.M. dated 7.4.99. The applicant
was asked to submit.estimate for medical advance and
essentiality certificate tc the effect that air travel

was absolutely necessary. This was done by a letter dated
23.12.99 (Annexure-9). The applicant s.ubmit.te.d an advice
slip from Apcllo Hbépital (Annexure-le) which mentioned

as ﬁmeéiéally £it to travel by air“. This was noﬁvtreatea
as an essentiality certificate. The applicant did not
 obtain the approval of CGHS. The wife of the‘applicanézzil'
along being treated as an outdoor patient. The patient
undergoingAOPD treatment is required to procure medicine

from CGHS Dispensary. The applicant and his wife are not

entitled to travel By air as per their entitlements. For

air travel special approval cf Government of India,Ministry

' of Health and Family Welfare is required. The applicant
does not fulfil the essential requirements. When a

reference was made to the Joint Director, CGHS the Joint

Director, CGHS by his letter dated 21.1.2000 replied

as under :

>
L - [ ] L d L d L 4 . L * Ld . * [ 4

In the present context the certificate as
given by Dr Medhi of GMCH that the patient
is meddcallylfit tc travel by air and that
two escorts are required for the patient
is not sufficient. The referring doctor
has to state that the patients present
. condition is not such that she can travel

VUM o

contd..?

— ———}



ky _ by any other means of transport and air
travel is absolutely essential in her
case and also that two escorts are
essential. Without the "absclute necessity'’
clause in the doctors advise slip the
case for approval of air travel cannot
be recommended to the Director CGHS for.
obtaining permission from the Ministry.
Your office may therefore request Dr.R.
Medhi to incorporate this in his advise
slip - which we shall need to forward to
the Ministry while recommending the case

L] > * * L ] L] * L * * L * [ 4 "

The respondents also accordingly made reference to the

treating physician>Dr R.Meghi. who by his letter dated

24.2.2000 replied as under ;=

With reference to your above mentioned
letter I would like to say that air
travel to Chennai is not absolutely
necessary for Mrs Ajanta Gupta for her
Gynaecological problems.

 However, Mrs Gupta is having Neurological,
Orthopaedic and Haematological problems -
and she is - under treatment of Apollo
Hospital, Chennai.

As I am not an expert in these fields
of medicines, it is not possible for me
to give an opinion regarding absolute
necessity for air travel for her other
diseases. Opinion may kindly be -taken
from Apollo Hospital, Chennai where she
is treated." '
‘The applicant had also produced a certificate dated 21.4.2000
from Dr R.N.Pathak who had recommended shifting of applicant’'s
wife to Apollo Hospital, Chennai. The said advice was not
certified by competent authority. The necessary expertidectors
for treatment of applicant's wife was not available at
Guwahati or nearby places like Calcutta. It is stated that
_this certificate was not filedaby the applicant before
the respondents. On the representation dated 26.4.2000 the
‘applicant was asked to furnish tentative date of outward
Journey for follow up treatment so that the T.A advance
by admissible railway class could be drawn. As per rules
the applicant is supposed to obtain certificate from CGHS

- or the treating doctor of GMCH to permit air travel. By

contde. .8
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a letter dated 28.4.2000 the applicant was informed about
the reasons why air travel could not be sanctioned. On the

basis of interim order dated 5.5.2000 in 0.A.149/2000 an

advance of k. 30,000/~ was paid to Apollo Hospital through

Bank draft for foliow»up treatment and Rs+33,324/- was paid
to the applicant for air travel from Guwahati to Chennai
‘and back. The above amount was sanctioned subject to the

céndition that in case the applicant was nct able £Q satisfy

 the admissibility as per rules he would have to refund the

amount with interest. Regarding the applicant's claim of
examination by Dr Dilip Ghosal cr 19.5.2000 it is stated

that Dr Ghosal is a Homoeo doctor and as per his certificate

" he found the patient in a serious condition on the night

of 28.4.2000 and advised to consult with the doctor of
Apollo Hospital and to avoid long journey.the doctor found
the patient in a serious ccndition on 28.4.2000 and the
applicant intimated’on 9.5.2000‘tha§ Re the patient was

in a serious condition. If the patient was in a serious
condition she should have been hospitalised but no such
thing happened. It is s£§t§d that. the applicant was-more
«inte;ested-in getting éir travel andlless concerned about
the ailment of his wife. Moreover, if the patient was iﬁ'
a sericus condition nobodifgghio a Homoeopath. The illness
ofAthe applicant's wife is a fabricated cne and not baéed
on facts. The certificate of Dr Ghosal cannot be treated
as an essential certificate for grant of air fare. The
treatment of the applicént's wife was over at apollo
Hospital on 31.5.2000. she was prescribed medicines on
31.5.2000 and 1.6.2000. However, there was no reference on
those daﬁes for referring the case to Indraprastha Apollc
Hospital, Delhi. On 2.6.2000 the applicant sent a fax

to the respondent No.3 in connection with treatment at

L C LW
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- Indraprastha Apollo Hospital, New Delhi. The patient was

referred to Apollo Hospital on 7.6.2000 with the advice
that she is fit to travel by air. The applicaﬁt produced
a letter dated 616.2000 of the treating physiéian of
Apollo Hospital,Delhi where nothing is mentioned about
second medical opihion'of air travel. The advice that she
is fit to travel by air does not meet the essentiality
criteria of air travel. Dr Mukul QErma of Indraprastha

Apollo Hospital, New Delhi treated the applicant's wife

from 8.6.2000 to 12.6.2000. He advised the patient to.

avoid long journgy. travel by air (Annexure-N to the
written statementof 0.A.479/2001). This also does not

meet the-essentiality cr;teria as prescribed by Ministry

of Health and Family welfére 0.M. dated 7.4.99. The
certificates givén'by doctors are in ambigucus ﬁerm. It

is statea'that the applicant was not authorised to collect
unutilized amoupt of R.25,178/- out of medical advance of
Rs.30,000/- for Apollo Hospital éﬁ meet his air travel.
expenses from Chennai to New Delhi and New Delhi to Guwahati.
The applicant was required to refund the balance &nomt

of Bs.19,472/- out of refund of m.25,178/~ after adjusting
Rs.5456/- as medical expenses at indréprastha Apollo |
Hospital,New Delhi. The certificate dated 7.6.2600‘of
treating physician of Apollo Hospital,Chennai did not
mention that the condition of the patient was deteriorating
and she was in need of shifting to Indraprastha Apollo -
Hospital,New Delhi and she could not be treated at Chennai.

The wife of the applicant had never been an indoor patient

. while at Cheﬁnai or Apollo, New Delhi. Had the condition

of the patient been sericus she would have been hcspitalised.

Thus the statement of deteriorating condition of the

patient was a hoax to justify the grant of air travel

' e
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adVance. In the written statement it is stated that the

'applicant's bills should be examzaed and paid as per law

and rules as admissible. The applicant has failed to follow

- the rules and had not complied with the requirements of

the rules. It was also pointed out ﬁhat sanction for air
travel issued by Ministry'of Health and Family welfare
dated 25.7.2000 was revised by a letter dated 28.9.2000

as under :

(1) rpayment of amount of air travel
tc Shri Gupta to and fro Guwahati-
Chennai only as per the Hon'ble CAT's
Order instead of Guwahati-Chennai
New Delhi-Guwahati.

(il1) Submission of specific certification
of the treating physician of Apcllo
Hospital,Chennai to the effect that the
“"air travel for the patient is absolute-
ly necessary."

3. The matter has been extensively heard and as
mentioned above the learned counsel for the applicant as

well as the applicant in person argued the case. The case

‘Wwas argued mainly on facts. Mr B.C.Pathak, learned Aaddl.

C.G.S8.C supporting the‘writtenvstatement apecifically
referred to the rules. He referred to CGHS rules and O.M.
No.S-12012/4/97-CGHS(P) dated 7.4.99. He admitted that air
tfqvel is perﬁitted in respect of non eligible persons and
such permission is given by Ministry of Health and Family
Welfare on the basis of recommendation of Director,CGHS.

He also admitted that ex post factoc approval can also be
given. According to the learned Addl.c.c.s.c the applicant
had misrepresented the facts before the Tribunal as well

as the applicant's wife also misrepfesented the facts in
the Writ petition filed before the High Court. While
getting the.interim'ordef dated 5.5.2000 it had been ﬁtated
on behalf of the applicant that the applicant'’s wife was |

N b
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in very sericus condition and that in the absence of
treatment she was in danger of her life. In the writ_i
Petition filed before the Higthourt the applicant's
wife had suppreséed the fact that similarvissue was
pending before the Central Administrative Tribunal by
way of numerous applications. He further argued that
the réSpondents_haﬁe no objection in making ihe payment
- for legitimate claimp of the applicant subject to the
observation oflthe relevant rules. The applicant has
-deliberately not complied with the rules and the
applicant's égse deserves to be dismissed. Medical
benefits are provided to Central Govermment employees
a8 per Medical attendance Rules as applicable. Ruleé |
are statutory in nature and are made to overrule arbitrari-_
ness and ambiguity. When rules are there rights and

. : are known.
responsibilities of persons to whom rules are applicable [
The exercise cf discretionary power is reduced to a
~ great extent when rules are framed. In the context’of.
medical benefits, due to the exist@gnce of rules one
knows it as to what faciiities/benefits one is likely
to get. The rules alsc provide —for_certain requirements
which are to be observed by the benéficiaries to cl‘aimA
those benefits. There is no dispute that the applicant
is a CGHS beneficiary-In a place where CBHS scheme is
applicable, no option is given to phe employee to opt
out 6f the scheme. The applicant's wife had given an
undertaking to c¢laim the mediéal_benefits as per Central
’Government rules~appli¢able to the applicant. Having
perused the record and having heard the cbunsei!for the
parties at length as well as the applicant there is no
doubt in my mind that the nature of thg.treatment.of
the wife of the applicant was domicilary. There was nc

VO b
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case of any emergencys. The patient requirédy coneultation

and not hospitalisation. The record alsoc shows that the
' . been _ .
patient had/mmx given only consultation. The patient'sifgfe

.was not at stgke.‘The ruleSprovideﬁ for deéling with such
casepas well as cases requiring emergency treatment.Chapter
6 of the Compilation of CGHS Orders and Case Laws deals'with
the procedure for referral cases 'to recognised hospital’.

. The applicant‘’s wife was.feferred to Apollo Hospital,
Chennai. it is. a case»bf referral treatmenta Relevant
portion of Chapter VI para 2 (i), (v) and (vi) and para 4

are reproduéed below

%2 (i) In case of SERVING GOVERNMENT SERVANTS,
after the Specialist advises a proce-
durénin writing, the permission letter
for, taking such treatment in a CGHS
recognised private hospital/referral
hospital of choice in the same city, .
would be given by the payent depart-
ment/Office of the employee.

(v) In case the beneficiary, inspite of
: ‘the facility being available in the
another city, permission may be given,

- but in such cases Ta/DA would have
to be borne by the beneficiary himself/
" herself. o

(vi) For availing treatment outside the city
' - of residence of a beneficiary, the
permission of Director/addl.Directors/
Joint Director of the City would have
to be obtained.

4. In case of beneficiary,inspite of
- facility being avalilable in the city
still chooses to get treatment in
CGHS recognised Hospital in another
Cit.y . : "

The power for grant of such permi-
ssion are delegated to the Heads of
CGHS covered cities both in respect of
pensioners amd serving employees, but
without grant of TA/DA."

As per applicable'TA rules the{applicant is entitled to
travel by train and not entitled to travel by air. However,
air travel for medical purposes is'admissible as per
Chapter VI of the bompiiation offCGHS Orders. The relevant '
part of the rule is reproduced below :
: *air Travél - Pérﬁission may be given by
the Ministry of Health and Family Welfare

on .the basis of the recommendation of
Director, CGHS." '

L CUNS e
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Even there 1is a provision for exppost-fadto approval-.thder
‘normale,A.Rules alr travel is admissible to employées
drawing a basic pay of more than ?.16,400/- per month.
Admittedly the applicant is drawing less than Rs. 16,400/~

per month. Special provision is mé&e for non entitled persons.
The relevant instructicn is re-produced below :-

"Government may consider refund of air fare
paid in individual cases on merits,
provided they are satisfied that air
travel was absolutely essential and that

- travel by any other means, i.e. by rail
or road, etc. would have definitely
endangered the life of the patient or
involved a risk of serious aggravation

of his/her conditions.®

wcertificate required to claim T.A.

it is certified in writing by the
authorised medical attendant or by the
~specialist to whom the patient was
referred by the authorised medical
attendant or by a competent medical offi-
cer attached to the hospital to which

the patient was referred by the authorised
medical attendant for medical attendance
and treatment, that the journey was
unavoidably necessary to obtain appropriate
medical attendance and treatment under

the relevant Medical Attendance Rules

and oOrders."®

Under the relevant medical attendance rules simultaneous

<

treatment in two or more systems of medicine is not permitted.
The relevant rule is re-produced below

“Instances have come to notice where .
persons covered under the CS(Ma)

Rules, have received treatment simul=-
taneously in mcre than one system of
medicine. It has been decided that
treatment for the same ailment should
not be taken simultaneously in more

than one system of medicine under the
C3S(MA) Rules, 1944. There is, however,
no objection to treatment being received
simultanecusly in different systems of
‘medicine for different ailments. If
however, such treatment is being taken
for other dis2ases, this should be done
with the knowledge of the attending
doctors of the other systems concerned.”

There is a provision for advance T.A. also. The advance T.a
rules is reproduced below

. *“advance of travelling allowance to the
extent admissible under these orders
may be granted to Government servants
at the discretion of the authority
competent to sanctlon advance of

v
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on tour on production of a certificate
in writing from the medical authorities
mentioned in these orders to the effect
that the Government servant cr a member
of his/her family has been advised
medical attendance and treatment ocutside
the station (name of the station at
which the patient has been reccommended
medical attendance and treatment to

be specified) in accordance with the
relevant Medical Attendance Rules and
orders ."

appendix X of Medical R Attendance Rules gives instructions
for Government serVant..Para S5 of the relevant instruction
is reproduced below :

“At the time of leaving the hospital
after treatment,please get the
hospital bill and receipts, vouchers,
essentiality certificate, etc.,duly
singnd or countersigned by the

. authorised medical attendant or the
medical officer in charge of the .
patient in the hospital,as the case
may be, for the purpose of claiming
refund of expenses incurred."

Appendix XIV gives the form of essentiality certificate
to be produced for claiming reimbursement. Certificate B
is applicable in case of patients who are not admitted
to Hospital. The rules have been reproduced above to have
a better understanding of the issue. The relevant rules
shows that essentiality certificate by the authorised
medical attendant is necessary. The "authorised medical
be

attendap¢® has been defined in the rulesand means a Medigal
Of ficer under the employét of Central Government. Thus it

. for
includes CGHS Doctors. Similarly/the travel by other than
the enti;led mode qf transﬁort. essentiality certificate
is required to th€t extent that it was absolutely necessary
for the patient to travel by other than the entitled class.
The certificates produced by the applicant do not show
that the travel by air was essential. The docrors have
simply certified that the"patient is fit to travel by air.n
The type of certificatesproduced by the applicant do not '
meet the requirement of the rules applicable to the applicant.

Zontd.. 15
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No infirmity can be found in the order of the respondents |
in not accepting the certificates regarding air travel
produced by the applicant. The épplicant has not been able
to satisfy me in the proceeding before me that the travel of

ky the patient by air was essential and that she could

" not o travellca by the entitled mode of transport as per

he¢r entitlement.

4. | I have given a patient hearing to the submissions
ﬁade by the applicant and on his behalf. The gpplicant «
filed 0.A.149/2000 on 25.4.2000. On 5.5.2000 the applicant
prayed for an interim crder. It was submitted at ihat time
that there was an emergency énd thellife of the applieant's

wife was in danger. On cdnsideration of the submission of

the applicant, the respondents were directed to give an-

advance of Rs. 30,000/-. It was made clear in the interim N

order dated 5.5.2000 that if the applicant was not able to
satisfy the claim under the rules he would refund the money

&% |
with interest at the rate of W.12%. He was alsc not permitted

to spend the unutilized amount. The discussion above shows

for
that the applicant had misrepresented the facts gr obtaining -

the interim order dated 5.5.2000. Not only that the applicant‘

é aiso misrepresented.the facts in the Writ petition filed

before the Hon'ble Gauhati ngh Court on 24.5.2001 and also
obtained interim order . However, on 25.5.200:2§ﬁe correct
facts were pcdnted out before the Hon'ble Gauhati High
Court, the interim order was vacated. The respondents hé&e
becn intiﬁated the applicant the réquirement of relevant.
rules by-lette: dated 23.12.99 (Annexure-9 to the Written
statement in 0.A.149/2000). The applicant was informed about

the requirement of the relevant rules. The letter is re-

produced below for convenience :

"With reference to his representation dated
16.12.99 (received on 20.12.99), Sri
Bimalendu Gupta, Sr.Acttt, is hereby asked
to submit immediately a fresh estimate of
Apollo Hospital, Chennal. required for the

\ ¢ \\J M%ntd..lG



purpose of sanctioning of medical advance
regarding follow up treatment of his wide
Smt Arjanta Gutpta.

As regards grant of TA for undertaking

journey by air for the afcresaid purpose.
it may be stated that it would not be-
possible to release the air travel advance
without the specific certification of the
treating physician of Apollo Hospital,
Chennai to the effect that "Air Travel
for the patient is absolutely necessary".
The certificate referred to in your
representation that the patient is "medically
fit to travel by air", is only a certificate
of fitness and cannot be treated a certi-

- ficate of essentiality. Moreover, the’
approval of the Director, CGHS is also
required- for the said purpose.

In view of the above, he is asked to
submit a fresh TA advance applicatiocn for
- entitled Railway class for the proposed -
journey within 2(two) days from the
date of receipt of this letter, for grant
of TA advance. Further, in this connection,
it may be mentioned that considering the
gravity of the case and on the basis of
Medical Certificate of the treating physician
of GMCH, Air fare was granted provisicnally
subject to the approval of the competent
authority. However, th: matter has been
taken up with the Joint Director, CGHS
who in his letter dated 22.11.99 stated
that the Air fare for the Journey under-
taken on the earlier occasion may not be
reimbursed if the approval for the same
is not received from the Directcr, CGHS
New Delhi. As such his above mentioned
air fare claim cannot be reimbursed until
the receipt of the approval of the Director
CGHS,New Delhi.

The release of Medical advance of Rs.30000/=-
on an earlier occasion related to a
different instance -and cannot be automati-
cally treated as having a bearing with
the present proposal.®

Again by letter dated 21.1.2000 of Joint Directcr, CGHS
addressed to Senior Apcoﬁnts officer, office of the accountant
General the relevant rules were clarified to the applicant.
\wV/&ha,ieﬁie@pdgurepxgégceduabggéQ: e applicant produced a

certificate issued by Dr Ghosal dated 19.5.2000 (Annexure-20
to C.A.149/2000). The recommendation of Dr D.Ghosal is
reproduced below

"This is to certify that Mrs Ajanta

Gupta W/o Mr B.Gupta was serious on

28th April,2000 and on call at 10
P.M. attend at her residence.

\C W Lhase
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After examine she was advise to
consult the Apolloc dcctors from whom
she was taking treatment and also
advised to avoid train journey which
may fatal her life."

It may be noted that Dr Ghosal is. a hémbeo path. Tpe
certificate shows that he had examined the patient on
28.4.2000 at iO P.M. and issued a certificate on 19.5.2000
that she should ﬁvoid‘train journey. The certificate given ,
. by Dr Ghosal is vaéué.'lt does not mention the nature of
illness. It does not explain if he found the condition of
the patient serious on 28.4.2000 why he recommended treat-
ment at Apollo hospital on 19.5.2000. The discussion above
shows that the attitude of the applicant was not cooperative.
He wants to get benefit outside the rules. He does not

want to follow the fules. During the course of proceeding
the applicant filed a copy of letter dated 27.4.2001
add:éssed by him to the Accountant General. The letter

is reproduced below : -

"With reference to your i/c DAG(A)
Memo No. Admn-II/BG-MDL/Pt.IX/
2001~-2002/18 dated 20.4.2001 on
the subject, I am to state that
as per C&AG's letter you have made
compulsory CGHS treatment and
deducting contribution and and
funding to CGHS Guwahati without
my concent. Hence it is your duty
and responsibility to get any
information in regard to treatment
as required from CGHS directly. It
is further stated that in many

<occasiohs it is noticed that shri

R.I.3en Gupta Welfare Officer initiate
to do the needful, which is covered
under duty and responsibility of the
Welfare Officer, but in my case he

. is not acted accordingly. Kindly do

-the needful in this regard, to
provide or depute specialist doctor
of CGHS related to illness
"Ostecporosia*® and your required
certification, without any lapse.

In regard to CAT order dated 29.3.

2001 of 0.A.N0.298/1999 and 177/1998,
the decision will be intimated to

you.*" \ C, \\ng\o\kﬁ\7c
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' A reading of this letter shcws the non cooperative nature

of the applicant. He was writing to the Accountant General

to get: the information regarding treatment from CGHS:
directly. The applicant has-requested the-Accountant"Géneral

to depute a Specialist doctor of CGHS to examine his wife.

The reasonsJf@rﬂwnimi;;;?ietter addressed to Accountant beneral
were known to the applicant himself. The applicant wants
reimbursement of medical expenses incurred by him. The rules
required reference'to_CéHS.‘It is open to the appliéant to
fcllow the procedure or not. It is not understood how the:
Accountant General will arrange for examination of applicant's
wife by CGHS specialiéﬁ. Instead of approaching the CGHS
authorities the applicant has addressed this letter to the
Accountanﬁrceneral. A copy of this letter had also been o
endorsed to Joint Director; CGHé.‘The applicant has also
requested the Joint Director. CGHS to depute a CGHS doctor

to his residence. It is not ugderstood as to h::rlzll?e applicarnt
can take his wife to hospital in Chennai/nelhi..ﬁﬁb was not

in a position to take her to the CGHS Dispensary. The

applicant has not been able to support his case for rellef
under the rules. No infirmit?j?ound in the ordersissued by

the respondents regarding the appiicant‘s claim for re-imburse-~
ment‘. The réSpondentS’ére directed to dispose of the

gpplicant’s claim for medical reimbursement as per rules.

As df%cussed .above the applicant has not been able to

satlsfy in this proceeding why applicant's wife was entitled
fa mode

'vto travel byépther than the entltled class. The applicant

has not obtained necessary authorisation from competent
authority. I am unable to give any relief to the applicant.

‘The application is disposed of as above. The claim of the

vapplicant will be settled as per applicable rules. All

interim orders contradictonx[this order stand vacated.

L

contd..1l9
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The applicant will be entitled to refund the

inadmissible amount with interest at the rate of 12%.
All the above applications are disposed of as

above. There shall however be no order as to costs,

'

( K.K.SHARMA
ADMINISTRATIVE MEMBER

\C (L |
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‘Nanme 6f father

- Office address

IN THE ‘CENTRAL ADMINISTRATIVE TRIBUNAL

fi%.

" GUWAHATI BENCH
0. A.No.149/2000 ST

shri Bimalendu Gupta ... Applicant. !
-Versus- ’

Union of India & Orse oee Réonndénts.'

 BARTICULARS OF THE APPLICANT

L1d

Name of the applicant Sri Bimalendu Gupta.

ae’

Late Blswanath Gupta;
Désggngtion & office :',Seﬁior Accountant, |
in whicb‘emplOYed._ 0ffice of the AG(ASE)
Aésam, B |
‘Beltole, Moidamgaon, -
Guwahati -.78102§.. |

L4

(1]

Office of the AG(AZE),
Assam, |

Beltola, Molidamgaon,

Guwahatl.781029,
Address for service  : Office of the AG(ASE},
- notice. . . , _ :
Aggam, '

Beltola, Moidamgaon,
Guwahati-781029.,

Contd,..2/~
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PARTICULARS OF THE RESPONDENTS

1. Uhion of India
Represented by the Secretary to the
Govt. of India,
Ministry of Health & Family Welfare,
(Department of Health),
Nirmen Bhawan,
New Delhi .

2, Cox@:oner 6 Auditor General of India

Bahadur Shah Zaffar Marg,
Indrgprastha Head Post Office,
Post Box No.7,

New Delhl-2.

3. Accountant General(A&E),Assam,
- Maidamgaon, Beltola,Guwahati-%81029.

4, Director General of Heglth Services,
Central Govt. Health Scheme,
Nirman Bhawan,
New Delhi-1l.

*5, Deputy Accountant General (Admn)

Office of the AG(AXE),Assam,
Maldamgaon, Beltola,Guwahati-29

6. Shri Lengjam Sidharths Singh

Deputy Accountant General(Admn),
Office of the AG(A%E), Assan
Beltola, Malidamgaon, 6 uwahaﬁi.29.

7. Joint Director,
Central Govt. Heglth Gcheme,
Ministry of Health & Family Welfaid
Aandas Kutir Path,
ZOO Tilliali, Gullah.e_ti-B.

8. Sr. Accounts Officer(ETstt & Bills
Office of the AG (AGE), Assam,
- Maidamgaon, Beltola,Guwahati~29.

7%22:35’

9, ohri Blglt Kumar Das Purkayastha,

'Sr. Accocunts Officer (Egtt & Bills);
office of the AG(A&E),

Assan,
Maidamgaon, Beltola,
Guwghati-29,

T

e+o Respondents.

Contdesess
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DETAILS OF AFPLICATION

I, PARTICULARS OF THE ORDER/ORDERS AGAINST

WHICH THE APPLICATION IS MADE,

“Ae This application is made against ordgr dated

A;gu4¢ﬁ$fe(

23.12.99 vide Memo No.Admn-11/BG-MDL/TA/S9-2000/567

and inaction by the respondents for sanctioning medicalék>WQwa

_ : . ,
advance for treatment of wife of the applicant
Mrs Ajanta Gupta.

f

1. JURISDICTION OF THE TRIBUNAL :

| The apprlicant declare that the subject mattér
of the Instgnt gpplication is wiﬁhin the jurisdiction of
this Hon'ble Tribunsl, | L

2. LIMITATION ¢

The applicant declare that the gpplication is
within the limitation perlod prescribed‘under Section 21
of the Administrative Tribungl's Act, 1985,

3¢ FACTS OF THE CASE :

1. That your humble gpplicent is a citizen of Indig

and gs such he is entitled to all the rights and privileges

guaranteed in the Constitution of Indla and presently

he is the employee under Respondent No.3 and at presemt

he is a Senior Accountant stationed gt Guwghati.

@M I
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2. Thgt your humble applicant is a marrled one
and hgs got wife and one dgughter. Under the ccs(Ma)

 Rules, 1944, the wife of the applicent is entitled for

treatment.,

3. Thgt your humble applicant's wife is sﬁffering

from different ailments including Menonhagia low gracle
fever and Weight loss, back pain etc. 0n recommendat1Qn of
tbé physicaan Dr. Robin Medhi, Asstt;Pfofeésor Otg Deparﬁ;
ment of GMCH, Guwghgtl the applicént's wife was tregted
at Apollo Hospital at Chemnnai. An amount ofh%.BO;OOO/-"'

was sanctioned vide letter dated'13.9.99. She was tresgted
J .

at Apollo Hospitsl Chernai from 19,9.99 to 29.9.99 and

£he attending Doctors opined that a further period would

" be réquired for the treatment and accrordingly the
'Hospital aguthority (Pinance Depﬁt) sent a fax message Lo
"the Respondent No.3 to remit irmediately a sum of

m.ao,ooo/; for more investigatioh of the patient. .

A copy of the Fax messgge as
referred is enclosed herewith and

mérked as Annexure-1l.

4, That your humble petitioner begs to state thaf
there being no response from Résandent No.3 the Hospital
authority suspended 1nves£igation and advised her to
report to the Hospital after 3 months.

A copy of the sald document dated

_ . ' 28.9,.99 encloged herewith and marked
_ as Apnexure-2. ' ,
M,M/q’y . . . Contd P N ] 'oA.
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‘5,.'  That your humble_applicant begs to stgbte that
by this time, the cadition of the applicamt's wife is
deteriorating day by day and approached the Respondents
requestlng them to sanction amount for medical GXpense
as well as travel allowances. In the mean time she was

_*J¥eated by locel doctor at Guwaheti and even today she

is under mediCal treatment,

A copy of the letter to respondent
No.3 written by the applicant dgted
16.12.99 is enclosed hereto and

marked s Amnexure-3. -

'6. That your humble. applicant begs to state thgt
he was cut to the qui4ck when he received the letter of"
the Respondent}No.B where it was written that. a fresh
‘ certifiéate was to be obtained from Apollo Hospital
regarding air travel though already certificate has been
filed, copy of which 1s annexed egain.
'A copy of. the letter dated 23 12.99
' written by Respondent No.8 and a
medical certificate from Apollo
Hospital is annexed as Annexured@s.

7 o That.your humble applicant begs to state that

he got another aletter from Respondent No«.8 who wrote

to him to furnish o fresh recommendation of the treating
physician of the Guwaghati Medical College Hospital, Guwahati

regarding the necessary of air travel for follow-up

t, ea“.tment., . L _
623 mvxlafqu»léf: o - | - A COPYevevens
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A copy of the sald letter dated 29.12.99
ls dlsclosed hereto and mgrked as

Annexure-f.

8. That your humble applicant begs to state that
hié wife who is under medlicsl treatment under Dr.R.Medhi,.
gttending physician and Asstt.Professor of 0 & G of'
Guwahatl Medical College Hospital, Guwahati has opined .
that the wife of the applicént can be shifted to Chenhéi‘u

by alr ohly° ’

a A certificate dated 10.1.,2000 by
Dr.R.Medhi is enclosed herewith and
marked as Annexuré.7.

Qe Thgﬁ your humble appliéant begs Lo stgte that

the condition: of his wife is deteriorating day by day and

on 21.4. 2000 she wgs advised 1mmediately to shift to

!

Chennai.v
A copy of medicalwdocument is enclosed
herewith and marked as Annexure-8,
10, ‘That your humble applicant begs to 'state that

- delay may bring denger to the wife of the applicant and

something unexpected may happen.

11. _‘That in pursugnce of this Hon'ble Tribunagl's
order dated?§4§;§9994\your humble gpplicant got an
amount of ,30,000/. as medical advance and fs.32,324/-

a9 alr fare advance gnd procéeded to Chennsl to escort his

giling wife for treatment at Apollo Hospital, Chennai

and 0.000-0 A
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and,their minor daughter Anoopriye Gupta was taken |

along wiﬁh' ‘The said amount of air fare was paid on

12.@5. 2000 by cheque which took three deys time for

collection and the medical advance was pald by demand . _
drgft payable at Chennai in favour of Apollo Hospital.

On 19'5 2000 the wife of the applicant was further

’examined by the Homeeo Physician Dr. D. Ghosel and advised

to avold train journey. A document in this connection

is enclosed.herewith and same 1is marked as Annexure-9.,

12, : That your humble applicant arrived at Chennai
'with his ailing wife on 22.5. 2000 and attended Apollo
H05pital, Chennai on 23.5.2000. The applicant begs: to :
state thgt his wlfe was treated in the Apollo Hospital, -
-Chennai from 23.5 2000 to 6.6, 2000 and on thht date 1.e,
on 6. 6 2000 she was referred to be treated in the

Indraprastha Apollo Hospit&l New Delhi and accordingly ;

the patient was shifted to Indraprastha Apollo Hospital, '
New Delbi on 8, 6.2000 and on the game day she attended ~
; the Indraprastba Apollo: Hospital New Delhi and her
treatment continued till 16.6. 2000 and she was discharged
on that day. Dr. Mukul Verma, Sr. Neuro Consultant,

© Dr.Mittal & Dr.M.Roy are the attending doctors who aniéed-
yburiépplieant’s wife to report again after 3(three)
months for review, The epplicent”had to shift hig wife
from Chemnal to New Delhi by" air as per advice of the

Doctors of Apollo ﬂospital Chennai In this connectian, K

§

two . documents are enclosed herewith phd both are part

and parcel of this;petition and marked as Annexure-lo 10-5\06 i )

and Annexure-‘l 1 o

COntd ‘e X
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e 13.f ~ Thgt your humble applicant left New Delhi
| on 18.6.2000 for Guwahati by Indian Airlines as per
advice of the attending doctor of Indraprastha Apollo
Hospital A document in this connection is encloged -

'-herewith and same 1s marked as Annexure-lgﬁs She 1s
further advised to report at Indraprastha Apollo Hospital:
after three montbs for reV1ew. A document in this

connection is enolosod,and marked as Annexure--ég |

14, | That your hupble applicant‘begs to dtéte;ﬁhatg
an expenditure to the tune of ®&. 31, 2@0/- (ﬂupeesThirty one
' thousand two. hundred £0rty ‘ ) for air fare Was incurred
from Guwahati~Chennai, Chennal-New Delhi-Guwahati out of
-scheduled programme as the patient was referred to
Indraprastha Apollo Hospital by Apollo Hospital,‘Chennai. g
This alr fgre expenditure of fs. 31, y240/~ wes adjusted |

from the balanoe amount, of medical advance refunded to

the applicant b llo- Hos it Che i
was px?efuuded y‘l'.oA’tﬁ'se applican Apo T?ospgl’taﬁ.’ U H(ennai
for medical treatment at New Delhi from the amount of

Rs.30 000/~ sanctioned by Respondent No.3.

15, That the applicant begs to state that this
of Rs.l6,806/-

amount/being incurred and same being spent from the balanoe

amount in hand Rs.16, 624/*( Rso32»32h--‘5700/") l.e Ar

Travel Advance Rss32,324 + 16, 806/w ( teing refunded money

of Medical Advance of Rs+30,000/-) « This total amount may

iindly be treated &8 Air travol Advancegi - Ccontdeesse

7
A

ol
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16. That your humble applicent begs to state that
the amount spent as stated ebove in route Chennal-New Delhl
Guwahati due to necessity which was unforegseen, as his
wife wss to be treated gt Indraprastha Apollo lospital,
New Delhi gfter belng treated at Apollo Hospitel ,Chennal,
The matter was brought to the ;otice of Respondent No.2&3
and Respondent No.3 by Fax on 2.6.2000 and on 13.6.2000
and slso talked over phone. Respondents were requested
to sénctioh glr fare for air travel as advance“from
Chenngi-Delhi and Guwahgtli it was furthé??%g$%ay said
advance through AG(ASE) Tamilngdu, Chennal end the applicar
walted till 7.6.2000 with hope that respondents will %Bgﬁd
the amount as per request made by Fax on 2.6.2000. Money
belng not sent and the applicant's wife condition being

+  deterioragtinged he was compelled to spend the balance
amount in hgnd in purchasing air tickets for shifting the .
patlent to New Delhi. '

Copies of the fax message 1s annexed

and marked as Annexure-14 and l%g

17. Thgat your humble gpplicant is submitting
the fingl air travel bill and medical claims to the
Respondent No.3 at the earliest.

GROUNDS FOR RELIEF WITH LEGAL PROVISION :

1. ‘ For that the impugned order i.e. Annexure-4
(:i> is violgtive of Article 14,16 and 31 of the Comstitution o

@wwéw

Indi&.coo oe
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| India éffeeting the legitimate rights and right ‘to life

.:‘of thefapplicanﬁ}

2. ' For that the impugned order is 1ligble to be

 set aside in view of Annmexure-l. -

-

3. o Fdr:that in view. of‘Annexuré-2,7 & 8 the

| 'Respondent No.3 is requestiﬁ@;to sanction the entire
‘medical and air travel allowance as per the existing rules

.to the app licant,

4. ' ' For that the inaction on the part of
'Bespondent No.3 bhas led tne case of the applicant to
despire and it is. obligatory on the part of Respondent No.3

- to grant- 1mmediapely medical as weIllas alr travelluallowance.

5, ~ Tor that the’ impupned order is ligble to be

set, aside 1n view of Annexure 7 & 8. . -

6. .. For that it‘ie a £it case where this Hon'ble'
Tribunal can involce hig jurisdiction to a interfere with

the matter. :

To . For that the equity ;nd good coggeience need'
interference by this Hon'ble Trlbunal '

8. = For that it is a fit3ca se where this Hon'ble
Trlbunal can ‘intervene in the interest of justice.

| C@fﬂ‘lﬁ.— sises
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6. - . DETAILS OF REMEDIES EXHAUSTED :

The . applicant‘declare that he has no other

,alternative or efflcacious remedy except by way of filing

thls application before this Hon'ble Tribunal

7a MATTER NOT PREVIOUSLY FILED OR PENDING
-~ BEFORE_ANY OTHER COURT/TRIBUNAL :

The applicant further declare that he hgs not

.filed any appllcatlon, Writ Petitlon or sult regarding the

matter in respect of which this application has been made

before any Court or any other authority or any other Bench

of the Tribunal nor any such application, writ petition
“or Suit is vending before any of them, i

8., RELIEFS_SOUGHT FOR
Under the facts snd circumstances etated above

fhe applicant most respectfully pray that the Hon'ble

T ribunal may be pleased to grant the fcllowing reliefs :

to the applicqnt

8.1, ° Order may kindly be. passed directing the ,{é&

respondents No.3 & 5 to cancel/withdraw/review or any

appropriate 6tder dgated 23.12.99 i.e. Annexure-4 with g

furtherldirectibn to sanction grsnt as medical advance |

including air travel expenditure Qo\mn y | nd w3yt bk k’l“@n@
Ehmr?u&vl.dua;iywkl : k% 1&{ -

8.2, To direet the respondents so that the applicant
15 getbing eomplote juqtiee,

Contd. [ N )
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9., - INTERIM RELIEF IF ANY SOUGHT FOR : |
| o o . N |
' | Under the facts and circumstances srated above
" the applicant prays to stey the impugned order dated
‘gm&ﬁe
23¢12.99 and with direction to respondent No.3 k 5 to pay
the applicant the medicpl advance of k 30 OOO/-tand air\'
travel expenditure of the applicent S wife including ;
attendant 'se-y% \n&npm\m prge o \WM Nus Detho 5
10, ~ The application is filed through Advocateo_‘
- - o ;
11 PARTICULARS OF THE I,P.O, |
(1) IPO No.
(11)  Date of Issue : \
(iii) Issuved from -
"(ivy) . . Payeble at‘ :
12, LIST 01" DHCLOQURL
A . Qs stated in the INDEX.

Verifiegﬁian.a;ia
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VERIF IC ATION

I, Shri Bimalendu Gupté, son of late Blswsnath
Gupta, aged about 44 years, presently working'as Senior
Accountunt in the office of the Accountant General (AXE),
Agsam, Moidamgaon, Beltola, Gu&ahati-781029 do hereby.
verify that the contents made from paragré phl 2, 3 W5,
LS, 6L 1L 300, L ),

are true to my knowledge and those made In paragreph

are dérivedvfrom records which I believe to be true and
thoge mgde in paragraphs‘chﬁQ Povv~11«»{5% ,F],
of the gpplication are true to my legal advice gnd rest

| are humble submissions before this Hon'ble Tribungl. I have

not suppressed any material facts in thig case.

ARD I sign this Verification on this Q@!" day

of { /,2000 at Guwehatd, A
e R Aol AL

, _é),e_,\ , ' | '
) DA VA¢§}~M Cﬁifbb '
SIS IL e cng & o)
3 Z_;;,’{;B‘\D W Guo T DEPQNENT .
{ SIS /;); AL 1 %FM -

Fo o Aledt U= N hW\FC \% \Nvﬁw*c7
\h.on Q8- e~ mj/\i M‘ . Y\o Cine Chemnved’ - & (-.,c,u PUWE R
L w a- ]S4 - INGY Lol ﬂpw‘(( WAV -
SN Y_L/Q _Lxl cu’o
\ -

(/-Q.,(/ A
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FAX N 98361 303142
.
- lu . ) o
THE AGCOUNTANT  GENERAL R .

(N % ) NS8AM
CIUUNAHNT T ~ 29

Biubr Neguial tion for remittance Of Thirty Thoumand

dor troatment of Mrs.njantn Gupta Hoapital token
N 3650,

LA ES R A ERX
- &

S, . B ‘

.

L-.J_',"i:‘tlv refevencs ‘_"!:m your letter No.Adan . 2/BG-MDLADV/99-2000/ 3462

rece ived Ly Lthiu Hospital forr the invéntiqnt:lun /tr‘dnt‘mont of

Mesonganta Guppba w/o0 It llt.nj)l;n ol your offico,  woe require an

bl b Llonal wmovinn bt ot l(m...“ st/ - tar farther treatment of the
patienl, e ————

-

Pleasme  confirm the remittance fn two dayr. Ve will mend youf the

:

abtabtment- of au'uunt on-completion of treatment.

‘ YL fnlLtl’ullQ
£ aro APOLLY HOBP LTALS ENTERPRIGE LD .
w 4 | ~
GI-AL S .
nrNrnh MANABER, - F INANCIE - . .
Cur [-nx No. 921 44 8234429
(«mn(,l ahel @ vanl.com.
L]
| -
.l’
e - ’

Datoed IT.19.99 enclosing R/D No.980201 datad 13.9.99 for Ra.320060/ -

i

i
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n. VI\IIADA[!AJAN mMo;, vt

Conaultant Hanmntologist. . . Q/f - O/

‘ R )((} &1- 7155
; o /\ « “ l ( A ' l.h 1/(/ !,l/ o ~ '1"3“'11;“

onm'x Luno,()" Gmnmsﬂon(l Clmqnnl 600008 Ph.éi"ﬁd
Regd. Oflice: 19 Bishop Garden, Chennal-600

E-MAIL: shel. spollo@gems. vanl. Aot. in
INTERNET: http://www, spolio hospitels. com

£y ?(\ ¥
s".!,,.- d,s"m ’, ']
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Te 'j; - .
The Acceuntant Gennral(A&B)Allal, .
Mo idamguen,duwvahati-29, T

H

SubjJoct: Fuyment ef lMddical Advanoa “and
Tzavelling Advanoe o

Sir, .
. 1 meg te lavite yeur kind attextion te my

.......... 4atiam datad 5.11.99 regarding payneat of Re-imburse~

:.maul vant of {he madinal treatnent eemt and Alr fare anounting
" te Rs.19,000 (Rupees tea thousan&zipprox.)nnly. But 4411 date

waah1iuh-nnt & lilln Lfails’ tohi timate ner made pnxnout, as’
M rennlt the tntertte ahAet: upﬂr {“;t patiant {s badly dAiaturbod
due te pausily of meney,

Further 1 llke Lo mentien that as per Medical
r?vioe +f Apelle Hespital Ent., Ltd.Chemnai it ig timo te attend
Apeldle Houpital for fellew up treatment, i ‘ TR

That s ir as per telephoniec inrornation ‘At was.
eanfirn that ar ameunt qf_h.30 009/~ (Rupees thirty thgpglnd)
rnly was sanctinn as per Apelle FAX ;atai‘Zh.ls.Ws bu t tha
same was nel puid te Apellew ino te deferred the treatment
t111 lest part ef Recember, 1999. Neaessary -rranuc-antilny,kinQY
be made te payment eof the said ameunt te Apollo"Eospitll r-r

‘foellew up treatment eof my wife Mrs, AJant& Bupta  as-per: netiea]

advice, The modical adviaes are already subnitted te: Eatabliahm-

."{"‘l. 1)l.ujme.
' That s8ir, in additiey te Medioal ndvateo the

iravelling adveamce by Alr as per medisal adtdee for to and fre
Chennai may alse kindly be rolcased seen se that the patient
wilh attendant can akle te avaiI&he treatnant witheut any furth-

In this regard a fresh approval ef the Jeint
hirecter CGHS neednet required &8 it ia within the Yime limit.
of Lt original sanotien erder #dated 14,09,99,

Under the oiBoumstances receanary &otiern and erd-
nay kindly ke pagsed te ., .i1wise the abeve payment and enable
iy e rasl the treatment at apelle Hpspital ohonn:YAan p.ﬁq
medical advics of Apelle Hespital withefit amy further lapsaég
Fer this aet ef yoru kindnan# 1 ohak)l remainm
saver grateful,

Bated , Quwahati
tha 1&ih Bea. '%99

Senier Aoott/Reo—(C)
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OFIFICE OF T ACC )UNIANI G I“NI'R,\I (AR IDASSAN,

— BELTDLAG U\\,\n,\n 19, S o
-, l O A LAt ' ' .
2o Adun-1 ML A9 *(mu'w e Dated:2312099,
P |
o | . Lo t ,

. { .
With refereme e {o his upuhnl wiog dated i(- l”‘)‘)(lcui\cd on 20°12/99), Sl

Bimalendu Gupts, N S Acet. is hergby asked 1o subwnit immediately.a fresh estimate of
Apatla HospitalChennai | lcqm:cgl for the purpase of sanctioning of mcdlcnl‘ad\nncc
i mhnu lollow up treatiment fol his|wife Sl Ajanta (ulpla g i
Yoo Arremgrds prant ot T tor mdertakibg journes by-Air for the ulm'csmd- pPUrpose,
Tt ihay- ]»L stated that o would siot bepossible lo selcase Elu air travel Ad\ancc 'without the
aecilic cethification of the treating physicipn ‘of r\;mllu l!oepﬂal Chennai to the cﬂ'u.l
that A de Lravel fow the patient is abolute ncc;st'\r\ . The ccﬁillmle referved do in vour
representation, that the paticnt is * ncdm'\'ﬁv it to- tna\‘ci by aie”, 18 onlv n cortilicalo ol |
Jimess and g.m ot be weatcd a certificate or cssentiality? Morcover, !I\c apptma! oﬁu. '
l)uwlul LGS TS also required for fthe said pumposc .
In view ol tlic above . e if asked tb. submit a_fresh TA :ldv*mcc application Ior
ed Railway class for the projjosed joymey within é(lwo) days I'wm the date o
m.t 1 ol this letter, for grant of TA advance . Futher', in this u)m)echom d nay be__
muuu-nul that considering the grifvity of the case and. on the basig of” thet Mt.du.:\l -
thUn ate of the teating vhwcu. n, of GMCH,  \ir e was granted pm»mlonnll»
m‘m’u to the approvai of the comp tcnl-mllmrm Tlowever, the matjer ling been taken
qu}wnlh the Joint Divector, CGHS who in his letter d0.22.11.99 stated thal the Alr fare for
ll»LﬂInml\C\ undettaken on the cmlwl occasion may sot be reimburged §f the appraval for
(ht same is not received from lhc Dirdttor. CGLHIS. New-Delhi, Al such his above
mcnlumc(l air fare claim can not bvrclmbur«cu until the recept o, lhcinppm\'nl of the

Huvtlm CGHS, Now-Belhi ' - '

{ 1,

« 3 The release of Medical \d\_.i{fx.c of Ih A0, (HN- o an calier (»\..c:mwn refated to a
dulluml mstange .m(l can_not be mmmm gallv Treated as Im\iugr'\:‘bcmmg whiriie
plwull proposal, ‘ i R : —

l . N .

[Atthority:: l).-\(i(,\l)MN) order '«ia(cd:ll’l21’9‘).51'p:1g¢-2‘)(n) in fil¢ No.Admn-lVBG-

MDLTA99-2000] v - |
_‘ _..i .. . [ . ) t . ] .
. ! f
o ¥
% ! 1 s .
. IR
}“ o I Sr. ;\nccouu tn ONIcel(a\dmu)
i - : , | «tw Awi aftw
. .- 8r. Accounts Ofﬂcer. X
‘ .- (R @ g+) & Enien,
Lon e A  8/9 e Accountyot Genera) (ARDY
; »ha?‘f\nn.tluulu(mpm St Acatt. | .. wm, qagm i
l’ugml' v Seetion, - ) *. Agsan, Qlllhl'l‘; .
Um'tlm AGA & ) Asgssam, (,u\\nlnwln 29, |
i ' i . ) By
| ) : " . . .
; N | I
! P :
y : |
|
i
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Hnnew vye.- £,
Dr. DEEPAK ARJUNDAS
MO {Mrd) OM. {NEURO) Dyp. Neuro {Lon) F’.R_.S.H; {Lon) FAIMS
CONSULTANT vNEU“OLOG'SY & NEU“OlNT‘ENSIVIST
CONSULTATIONHOURS :
4.00 - .00 M. - MONDAY to FRIDAY
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21, Greams Lane, Off. Greams Road, ’ - ‘ : " For Appointinents Contact :
Chennat - 600 006, , o : 8293333, 8290200, Extn. : 2449
Tel : 8293333, 8290200 Fax : 01-44-829176_4!. 8553434 /8553117 / 8553122
Grams : Apollo Hosp Tix : 41-6419 AHELIN For Emergencies Contact :
Regd. Office : 19, Bishop Garden, Chennal'_‘-JGOO 028. T 64772/ 6411657
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. OFFICE OF THE ACCOUNTANT GENERAL ( A & E ), ASSAM,
| o MAIBAMGAON :: BELTOLA :: GUWANATI=29.

v
v

Ne. Admn-II/BG-MBL/TA/99-2008/579 ' . . .  Bated 29-12-99,

o i . | ,
Witk reteranoe'tc‘h{; reprasentation dt, 16~12~99

‘and dt. 28-12-9% and i oaptinuatiqA te this efflee lettar Neo.
Adnn-II/lG-MIL/TA/99-2000/56‘,§‘A'(:, g;{ﬁa”, Sri Rimalendu Qupta,
Sr.Aestt, is hereby. enoe. xkatn.%fkqﬁ te submit immediately a
' fresh estimate ef Apollo Kospitq}, Chemnai: required fer the
pm sanciien ef Mellioal ‘Advanse fer fellew-up treatment

of his wife St AJanta Gupta as.advised en the pronor.tr'u.on

dt, 28-12<99 by the attending phylioian on ocnplction #f treatment
(OPB" of Smti Ajanta Gupta. 3,

,Vc

As regards, reimburgsement of Air travel hoth ways
fer rollow-up treatment of his wife, Sri Bimalendu @upta,. Sx'.Aoott.

18 .hereby asked te furnish a fresh recoexmendation of the treating
physician ef tl the Guwahati Medical Cellege Respital,duwahatyi
regnrding thc necelsaoity ef Alr travel: fer fellew-wp treatment
dul“!’_gp_proved sy the cempetent authority _,__pmﬁ.nt Direster,

CeH3, @uwahati letter Ne.,B. 1201 6/1/93@/3535 dt,24-12-99 (cepy
enclesed) Lor initiating rollw up aeb*.gl in thil re;ard.

. R
tat e
CAT

AUTNORITY 11~ BAG (Admn)'s ;rdei:-. at Page 32" of f1le
: Ne .Admn~II/RE-MBL/TA/99-2000

T. ',~ ‘_ ' . :. . . w ;. moer (A)
Skhri Bimalendu nupt., . 8. Acwx?ml' é{} er..

Sr. AR RO Y8R /a
Fo Acssuntamt, . oAb AL A

0/. The Ac‘o (A 1id 8) A'.nn. i .. Wp 'twgmoy Xy

Guwakati-29, - o

S L AcsRMSMGuiNhaREP

oy
. L. s . . ‘\‘
. 3 SO ‘ '
' :
. .
M 1
* 1
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g T TR A Sove. oF Tmilas . @ '
' “ !! , KR minietry of Health & F. u.. oy
'1& ' l b -Dte.'General of Health’ Sarvicés, v
oy SR Sentral Govt. Health' Scheme, q
y<5li b  %oo Narengd, Tiniali., : ’
v b A ‘:,H-ﬂ aﬁuwahati- 3% ‘
| \ = SIS . -
- I\io D, 12016/1?”9?(2)/ 3035‘ P
’ "3 R :.;. R TR TN : e i . \-'»‘nz‘.‘:& : 1 .* LA gt
§ ﬁ? The Br‘ Accoun&s officeri Lo ‘. P ‘f }U ' .
P Q/O 'thé Accountant: General(A&E). A AN
I Assam, Beitolaﬂ,auuahati. - : r '
A R RSN I b X L
SRR U I CLarification on air travel for HE; '
b RPN “m ical treatment.i - regarding. \ .
T (a AR Tetbr ' A
N T SR - e f 'Z 8 :
[T A 5 0 R P '
}.i_;;,j’ﬂi ."jnRefecence yOur let@eL NQaAdmn.2/Ghy/Bi113/l-18[§h/9912000
‘% :“: -kd/554 datedllebz 9. the uqdermentioned points‘are forwarded l'
% 'jﬂ« ﬁ'%%gar 1out c%afiﬁication o the above subjectx- f:' i A “i
2 i % _1411‘; wSmtthjanta‘Gu?taiv/o Shti Bimalendqscuptavwas1permitted SN
b 'rf<£$ ;txeud ollo Hospital} Chennai withztwo ‘escorts’ only vide '
i ‘ gl
i s b&r lettex! ﬁo Du12016/1/99(1)/2015-1018 dated 14.9.99 uherein no
' \ Y T —
g: N %lntion oﬂjair travei hge_heen_made. S ‘ : i .
A -_.1-,- | |; S S '
; A L - . As n rmission for ir travel can.only be . granteq by uhe
f’; h n.. of H & F%' bn recumeqluai_iun of Director CGHS,: we requesLed
4 ) eilatter\to granL air tfavei permission on the basis of thé
%' r a lvise of- Guwahéti Medica College HospitaI(Vide GMCH letter__'
g , | v
. Nd NIL dated 9*.-.99). - A
'§‘ ; \?J ' The suitable dode (f journey can’ only be judded by the
b &-deating ph ibian/héspital foria patient ‘The:éfoke5 Jegarding
% ie . return iourney. tne Apollu hospltal. Lhenn&i has to adVise about
ﬁm i he absolute necessity oL'air trevel by the patient” 'ﬂ,: .
,,"d '.' .: "ﬁ,‘» 0" S
£ IR Fo: Ehe\follox up, treatMent. we are at tHis[stage unable K Iy
) fftitcomment aa hha"e é no'recocd of treatment by CGHS/tbe refe~ "f*fﬁ
§§X t r&ng docto%,oi ?MCH‘ It is. also. stated that tor. a’'second air B
- : travelfby theipatient.- for review Bt Apollo chennai. “a fresh re- | !
! :
N ‘~commendation‘regard1ng tWOIeSCOLtS ahd absolute; necesoity of.” ai s
' tr vel £rom§the.8pecialist}o£ GMCH vho initiallv referred the ; '
. i 'f:?tient. it -;Apolic_ Ho" *i“a1';‘ib 'neceaséry- : ). v
§$ | QAE?‘Lﬁ- permiseion ye% er.
”.\ %3 f&;h s ré air travel' ‘
s RN e .
IR ;;‘;L {£gee'_d Pdmissible, uplas
!i . ;_’l:-.it et PR .o.-ll¥ e
i : TR C .
3 e | B SO
: ! i
R ; -
Voot '
‘ ' .,."el i( . . PRV o R d _7. .
L ! : ”: 3 S ; _ '( Dr., 'B. Saikia') ‘
Vo ' "' vt . t : R JOint Director._ .'i'
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N R : ’ \ . . R
E GUWANAT L MEDTCAL: COLEEGE & NOSP AL
C T OBETETIICSE & GYNARCOUOGY DEPARTMENT
Honplinl unpn No. 7;.//uu dulnd‘lh.”“ Y
Hoaspital No. 1 14107 (lnl:-em,l(: ()!!.‘M
N . .( 1. H ; . .
.o". "":‘. .: * '
AR . Date :- 10.01.2000

TO WitoM MAY CONCERN

This is to cestify that Mrs Ajanta CGupta, age 34

encs, wilfo ol §¢i Bimnal endu Guptn, was ceferred to Apollo
y ’ {

Houpital, Cheanal, on A9.09, 909, /\'l per advice of Apollo
Hoapital, she fa .uiv{'.ml Lo po Lo /\polln Hospanl Chennali,

t
.

tor follow up.

nd
.

‘ S
She i« medicn@[y (it to teavel by ate both ways.

(Two) escorts nre nl towed,

.o,

.e
.t

Approximnte eatimatad coat of

Inveatipgation / treat=-
ment s Ra 30,000/~ (Rupvuﬂ:ThltLy

Thousnads) only. The cost
will not be hoene by the Government oll Asgam.

?
QDL AQ ‘6{”

| (br. R Medhi, MD)
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Ur R. N. PJ”IJ!I(, M. L) Residence & Chambet
Prolessor ol Medicine Bid. : Rajaaeh Link Road
Guwahati Medical College . C Guwahadi - 781007
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Rl Vit e e ALY
MD , (Mod). D M. (HEUNO; Dp. Heuro fLon) EALS M, (Lon) FAAS
* CONSULTANT NEUROLOGIST & NEUROINTENSIVIST

apllie
#Hospitals
$® Chennai ‘. /
3

CONSULTATION 110URS:
4.00 - 8.00 PM. - MONDAY TO FRIDAY
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Hourologlat !
(Apollo Hospital
Y :

“v wulta, *

a Apolio Hospital,
{ ndu
] “f

rdopent Society of India Apollo Clinig
fian U pilepsy Association

13 Hew Rajdhanl Enclave, Vikas Marg
“han Academy of NNNO'OQY‘SWF/" ‘i]q [ e G\Tél Oeihi 110 092

Consultation: Thurs only 7:00 - 8:00 1214
For appoininient ¢all 2222146, 2217825

l';dnqu:]lh% osp lal l@ @

Mathura Road, Sarita Vnhar
New Dethi 110 014

Phone 6925858, 6925801, Extn 1060
faxg1-11. 6823629

Consultstion daily 9:00AM 10 1:00014

fiesldence
1376. Sector 37, NOIDA. 201 303

] Phona fiom Délhi : 914575440
) 7 (L\mc Z From outstation : 01184575440
- ) e €-mail mvarmagdvsolcom
' By appointment only
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OFF ICE OF THE ACCOUNTANT GENERAL (A& }L), ASSAM, BEL'I OLA, GUWAHATI-29.

Memo No. Aanm-n/BG Mdl /99-2000 j25 | 01.28.04.2000

1

| With rcfcrcncc to hls rcprcscmatnon datcd 26.4. ZOOOVa photo copy of dl.t'CCtl‘vC dt. 25.4.2000

. lssued .by.the rion’ble C. A T jthv Bench OA No. 149/2000 regardmg grant of both ways Air fare and |
Ml Advam,e in connect@n thh the follow up treatment of his wife Smti.. Ajanta Gupta at Apollo
Hospltal (‘hunnal, Shn Btmalendu Gupta, Sr. Accountant of this ‘office ig her«.hy informed that his

abovc saxd rcprescnlalxon h.is been thoroughly exnmmed in the light of lhe existing CS (MA) Rules 1944

. and it 1s found that in the absencc of any essentiality certificate from the concerned Mcdlca! Authority, /

' lus:p;-;l)ge;' for grant gf A:r fare both ways cannot be entertained,
. However, lie}is once égain asked to submit a fiesh T.A. Advance proposal for exititled Railway

class for the emd purposc In thw rcgard Para-3 of this office carlior communication No.Admn-II/BG-
. ’ - :

Medo- 2000/567 dated 23.12.99 *to him may also be referred to,

W“”"f! ,4.-5 - (,.y‘s ,ng\z’r u,-m‘l,n-g

In this uonnectxon Appenduc-\/ll (1) fo CS(MA) Rules 1944 and a medical certificate dated

.24.2.2000 issued by Smti. A, Gupta’s treating physician of G.M.C.H. Ghy a copy of which was already
S\

endoxsed to hm\ vxde ﬂus ofﬁc,e letlel No. Adnm-II/BG—‘\/Idl/TA/99 2000/818 d.6.3.2000 may be

' rcfmcd to.
\

. '\s regards gr:mt of Mcdu.al advam.e he is askcd to fumish the tentative date of his outward

, Joumey to Apollo Hosplta! Chcxmal, so that the adnussmle amount of Medical advance as prayed for,

.,? -
s g

- ' could bc dr'twn and scnt‘to thc conccmcd Hosptml chJ in timg.

1"*
"‘.:-{x‘ '»"".4“ IR

Thns disposes of hxs rcprescntauon dated 26.4.2000. , ' -

L DE s
4 L |

NNy NETL

[y . . Dv. A«.counlanl Cenen al (Adf}n
\/g (‘}{\{3 ) i 8q Wx]‘( ( I 0)
. Shri Bimalendu Gupta, Sr.Acctt. ‘ Dy. Accountant General. (Adma, )
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Dr. DEEPAK-ARJUNDAS
M.O., (Med). OM. (NEURD) Dip. "t!euro (Lon} F.A.S.H. {Lan) FAIMS

: CONSULTANT NEUROLOGIST & NEUROINTENSIVIST
CONSULTATION HOURS :
4.00 - 6.00 PM. - MONDAY to FRIDAY
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21, Greams Lane, Off, Greams Road,
Chennai - 600 006.

Tel : 8293333, 8290200 Fax:01-44-8291761.
Grams : Apollo Hosp Tix: 41.6419 AHEL IN
Regd. Office : 19, Bishop Garden, Chennai - 600 029,

o .

fFor Appointments Contact :
8293333, 6290200, Exin. : 2149
8553434 /8553117 / 8553122

For Emergencies Contact : |

6411772/ 6411657
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

SHEANATL BeNc

{An Application unéer Section 15 of the - dministrative
Tribunal's Act, 1985)
Q.ANo, /89 /2000,

N T
[]
Sri Banclendn Gupta ... Applicant,
-Versu&- 4

Union oOf India & Ors. ... Respondents,

INDEX

el o

81 .‘No. Annexure Particulars of Fage Yo.
— — the documents, |
1. : Application

2. , ‘. Verif 1(:«51: ion

3. Annextire~1

4, Annexu pas-2

5, . Ammexure-3

6e. Annexa re-4

7. Annexiire«5

8, Annexg ra-b

S Axme:b;irc-"?

10. Annexnre-8

For use in Trikumal's Office t

Date of filing s

Registration Ko, 3

Registrar,
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GUWAHATI BENCH

O.A. Neo.

/2000

Sri Bamalendu Guta ... Applicant.

- Versus =

*

, i) Name of the Applicant

 1i1) Name of Father
1

o

iii)Designatien and Office in
which employed.

iv) Office Address

f

- v) Address for service of
- 'Netice.

1

@xwﬂﬂ,

Union ef India & Ors, ... Respondents.

PARTICULARS OF THE APPLICANT

t=- Sri Ba‘malendu Gupta,
:= Late Biswanath Gupta

s~ Senior Acceuntant
Office of the A.G. (AXE)
Assam, Beltela, Maidamgaen,
Guwahati=781 029,

sw Office of the A.G. (AXE)
Assam, Beltela, Maidamgaen,
Guwahati-781 029.

3= Office of the AJG.(AXE)
Assam, Beltola, Maidamgaon,

Guwahati-781 029.

Contde = 2 =



/ Umen of IndJ.a
Represented by the Secretary to the

Gevt. -of India,

Ministry of Health & Family Welfare
(Department ef Health) Nirman Bhawan,
New Delhi. '

‘2_ . Comptreller of Audit or General
of India, Bahadur Shah' Zafar Marg,
Indraprastha Head Pest Office,
Post Bex No.-‘?. New Delhi-2,

| ‘3. Acceuntgnt General (A%E), Assam,

Maidangaon, Beltola, Guwahati~781 029. g

* Y& Directer ',\f(:‘veaeral of Health Services,
Céntrai Gevt, Health Scheme, |
ﬁ' Nirman Bhawan, New Delhi-1
o < |
5. Deputy Accountant General (Admn),
Office of the A.G.(A&E), Assam,
Maidamgaen,‘ Beltola, Guwahati-zg
' 6. Sri 'tgngjam Siddhartha Singh,
~ Deputy Accountant General (Admn)
| Office of the A.G.(AXE), Assam,
Beltola, Maldamgaoen, Guwahati=29

7. Jaint Dirécter.
‘ Central Govt. Health Scheme :
Mini:try ef Health & Family ‘delfare,

1 Ananda Kutir Path, _
Zo@ Timali,' Guwahati-3.

8. Sr. Acceun‘t:s Officer (Estt.&. Bills)
o Office of the A.G. (A5E), Assaim,

& "'-'x

@' | | Maidamgaon, Belt@la. Guwahati—zg,
MA}«Z M’ 9 Sri Bijit Kumar Das Purkhyastha,

1" Sr. Acceunts Officer (Estt.& Bllls)




Office of the A.G. (AE), Assam,
Moidamgaen, Beltola, Guwahati-29.

.+ Respondents.

G

‘ﬂDETAILS OF APPLICAIIGN

I. PARTICULARS OF THE ORDER/ORDERS AGAINST WHICH THE

APPLICATION’IS MADE :
A. This applicaticn is made against erder date

23 «12,99 vide Memo No, Admn.-1 1/ BG-MDL/ TA/ 99-2000/

~_'567 and inaction by ;he-reSpcndenzs for sancting
~ Medical advance for treatment of wife of the applicant

N&s. Ajanta Gupta.

4. JURISDICTION OF TE TRIBUNAL :

N

The appl;lcant declare that the subject

matter of the instant appllcaticn is within the

,c'jurisdlction cf this Hén'ble Tribunal.

2 LIMITATION :

The applicant declare that the appligatien

is wlthln the 1imitatien peried prescribed under secticn
21 of the Administrative Tribunal's Act, 1985,

30 F;qci'é OF THECASE :

X
A 'v.;.

1. | - That your humble applicant in the citlzen

of India and as such he is entitled to all the rights

cand privileges guaranteed in the constitution of India

Centd
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and presently he is the empleyee under Respondents

No, 3 and at present he is senier Accountant Statiencd

at Guwaghati,

2. That you humble applicant is a parried ene and

)

has got wife and one daughter. Under the CCS(MA) Rule

1944, the wife of the applicant is entitled fer treatment.

3.That you applicants wife is suffering from different

ailment including Menonhagia lew gracle fever and weight
loss, back pain etc. On recomandation of the physicien

Dr, Sri Robin Medhi, Asstt, Professor O4G, Dept. of GMCH»
Guwahati. The applicants wife was treated at Appelo Hospital g
at Chenai., An amount of R, 30,000/~ was sanctioned vide ‘

letter dated 15.9.99. She was treated at Appello Hespital

Chenai; from 19.,9.99 to 28.9.99, and the attending Decters
9pined that a further peried of would be required for the

treatment and accordingly the Hespital authority (Finance

Dept) sent a fax message to Rdbendent No. 3 te remit
bamediately a sum of 30,000/= for mere investigation of

the patient,

A copy ef the Fax message as xmf

‘ S witl
f&\ Qﬁel~<25: A/ referred in enclesed herewith
ANYOJl “flJ

- .

and marked as Annexure -i

Centd. (R J
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4, That you humble petitioner begs te state that

there being ne response from Respondent Ne, 3 the Hespital
authority suspended investigation and advised her to report %

te the Hespital after 3 months,

A copy of the said decument
dated 28,9.99 enclosed herewith

and marked as Annexure -2

5 That you humble applicant begs to state that
by thlS time, the conditien of the appllcant wife is

deterionating day by day and appreached the Respondents
requesting there to sanction amount ¥er medical expense
as well as travel allowances, In the mean time she was
X¥eated by local decter at Guwahati and ever teday she

is under medical treatment,

A letter to respondent No, 3
written by the applicant

dated 16.12,99 is enclosed

hereto and marked as Hnnexure eﬁ.
6. That you humble applicant begs te state that
_he was cut to the quiack when he received the letter
of the Respondent Ne.-8 where it was written that a fresh
certlficate was to be obtalned frem Appalew Hespital regar-

\.:l , ding Air-travel though already certificate has been

Contd...
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“filed cépy of vwhich is annexed again.

A copy of the letter dated
23.12.,99 wfitten by Respendent
Ne, 8 and a medical certificate

XREBRXAPOXEBxHESEX from dpolle Hespital is

~ Annexed as Annexure 4 &<ﬁ.

Te . Thaf you humblejapplicant begs to state that
he got anofher eéggg;-eo%t@n from Respondent No; 8 whe
wréte to hinm to 2lxmmtAfurnish a fresh recommenﬁatian

of the hmx treating physicign ofAthe Guwahati Medical

Coliege Hespital, Guwahati regarding the necessary of
Air?travel for follow-up treatment,

A copy eof the said letter
date 29,12,99 is fisclosed

hereto and marked as Anneiuré—é.

8o : That,your humble applicant begs to state that

_»hisvﬁife who is under medical treétment under Dr. R.Medhi

attending physician and Asst. Prefesser of O & G of
GMCH, Guwahati has epined that}the wife of applicant

an be shifted to Chenai by air only.

Contdee.e




A certificate dated 10,1.2000
Dr. ReMedhi is enclosed herewith

and marked as Eﬁhé;ﬁée'-7;A

9¢ That your humble applicant begs te State that
the eohditi@n»ef his wife is deterinéting day by day and
on 21,4.,2000 she was advised immediately te shift to

Chenal._
A copy of medical document is
'encloSed herewith and marked
as Annexure g§.

10, That your humble applicant beg te State that

delay may bring danger teo the wife of the applicant and

gaxskx something unexpected may hapéen.

GROUNDS FOR RELIEF WITH LEGAL PROVISTONS:

1e For that the impugned order i.e, Annexure 4

is vielative of Artlcle 1& 16 and 21 of the C@nstitution,
ef India affecting the legilimate rights and’ right te life
of the applicant,

2  Fer that the impugned order is liable to be set

aside in view ef Annexure ~1é

@ el »___'_‘NP__({

Ceontd,. ..
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Ze Fer that in view of Annexure 2,7 & 8 the
Respondent Ne, 3 is requested to sanctien the retdin the
medical and air travel allewance as as per the existing

rules te the applicant,

be For that inaction on the part of Respondent
Ne.3 has led the case of the applicant te despireand
it is obligatery on the part ef Respendent Ne, 3 te
aigx grant imediately medical as well as air travel

allowance,

S5e For that the impugned order is liable te be

set aside is viéw of Annexure 7 & 8.

6o For that it is a fit case where this Hen'ble

Tribunal cén inveice his jurisdiction to interfere with
the matter,

7o Fer that the equity-and“gcod cenfeience need
intereference by this Hen'ble Tribunal.

8e For that it is & fit case where this Hon'ble
Tribunal can intervene in the interest of Jpstice.‘
6o DETALLS_OF REMEDIES EXHAUSTED :

The applicant declare that he has ne other
alternative er efficacious remedy except by way of filing

this applicatien before this Hen'ble Tribunal,

Coentd.ese
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Te M&TTERS NOT PREVIOUSLY FILED OR PENDING BE;E‘ORE

ANY OTHER COURT /TRIBUNAL - s

The gpplécant further decleresthat ke has not
filed any applboation, writ petition or Suit regarding
the matter in respect of which this’ applicetion has been

‘made befare oy court or any other authority or any ether

Bench of the Iribunal Nor efy such application, Writ

petition or Suit is “pending before ahny of them. -

8. REI:IEFS SOUGHT FOR: $

Under theufaets and circumstances stated above

~the applicent most r'evspectfully pray that the Hon'ble

Tribunal may be pleased to grant the following reliefs

40 the gpplicant :

B¢l Order may h.ndly be passed directing the
30s

- respongents/ to cance.l./mthdraw/revlew or aly appropirate

order dated 23+12,99 i€ Annexure-4 with afurther direction
to saliction grant as Medicai advance includibg Air Travel

.expenditures

842, To direct the respondents so that the applicent
is getting complete justices

J. INTERIM RELIEF IF ANY SOUGHT FOR

Unger thenfacts and circumstances stated above

the spplicent prays to stay the impugned order dated
4o Respondent N385
23412499 and with dlrectlon]ito pay the applicaut the

Medical advaice Re30,000/~ and Air Trgvel Expenditure

6% the applicants wife including ettendents for both

vayse .

et

Cotit Ge o ofe
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The applicatien is filed threugh Advecate,

. PARTICULARS OF THE I.P.O.

(1) I.P.0, NO, 0G 494795

(ii) Date of Issue
(iii) Issued frem
(iv) Payable at

22.442000
Guwahati G.P.O.
Guwahati G.P.O.

LIST OF ENCLOSIRES :

As stated in the INDEX.

Verification....



VERIFICATION

v

I,Shri Bimalendu Gupta, sen of Late Biswanath
Gupta, aged abeut Lh years, presently werking as Senier
Accountant in the office of the Acceuntant General (ASE),

Assam, Moidamgaon, Beltola, Guwahati-781 029 de hereby
verify that the contents made from para | 2% 3343557557

are true to my knowledge and these made in paragraphs /(j

are derived from records which 1 believe te be true and

those made in paragraphs §/ 1. 8 7 /0

of the application are true te my legal advice and rest
are humble submissions befeore this Hen'ble Tribunal, I

have net suppressed any material facts in this case,

And I sign the verification on this 2 ¢<CIv

day ef April, 2000 at Guwahati,

e P

DEPONENT
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THE ACCOUNTANT GENERAL . & = = .
AN & 12) NGSHAM i "
BUWAKHATI - 29
tiabe tegquisi Clion for 'l'w"m:l Ltance of Thivty Thowmand
for treatment of Mers.NAjanta Bupta Hospital token
N S836%56.
PR R R
"_-'Si "y
“With reference to your letter No.Ndon.2/BRE-MDLADV/ 992000/ 362 .
" 3
Dated 153.09.99 enclosing B/D No.?9868201 dated 19.9.99 for Rs.326690,
received by this Mospital for the aneﬁtig&tion /tréatment of
Mrs.Ajanta Gupta w/o B Gupta of your office, we require an
ndditionnl amovnt of Rm.mﬁ,ﬂﬂﬁ/- o farther treatment of the
patient.
Pleame contirm the Pvmittnnée b Lwo dayn. We will send youw the
statment of account on completion of treatment.
yours faitphfully
gr. APOLLM)] HOBP ITALS ENTERPRIGE LTD
!
. Y , \" ' ‘
.' tn AL :
GFNFRf»\ MANACGIER -~ FINANCIE |
‘ Our Fax ‘No.91 44 8234429
; : Email ahel @ vaenl.com.
i
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Avnnomseture — 3

" The ‘Accoumtant Genernl (ASB)Assam,
Moidnmgaon Wuwahatl-29,

.mubJect..Puymant of Mddical Advanaa sand
~ Tzavelling Advansce .

sar, N
g ' ' aBEg to 1mv1te your kind attentiom te my

A il kieian dated 5.11.99 regarding payneat of Re-imburses

mgil sant of 1ha, nnﬁ%ﬁﬂ r“aninenf‘ oant and Alr fare anounting
te Re,.19, WQ@(Hupuaa tan tuunaaudﬂmpprox.)nn1y. But till date
Fgtaklishmant & lilis tnils to 1 tirate ner made payment, ag

R renyule the mewpi& ﬁnnﬁw uw/«r gin patient s badly diaturhcd
" due te pausily of neney, o

: : Further I 1like Le mentiem that as per Medical’
advice of Apslle Hegpital ﬂnL. ‘Ltd.Chennal it ig tima te attend

Apells Heaplital fer fmllow up’ treefmemt.
That sir as per. thlephonio infermation 1t was

eanfirn that ar ameunt of M,30,000/-(Rupees thirty thounand)
enly was sanction asp per AanTo FAX gated 24,09,99 bu t the
same wias net puid te Apellow due te deferred the treatment

"t111 Jaest part ef Wecember,1999, Necessary arramgement may kindl

be made te payment ef the said ameunt te Apelle Hespital fer
follew up treatment.ef my wife Mrs. Ajantar Gupta a&s per madioal
advice, The modical advices arae, already gubiitted to Estnblilhnﬂ

ent-2, In tiwe,
That sir, in additiou te Medical advahee the

iravelling advamce by Alr as per medisal adkdee fer te and fro
Chennai may alse kindly be releaged seen se that the patient
with attendant cam able te availlhe treatment witheut any furthe-

deluy. In this regard a fresh appreval ef the Jeint
Pirecter CGHS nreednet required as it is within the time limit
of its origimAl sanotien erder dated 14,09,99, :

: . Under the oipaumgtances reoessary aoctiem and erde
nay kindly we passed te ..ivpane the akeve payment and enahle
ne Le maatl the treatment at apelle Hpsmpital ohenn:q{an perq
medical advich ef Apoelle Hegpital witheht amy further 1&paeﬁ? '

Fer this aht ef yomr lkindness T shadl remaim
_ever grateful,

Pated Guwahat%
the 1€th Bec. '99

' ( Bima
. Senier Acott/Reo—(C)
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Dated: 2371299,

1. ".' ) ::

' |

‘

With reference o his rcpn:Lcnlalu)n (I.ncd 16117")‘)(|cw1\«cd nn 2()’]"’9‘)), Mi

Bimalendu Gupta, SeAcelt., is he
Apollo Hogpital. Clhieanai | uqunq
oy wding-4ollyw up lrcatment 'of his
Ad regn p(lq munt of* A for
it may be statedd that i would not be

apecific certitication ol the tréhting
el “ovde Trenved dow flie paticnd §s aly

yhy .ni\u‘d (cw.ulmnl mum,dl iely, a fu.sh u\lmmlc ol
for. (hc pmpmc of ‘mnclmnmg of mcd‘u\l advance
wile” 3‘;\1( ,\wum Gupta. i 1

mdut:\‘lbnmmtmgy by ir for the nlmcsmch purpose,
possible g telease the air travel ‘\dvnncc without the
physician- o, Apnlln llmpnnl Chennai to the uﬂ‘cul
kalutelv necassary” The ccmﬁ.a(c referred (o in vour

wpwucm'nmn that (he paticat is

“ w(h(,nllv fit to avel” by air”

18 only a comﬁuwu ol

fineas and cati ot e treated a cer

iffcate of cssentialliy: l\lmcmu. lhc nppm\.al of'_h\.

Director LGS 1s alwo mlunul forjthe said l)mposg

, I view of thie above . he i

cn!iliul Railway clidss for the progosed joyrney

receipt of this fetter, for grant of
menticned thal considering the gre
Certificate of the treating |l)hv4icn.
subject to the approval of the comp
up will the Joint Director. CGLLS «
the |mnnc\ undertaken on the C'nhc{

the game is not received from the Dirdetor.
nwlmncd air fare claim con not lv;, wnnlmlﬂcd untit llu‘ recerpt nl lho

) submit a fresh TA ad\nncc npplwatlon Iol
within 2(two) days from the date of

‘A advinice Further'. in this wnqcchon, li may be
vity of the case and. on the basis of ! (hel \Iuln.al
0 of ‘GMCIL © Air fare was granted pm\'monnllv
ent authority. However,  the matjer liad been taken
ho in big fetter d1.22. 11.99 stated that the Ajr fare (or
¢ occagion may not be reimbursed i the approval for
CGHES, New=Delli. Ak such his abuve

approval of the
|

asked t

;/)Ilubl()l CES, New-Dethi, ! v nid . C
. I'he release of Medical ,\(l\ hlu. of R, 30 Vo0 on an carlicr ()w.lqmn related to a
dilferent msiance and can_nof_be automaticaty m.‘nul as having a: bc.lnngﬁ\nn RUN

“present - proposal. : i 1
-———-——-—-—"““"‘—l . . R -
[Authority: DAGEADNN)Y order d.\(ul 22! 12/‘)‘) at page-29(n) in file No. \dnm 1/BG-
MDD T A99-2000] ) i‘ C
g, I > . '
! . -
| I
3 . }\ﬂ(‘COlll (s Ofﬁcet (Admn)
m- vwl afe),
I .o A, Accounts Officery.. .
.- | W(G-wua)ﬁm»
l'o, ' o ®/0 e Aooountunt Oonord (A&Ii
' Shei Bimalendu Gupta, Seo Acelt. ‘. : .: : ;L‘m 7 '-w}'
Record®™ Scetion, o , Mlu. Guwahatlk,
FOvio the AGAA & 14 ) ,\qumm (1IIW.IIl Vil -29., . : o . '
‘, i . ) ’ .

¥ ]
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OFFICE OF THE ACCOUNTANT GENERAL ( A & E ), ASSAM,
MAIPAMGAON :: BELTOLA :: GUWANATI-29.

Ne. Adunm~II/BG-MBL/TA/99.2000/579 Batad 29-12-99,

1

: With referemce te his representation dt., 16-12-99
and dt, 28-12-99 and in oontinuation te this efftce lettar Neo.
Adnn-II/IG~MDL/TA/99—2QOO/567 dt‘ 23-1?-99, Sri Bimalendu Gupta,
ar.Amott. is hereby ende a;nih a:ked te submit immediately a

) -xrrhh eatiuate of Apollb anpdtfl, Ghennai required fer the
vurpcce df sanotien ox Mei&e&l Advan’e for fellew-up treatment

-----

f it. 28-12-99 Wy the attendiug phy-ipian on cempletion #f treatment
(OPD) of Smti A;janta ﬂupta. PRSI

e As rogardn reimbursenent of Air travel heth ways

‘3ror fellew~up treatment of his wife, Sri Bimalendu Gupta, Sr.Acett,.
4& hereby asked te furnish a fresh recemmendatien ef the treatimg
physician of the Guwahati Medical Cellege Nespital,Guwahati
regarding the necessacity ef Air trawel fer fellew-up treaatment
‘duly appreved by the ocempetent nuthority as per The Joint Bireaster,
CeNS, @uwahati letter Ne.D.12016/1/99(2)/3535 dt.24-12-99 (cepy
emolesed) fer initiatimg fellew up actiem in this regard.
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. ' GUWATATIT MEDLCGAL COLUEGE & NOSPITAL
o ORSTETRICS - & GYNAECOLOGY DEPARTMENT
J ,
. : ; . ’
Monptral Repn Noo 7352809 dated 16.08,99
R RS .
Hospital No. B 14107 dawed 16.08.99

TO WHOM IT MAY CONCERN .
‘ \

x

) .

This is to cebti fy that Mrs Ajanta Gupta, age 34
years, wile of Sri Bill'n:x.l.gnd'u '(;‘.upt‘a, was referred to Apollo
lHospital, Chennai, on '.("(}'()9'(—'.9' As per advice of Apollo
Hospital, she is advisell to go to‘ll\'pg,l.l,o Hospital, Chennai,
for follow up. ' AR '

She is medically fit to !'.:,':,'vy"ﬁ. by air both ways,
. -
-~ e

2 (Fwo) ocuacorlys are nllowed. -
) Approximnte ecatimated coat of Investipation / treat=~
ment 4a Ra 30,000/~ (Rapees Thirty Thousandn) onlty. The cont
will not be borne by the ‘Government of Assam.
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That the copy of the O A No 149/2000 (referred to as ‘application™) has been
"'-.'f'-f;;; served on th‘e‘ respondents. The respondents have gone through the same and
L understood the contents the_ir of. The interest and the subject matter b_ein_g
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common, the respondents have filed this common, written statements for all of
them.
That the statements made in the application which are not specifically admitted,

are hereby denied by the respondents.

‘That with reé‘ard to the statements made in para 1 & 2 of the application, the

respondents ﬁave no comments to offer.
That with fééard to the statements made in para 3 & 4 of the application, the
answering ~r’esponde‘nts ‘state that for the treatment of Smt. Ajanta Gupta, W / O of
the applicgﬁf, the respondents initially sanctioned Rs. 32, 000/- (80 percent of the -
estimated amount of Rs. 40,00m not Rs. 30,000/- as
mentioned in the said para as medical advance onthe basis of the estimaté of Dr.
R. Medhi, Asstt. Prof. O &G of Guwahati Medical College & i{ospital, Guwabhati -
(Annexure 2 ). Essential certificate for Air travel has not been issued as demanded
by the requnden-ts;

Secondly, on receipt of fax dated 24.9.1999 (Annexure 3) from the Apollo

R

Hospital authority, Chennai intimating the further estimate of treatment, the
Apollo Hospital authority agreed on telephone to extend the time limit by another
two days kthat is up to 28 Sept. 1999) to confirm the remittance of additional
amount Rs. 30,000/- and they also agreed to continue with the treatment. A fax
message in this rpgard was also sent on 28.9.1999 (Annexure 4) to the Hospital
authority and accordingly a Bank Draft of Rs. 24,000 /- ( 80% of Rs. 30,000/- as
per estimate of the Apollo Hospital, Chennai) was obtained on 29.9;99. But the

despatch'oﬁ_the Bank draft was held up on receipt of a telephone call on 29.9.1999
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(Annexure -5) from thie applicant from Chennai to the respondents that the

amount of Rs 30,000/- as asked for need not be sent now.

Furt’hi.je"r, on that day itself over telephone the Genefél Manager (GM) of
the Apollo‘I;-‘Iospital,. Chennai was asked by the réspondenté to verify the facts
ﬁofn Shri Gﬁpta and let the’m‘know the actual position regarding remittance of tﬁe
above said‘fdraﬁ. Though the Apollo Hospital authority assured 'respohdents that

\.

after verification of the facts they would get back to us, but the Apollo Hospital

* did not do $o. Also no reply from the Hospital Authority was received to the FAX

dated 28.9.99 and 30.9.99 ( Annexure 4 & 6) in this regard. Mean while, Smt.

Gupta was released from the Hospital with an advice to report back after three

——

months (Annexure _ & 7) but no where it was stated in any document of the

hospital authority that the treatment was suspended due to non. receipt of

additional éfnount of Rs. 30,000/~ as Shri Gupta has stated in his petition to the

Hon’ble Tribunal.

That with regard to the statements made in Para 5 and 6 of the application, the

“respondents - state that as regards sanction of Medical Advanee as well as

" Travelling Allowance Advance as stated by the applicant in his representation

dated 16.12.99 (annexed with O.A. marked as Annexure — 3) for follow up

-———

treatment of the applicant’s wife, it may be mentioned that the applicant has not

e

sul{@'rittézd ény fresh estimate for medical advance and essentiality certificate for




t .

air travel neither from Apollo Hospital nor. from the freating physician of
Guwahati Medical College Hospital as r’equiréd under Govt. of India, O.M. dated
7.4.1999 and 1. 9.1999(Apnexure 8, 8A& 8B). Heis a CGHS beneficiary. For Air
travel, permission of Govt. of India, Ministry of Health and Famjly Welfare 1s
required in term §f O.M. dated 7.4.1999. Accordingly, the épplicant was asked to
submit estimate for medical advance and essentiality certificate to the effect that .
Air Travelﬁ for the patient is abéolutely necessafy for grant of T.A. for Air Travel
(vide Annexure — 9). Shri Gupta, however, submitted an a‘ldvice slip of Apollo

Hospital, Chennai (Annexure 10) wherein it was simply noted that the patient as

st 2

“Medically fit to travel by Air”, which could not be treated as an essentiality

certificate for Air Fare. Also he did not obtain the approval of CGHS and Govt. of ——

India, Ministry of Health and Family Welfare in this regard.. Further, regarding

her treatment by the local Doctor at Guwahati he did not furnish any information
to this office or to the CGHS dispensary.

Smt. Gupta was all along treated in an Out Patient IDepartment- during the
period under report. In this connection as per Rule, a patient treated in O.P.
Departménf of any Hospital is required to procure medicine from the concerned
CGHS Dispc;,nsary (Annexure — 2). The treatment in Private Hospital or by Doctor
requires prior approval of CGHS/ also. But there i;s,,no such record ever submitted
by Sri Gupta that prior approval of CGHS was obtained nor did he apply 'fof ex-
post facto approval of CGHS after completion or for continuance of treatm_ent'of V

his wife at Giuwahati.
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Tiie applicant has referred to two certiﬁcgtes (Annexure 7 & 10) issued to
the patieni in Septembef ’99 for grant of additional advances. These cannot be
treated as one for follow up treatmenf after three months. The éaid additional
advancl:e is reiated to initial treatment only. The applicant in his reply to the
respondenfs vide cofnmunication dated 23.12.99 again mentioned about additional |
amount of Rs. 30,000/# as advised by the Apollo Hospital, Chennai but did not

submit any fresh estimate as called for by this office. The applicant’s wife was

obtaining O P D treatment‘only for which no medical advance is admissible under
QM dated'1.9.1999. ,
\_______...—

That with regard to the statements made in para 7 and 8 the respondents state that

the applicant and his wife are not entitled to Air travel as per their entitlement.

-~

For Air travel, spécial relaxation /approvél of Govt. of India, Ministry of Health
and Family Welfare is required. The app'lic.:ant has not fulfilled the essential
requiremeﬁt. Also when referred to CGHS vide this office letter dated 21.1.2000 .

(Annexure ‘_ 12) it was stated that “without the absolute necessity clause iﬂ the
Doctor’s advice slip, the cése for approvai of Air Travel cannot be recommended
to the Direétof CGHS for obtaining pehnission from the Ministry” (Annexure 13
and 14). And as per CGHS instruction, Dr.R. Medhi of GMCH was asked vide
this ofﬁc;a Iletter dated 27.1.2000 (Ann,_exﬁreh 15) to furnish the essentialitky
certificate fér grant of Air Fare and Shri Gupta was also \asked to obtain the same.

Dr. R. Medhi in his reply dated 24.2.2000 (Annexure 16) to this office letter dated

1



27.1.2000 categorically stated that Air Travel to Chennai is not absolutely

rerm———

necessary - for Mfs. Ajanta Gupta for her G);neocological problem; a copy of
-

which was also endorsed to the applicapt vide respondents letter dated 6.3.2000

(Annexure 17). But this respondents neither h'eard from the applicant nor he

produced the same to the Hon’ble Tribunal while filing his petition. Instead he

furnished én earlier certificate dated 10.1.2000 (An'nexed with his petition, as

Annexure No. 7) issued by Dr.R. Medhi to the effect that the patient is “Medically

fit to travel by Air”. Evidently the Doctor had found that the patient would not

have any medical problem in travelling by Air.

Therefore, keeping in view the rule position and facts stated above, T.A.
Advange for Air Travel could not be sanctioned to the applicant.
Meanwhile, by not producing the certificate dated 24.2.2000 (Annexure

16) issued by Dr. R. Medhi, the applicant had misled the Hon’ble Tribunal; which

amounts to. suppression of material facts related to the case and appears to have
negated the statement made in his verification statement that he had not

suppressed any material facts in this case.

Thetefore, since the applicant did not furnish the essentiality certificate as
called for répeatedly by the respondents, his prayer for grant of T.A. Advanée for

Air Travel for follow up treatment of his wife could not be sanctioned.



Earlier the wife of the applicant was under treatment of Dr. R. Medhi,
Guwahati :Medical College Hospital. Now as para 9, a medical éertiﬁcate dated
21.4.2000 from one Dr‘.R.N. Pathak in his personal pad and not GMCH sfamped
pad/paper jhad been produced wherein the Doctor had advised to shift her to the
Apollo Hospital, Chennai at the earliest. It has not been certified by the competent
medical authority that necessary facility for the treatment of applicant’s wife is

not available at Guwahati or nearby like Calcutta (I{olkata).

Also the respondents had no knowledge about the said certificate dated

21 .4.2000 ﬁll the receipt of O.A. No. 149 /2000 as the same was not submitted by

the applicant to the respondents till date.

That with regard to the statement made in para 9 of the appiication, the
respondents state that on receipt of the representation dated 26.4.2000, the
applicant was askedl to furnish the tentative date of his outward journey to the
Apollo Hospital, Chennai for follow up treatment of his wife S0 that T.A.
Advance for entitled railway class and admissible Medical Advance as prayed for
could be drawn and remitted to him and to the Apollo Hospital, .Chennai

respectively well in time (Annexure 18)

That with regard to the statement made in para 10 of the application, the
respondents state that the statement made by the applicant about the deteriorating

condition of his wife was not authenticated by any Doctor, as required under



Rules. Al‘sb, the applicant, so far as records of this office is concerned never

~ approached the CGHS Authority Guwahati for their approval for following

treatment -at the Apoilb Hospital, Chennai éxéept the permission letter dated
14.9.99 (Amlexure 11) obtained for initial treatment of his wife at the Apollo
Hospital, Chennai during September *99. |

In addition, the applicant is required as per rules to obtain an essentiality
certiﬁcateffrom CGHS or the treating Doctor of GMCH to enable this office to
permit him to travel by Air. As regards Medical Advance, Shri Gupta’s ciaim for
Rs. 30,000/ relates to initial treatment of his wife during September 99 or_11§ and

not the follow up treatment.

The respondentls have no objection in sanctioning the Medical Advance
for indoor ft'reatrnent on the strength of the prescribed certificate, if obtained by the
applicant from a Govt. Hospital or Private Hospital duly: recognised by CGHS.

Now the onus lies on him to do the needful accérdingly.

. Meanwhile, after thorough examination of his representation dated
26.4.2000 the applicant had been intimated of the reasons for which the Air Fare
could not be sanctioned to him vide this office lvetter dated 28.4.2000 (Anrléxure

18) as directed by the Hon’ble Tribunal.
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9.

That with 'r'egard to the statement made in para 11 of the application, the

respondents state that as per Interim order dated 5.5.2000 on O A No. 149/2000 dated

'25.4.2000 of Hon’blle CAT, Guwahati Bench, Medical Advance of Rs. 30,000/- was

paid by Bank Draft favouring Apollo Hospital, Chennai for follow up tréatment of the

applicant’s'wi‘fe Smt. Aj anta,Gupta and appropriate Air Fare of Rs. 32,324/- was‘paid

| to Shri B. Gupta (Apphcant) for travel by Air along-with his wife from Guwahat1 to

Chennai and back subject to the condition that in case the applicant (Shri Gupta) was
not able to-satisfy the court regarding his claim as per Rules, he would refund the
money with interest.
Further, the allegation of the applicant regardlng payment of Air Fare on
12.05. 2000 by cheque is not correct. Initially T.A. advance for Air Fare was
drawn for payment to the applicant in cash but he hlmself had opted for payment
of TA advance by cheque vide his representatiOn dated 12.5.2000 (Annexnre 19).
Therefore, his statement is found to be totally false and baseless and tantamount

to suppression of facts.

Further, the applicant’s statement regarding examination of his wife on
19.5.2000 by one Dr. Dilip Ghosal is not correct. As per certificate dated

19.5.2000 (Annexure 20), Dr. Dilip Ghosal, DHMS (pvt. Homeopath), Guwahati

) T ——.
had examined Smt. Ajanta Gupta stated to be in a serious condition at 10 p.m. on
the night of 28.4.2000 and not on 19.5.2000 and advised to consult with the

Doctors of Apollo Hoépital, Chennai and to avoid long journey etc. The Hon’ble
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1
i

CAT may find it surprising to note that the certificate was signed by the Doctor

and éubmiitted by the applicant on 19.5.2000. But the .reasc;ns for 20 days delay in
intimatiné the seriousness of his wife was not given by Shri Gupta as he intimated
this on 19;_5.2000 instead of 01; 29.4.2000, the day following the day she was
stated to have been found in é state of serious condition. The reason for Smt.
Ajanta Guﬁta not being hospitalised in sﬁch an extreme serious conditi-ohbpriér to
her depaﬂu?e to Chennai on 21.5.2000 was .ﬁot known. It appears from the above

facts that the applicant is more interested.in getting Air Fare and less concerned ,

— [

about thefaiimént of his wife. Otherwise, she should have been hospitalised

immediately on 28.4.2000 or on the following day itself. Further, no one w;)uld
reasonablyj 'go for Homédpathic treatment in such ‘an extreme situaﬁon. if the
patient is feally in serious condition. But the applicant waited for long 22 days
w.e.f. 28.4.2000 to 19.5.2000 without providing adequate ‘treatment to his wife
during the said period and it is amply cléar ﬁom the fact that the statement of the
applicant régarding seriousness of his wife,,‘ is a fabricated one and not based on
facts and»v és such the certificate of Dr.Ghosal cannot be treated as an essential

certificate for grant of Air fare.

That with ‘,regard to the statement made in para 12 of the application, the
respondents state that it appears from the advice slip of Dr. R. Shridharan and Dr.
Deepak ArjunDas of Apollo Hospital, Chennai, (Annexure 21 & 22) that Smt.

Ajanta Gupta was treated at the said hospital w.e.f. 23.05.2000 to 01.06.2000 in

e

g o = ——

the Out Patient Department and investigation / review treatment of her was over

)
H
° 1l
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on 31.5.ZObO itself. Therefore, Shri Gupta’s statemenf that she was treated w.e.f.
23.5.2000 £o 6.6.2000 is not correct. She was duly prescfibed with mediciﬁes and
other instr‘ﬁctions by Dr. D.A. Das on 31.5.2000 and again on 01.06.2000. The
Doctor ad‘vised that he should be informed about her condition bylst July 2000
and review?treatment would be done if her family physician so decided. But in the
above said certificate dated 31.5.2000 (Annexure 21) or 1.6.2000 (Annexﬁre 22)

there was no mention of referring the case to Indraprastha Apollo Hospital, New

7

Delhi for obtaining second medical opinion. Meanwhile, the applicant sent a Fax

message to this office on 2.6.2000 (Annexure 23) asking for grant of Air fare for
his journey to Delhi for obtaining second mgdical opinion in connection with his
wife’s treatment in Indraprastha Apollo Hospital, New Delhi. But in fact, the case
was referred \t'o Indraprastha Apollo Hospital, New Delhi on 7.6.2000 by Dr. D.
A. Das (Annexure 24) with an advice that “she is fit to ‘travel by Air”. The
applicant however, did not produce the said advice slip to the Hon’ble CAT,
which again tantamounts to suppression of facts by him. The applicant however,
produced a copy of the personal letter dated 6.6.2000 of Dr.D.A. Das (Annexure
25) of Aﬁollo Hospital, Chennai to one Dr. Ahuja of Indraprastha Apollo
Hospital, New Delhi to see Mrs.Ajanta Gupta etc. where nothing has been

mentioned about second medical opinion or Air travel.

However, the advice slip of Dr. D.A. Das dated 7.6.2000 (Annexure 24)
that “She is ‘ﬁt to travel by Air” does not meet the essentiality criteria of air travel

as provided by GOI, Ministry of Health and Family Welfare OM dated 7.4.99 and

¥ .



11.

12

the directivé of Hon’ble CAT, Guwahati Bench in its interim order dated 5.5.2000
and as su(;fl the applicént 1s not entitled to travel by Air from Chennai to New
Delhi otherwise than the entitled Railway Class. As the applicant’s wife obtained

OPD treatment at Chennai, she is not entitled for any medical advance for the

purpose.

That with regard to the statement made in Para 13 of the application, the

- respondents state that it appears from the record that Dr. Mukul Varma of

Indraprastha Apollo Hospital, New Delhi treated Smt. Gupta w.e.f. 8.6.2000 to

12.6.2000 and'not from 8.6.2000 to 16.6.2000 as stated by the applicant. |

On 12.6.2000 (Annexure 27) Smt. Gupta was advised to “avoid long
journey, travel by Air” also failed to meet the essentiality criteria as prescribed
under GOI Ministry of Health and Family Welfare OM dated 7.4.99 and hence

Air fare is not admissible to Shri Gupta. In this context two instances may be cited

——.

to justify the above contention.

In two separate cases of officials of this office Doctors ;)f Indraprastha
Apollo Hospital, New Delhi and Apollo Hospital Chennai/ DHS, Assam &
Meghalaya etc. specifically stated that air travel is essential for the patient leaving
no chance of ambiguity in their advice slips. But in Shri Gupta’s case, Dr. Varma

of the same Indraprastha Apollo Hospital, New Delhi advised Smt. Gupta “avoid
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long journey, to travel by Air” in an ambiguogs term and as such Air fare is not
admissible to the applicant. Also government of India, Ministry of Health &
Family Welfare, New Delhi in its instruction dated 28.9.2000 (Annexure 28)
wants a -gpeciﬁc certification of essentiality for Air travel as per rule for
reimbursement of Air fare to Shri Gupta, which Shri Gupta failed to produce as

yet in this regard.

That With regard to the statement made in para 14 of the application, the
respondents state that the applicant was not authorised to collect the un-utilised
amount of Rs,. 25,178/- out of Medical Advance of Rs. 30,000/ from Apollo'
Hospital, Chennai to meet his Air travel expense from Chennai -New Delhi —
Guwahati. The applicant cannot divert the fund from Medical head to Travelling
allowance head on his own without the proper sanction of the competent authority
and as such he shoﬁld have refunded the balance amount of Rs. 19,742/- (after
adjusting Rs. 5436/- as medical expenditure at Indraprastha Apollo Hospital, New
Delhi) to the Govt. account immediately on his return. These acts of the applicant
tantamount to financial irregularity. |

That with regard to the statement made in para 15, the respondents state that in
view of the facts stated at para 12 above, Shri Gupta’s prayer for conversion of
Medical adVahce to Air travel advance is untenable as he did not seek for prior
permission of the concerned authority for such diversion of fund; instead he asked
for sanction of Air fare and payment order etc. in his fax dated 2.6.2000

(Annexure 23) but not for conversion of fund. This is a clear case of financial
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irregularities on his'_\part. Hence, the balance of medical advance is required to be
refunded forthwith to govt. account.
That with regard to the statement made in para 16 of the application, the

resporidents state that on the basis of the advice slip dated 07..06.2000 of Dr. D.

A. Das (Annexur_é'—24) of Apollo Hospital, Chennai that “she is fit for travel by

Air” does not meet the requirement of Rules, CAT’s directive dated 05.05.2000
and minist’fy’s instructions dated 28.09.2000, the applicant is not entitled to travel
by Air and as such question of grant of Air fare or reimbursement thereof to the

applicant does not arise at dll.

Further, Shri Gupta’s statement to the fact that he waited for receipt of TA

¢

advance (Air Fare ) at Chennai w.e.f. 02.06.2000 to 07.06.2600 is not correct.
| 30 G
In fact, Smti Gupta’s treatment was over by $¥3:6+.2000 / 01.06.2000 as is
evident from the advice re‘port slip of Dr. R Shridharan and Dr. D A Das of
Apollo Hdspital, Chennai (Annexure 21 & 22). She was discharged from the
hospital’s out patient department with the prescription of medicines and advice to
inform he.rfcondition by 1% July 2000 and reviel\y treatment, if at all required, 'will

be decide by her family ‘physician. The case was not referred to the Indraprastha

Pl

Apollo Hospital, New Delhi on 31.05.2000 or 01.06.2000 for obtaining second
i T -

medical opinion by Dr. D A Das. The case was actually referred to the

—

Indraprastha Apollo Hospital, New Delhi on 07.06.2000 by Dr. D A Das. But Shri

/-—-—.f

Gupta sent his fax message on 02.06.2000 for sanction of Air Fare for his journey
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from Chennai to New Delhi for obtaining second medical opinion for
Indraprastha Apollo Hospital, New Delhi.
In this context, it may be noted that on the basis of advice slip dated

31.05.2000/ 01.06.2000 where, there was no n}ention of referring the case to

Indraprasthé Apollo Hospital, New Delhi. Shri Gupta could not ask for grant of

Air fare on 02.06.2000 while the case was referred in fact, on 07.06.2000.
To confirm the fact of the fax dated 02.06.2000 the matter was taken up
with Apollo Hospital authority over fax by this office on 02.06.2000 (Annexure

29) itself. The hospital authority did not give any reply thereto and as such no

action could be initiated at that time by the respondents.

Also Dr. D.A Das in his referred‘letter dated 07.06.2000 (Annexure 24)
did nc.)t mention that the éondition of the patient was deteriorating and she was in
need of immediate shifting to Indraprastha Apollo Hospital, New Delhi arid could
not be treated at Chennai at that moment. It may further be noted that Smt. Ajanta

Gupta has never been an Indoor Patient neither at Chennai nor at New Delhi

Apollo Hospiial. All along, she was treated in Out Patient Department. Even at
Indraprastha Apollo Hospital, New Delhi she was treated in Out Patient Depﬁ. on
08.06.2000 (Annexure 30) by Dr. M. Varma. Had she been in a state of
seriousness she would have been admitted as an indoor Patient at Indraprastha

Apollo Hospital, New Delhi on 08.06.2000 itself. All these facts did not indicate
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that she Wwas ever in serious condition. Hence, his statement regarding
A :

deteriorating conditions of the patient is a hoax to justify his demand for grant of

Air fare and is devoid of any facts. From the application of Shri Gupta, it appears

that almost in every para, facts are either distorted, concocted or suppressed. The

applicant must furnish essentiality certificate in terms of provision of GOI,

- ———

‘Ministry of Health & Family Welfare OM dated 7.4.99, Directive of Hon’ble

CAT, Guwahati dated 05.05.2000 and Ministry of Health and Family Welfare’s
et e T T
instruction dated 28.09.2000 for reimbursement of Air fare to Shri Bimalendu
Gupta. So far, whatevér documents produced by him either to Hon’ble CAT or to

this office: does not meet the requirement of Rules and as such Air fare is not

admissible to the applicant as prayed for.

That with regard to the statements made in para 17 of the application, the
answering respondents state that the Medical and T.A. Bills of the applicant shall
] 'w

be examined and paid as per law and rules as admissible.
| S

/

’

That with régard to the statemeénts made in para 1 to 8 of groﬁnds, the reépondents
state that the‘:' applicant has failed to follow the rules and could not comply with
the requireménts of rules and as such he is not entitled to get the bills re-imbufsed,
therefore, thé application being devoid of any merit is liable to be dismissed. The
grounds as sl‘mwn are not sustainable in thc; eye of law.

That the anS\&(;'ering respondents have no comments to the statements made in para

. I
6 and 7 of thé: application

|
|
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18. - That with regard to the statements made in 8.1 and 8.2 and 9 of the application,

the responde‘ﬁ;ts state that the facts and circumstances of the case and also the

provisions of !ﬂaw, the applicant is not entitled to get any relief as prayed for and
E i
the applic_ati(’)il‘i is liable to be dismissed with cost.

f
L :
) In the premises aforesaid, it is therefore prayed that Your

g

Lordship would be pleased to hear the parties. peruse the
records and after hearing the parties and perusing the
recorde shall further be pleased to dismiss the application

-with cost.

VERIFICATION
I, Shri Longjam Siddhartha Singh presently working as Dy. Accountant-General
in the Office of the Accountant General (A&E) Assam,. Maidamgaon, Beltola, Guwahati

being competent and duly authorised to sign this verification, do hereby solemnly affirm
/238/2 13,154 /8
and state that the statements made in para a.. . are true to my knowledge and belief

41‘0’%’ Gs 1/ and 19

those made in para A ...being matter of records, are true to my information denved

therefrom and the ;rest are my humble submission b_efore this Hon’ble Tribunal. .I have

not suppressed any material facts.

¥
1
i

I' B
And I sign this velj'iﬁcation on this 0% day of March, .2001 at Guwahati.

m@g/@%
} g % ‘Deponent

el

7



. ray-indly be

the whole rupee._

u'specialised treatment/diagno

it:'é Health) may be ¢harged, . . -

§> : -'Q:?ffgé’é
i A&F) ASEATT, gt

3 T A ‘
R ATPAL CAON 3 erLA s GUWAHATI-29.
< h_,l—~

A ,: TN

AR, .Aetmn ”/11(;~1\:DL ADV /99-.?000/ 62,
h Y

1'.. e

DatEd 15.090 99-

al Tuperinteddént,~
o Hospitalq bnterprisea Ltd;
ans Lane, ’

Hedicu) Advance for trcatnent oi‘ Smtl A Janta (‘unta wife of
Sri Rlnalendu Gufita, SroAcctt.‘.

Sir, I , , . . .

Plca e find herewith a Afc, Payec Bank Dragt Mo __fyﬁ SI
Dated i§—0§[_}3_ for Rs,32,000/- (Ripees Thirtf twe theusand)only
S.B.I, Chennai favouring " Apello Haspitals Internriqos Ltd;
Chennai" being the Pedical ‘Advance sanctioned- to Sri Bimalendu
Gupta, Sr.Acctt. for treatment of his wife Smti Ajnnta-cupta at
your hospital referred by the Jaint Director, CGH?'Cuwahati' The
ameunt of advurce sanctiened being 80% on the hasis of estirnate.

furnished by the trvating yhysician Dr. R.Fedhi Deptt. of Obst, -&
Gynae.,,uwahati Medical College Ho"nitnl inahati

S

AN
)FThe un-LtmlEsed/excess amount in this connection, if anv,

Intimated to this office 'for dninp ‘the needful,
receipt of which. thc fingl adjustren will be carried oirt,

on

4

The refund of Fedical Advance, iz any, nay kindly be sent

by _[91553133 Bank Draft en S.B.T, Dis pur-Branice,Guvahati favouring -

“"Pay- & Accounts Officer, O/@ The A C ( A & E),Assan sGuwahati in

i

Further, 1t may be noted that the

R ety LN e T s

rates fwr various
stic precednre A8 approved by the

Government ef India, Ninistry of Heaith & Tamily Yelfere(Deptt, of

You are also reéquested to i.sue R certfficate to the fact
that whethér ‘the patimy Rail or AIF travel by the
patient 18 abuelutely necesoary en her return Jaurney after
~omn1etion or hcr‘trvvtm?nt recqury of illness. A

3
reanwhile,pleﬁse acknowledge receipt of the Drarft.

o:- Bank Draft No. 98 02%]
R = Sl A~ 0Y- 99

————g




Meme Ne,- Admn-'Z/lG'-MDL;Adv.‘/99;2000/"3 G 3 Dated: 15~09-99

et

. He 18 advised t- submit the
_relevant Medical Reimbursement

clainm within ene month frem the

. dateef: discHarge frem the

hospmal (£atfitng which the

- ameunt of’ Advance sanctioneﬁ

may be r@covered fron the

" salary’ {n lump and_alse te
cellect the necessa ¢
certificate te travel by Air
in ‘her retirn’ jcurney after
completion ‘of treatment/

‘ xjg(‘:‘oyerb'y ‘of 11lnesss ™

ot soen . S
: - . i . L - . i
° <

Yours faithfully,:

- . el Aovedid
B 'Gd‘wﬂw n' ol(Aclmno
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R ‘l,“

o Henorriagia

ptt

Co e
QUW ARATT MEDICAL COLL™CGE "HOZPITAL
0B3 & GY DEPIT.

Dated Guwshatl,the 9th Sept/9%.

wWioM IT MAY COMCLRN

Mrs Ajmbts Guphn, W ife
been upder medical inves-
.99, She hag been suf fering

This is to certify that
of shri B.Cupta age 34 yenrs has
tig-tion mmd treatment since 16.3.99,
from Henorrhagis € low grnde Tever and welght loss. Ghe
wng trested for the same At apcllo llospitzl, Cche;mni frem
2.2.98 to 9.2.98, As her condition 1s detorinting ngnin due

“epridaxic, low grade fever with geneval
She ig ndvised and referred a2gohin for further
pital, Chennal e

weight lose.
check up nd freqatment ot Apollo ios

s1llowed to =nd frow jonrney by

o(two) escorts are
pir is -bgolutely essentiapl fer the cmditicn of the patient,

P.QO,UDO{-gﬂupees forty theus ond)
-nd treatment. The cost

s e i TN

4 Eotimted cost o 7
7 P O js required for investigrticn
will Mot be born by Govb. of Assam.
ot e NS

e

Hospitsl Regn. o.7352/99 atd.16.2.329
ospital Wo.R,14107 dtd.lﬁ.S:QQJ
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Apollo Hosp:tals Enterpne

1 AAQODA 45 AF09-99 .
LT AF09 9

%NNXL

E-mail:apollo. ahel@uer"e venlretin

—

t.24.y
M \;@Iﬂ

TO

! {(};E nrcuummNT GB\ERAL
{ 4

: ("UWAH T - '*';.\ ‘Q

: ( /

Baquisition

0 5'\.)608

W<y
Daved |
f ) MFS A‘,l-l U )m,Jtm - w/0
additiznal SRS IUL

patieri,

Fieame

yours f:uthfully

flv' POLL
" V. ‘% .

ll
I
|
i
i

ANAGER

5 %\ ‘r\ur Fax
35

Email ahel @ vianl.cont,
"\ .
i >$0'+
_ﬁ‘
U xecutlve Chalrman:
Dr. Prathap C Réddy \

Managing Director
Smt. Preetha Reddy

Directors:

Shri P Obul Reddy
Shri 8 R Jiwarajka
Shri Raj Kumar Menon

. | '/wbq/ém—bmf /\/@/

=
] o~ p o
IR :
1

GENERAL OFFICE Ali Towers N0.22, Greams Road Chennai -
Tel.N0.B266956,8277447 Telex No.-41-6419 AHEL IN Fax: 91-44-826 3679

\7\\\

~ o treatment of Mrs.pjanta Gupta Hpspital token

‘ . B
reterence ta your letter No,Admn. ?/HP-MDL(-\DV/?‘?-’l"r‘ii'i/
10 #B9.99 e iasing R/D N, 9sd2ni daron 14,9, é’“ fur Re

receivsu sy Mhis Homutal for
B huptc-:

A3 4 36 A/~

conTirm the remittencs $n two days. We will
f SRS

3 a ) .
sratment of :’:\CZCC\UH". on comaletieg

HOSPITALS FNTERPRISE lTD

/ - FINANCF/
No.91 44 8234429 =

Regd.Off : Z Bishop G/e?}en Raja Annamalalplﬁm Chennai - 600

(—y)\_/f

600 006]

It matbMo-espwe g 'lohospitals.com.

((?/LC/ /L/ /7/ (// |
0470, 9202.6

CFAX NO #@3ei a\.ld_iﬂ‘)'

)
o G

4/(9" (] ‘/"

FEMINERAGE of Mu*t;i,-

1.7

far Theasand

F A N

362

L J2E0/ -

the Jr\wwshgn!z:nn /r:re.‘:_~:‘.4'.;c-rrt of

of your office, tr"e TeRAUATe  an

for further f:rir-a‘;nwr‘*; af the

send vou  the
~ s .. .

1 of treatment.

Shri T M Joseph
Shri Brij Mohan Reddy
Sri Rafeeque Ahamed

|Shn N . rasaswy
Shri 8 Iatarajan

Shri K 3 M John */:7'}
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OFFICE OF THE ACCOUNTANT GENERAL ( A & E 0,ASSAM, 4

MAIDAMGAON :: BELTOLA :: GUWAHATI-29, ( <,
' S N
Ne. Admn-2/Med. Adv./BG/99-2000/380 : Dt. 28.09,99,
FAX
Te, o -7

The General Manager-[inance,

Apelle Hespitals' Enterprises Ltd;, -
21, Greams Lane, '

d 0ff., Greanms Read,

: Chennai - 600 006.

A"g 7

‘ - Please ref, your Fax message dt,24,09,99 in
cennectien with the tr¢atmenf of Smti Ajanta Guptg. The additienal
amaunt}\as required is being sent by Bank Draft, Meanwhile, you are
requested te continue with her treatment. fbowy, So/ §) /AC
pregrvihed & 'é/’tjj SrAl 2 P> 24000/
L § A "\7 : . ,

ameund
§uijecd Ao d ay S Fd) T

| o ﬁe%\f@@./

ﬁﬁgﬂpﬁ)(}eneral (Admn.)
(

‘Dy. Accountant Gey (Adma.)

TR 1 A (T qe)

0/0 the Accountant Ccenernl (A&B)
o, TR

Assam., Guwahati
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[eftsme -

NAME
1D . p2e1303142 7
TIME/DATE

-

‘gggnAbyzgq\q

Ve

gk ACTIVITY REPORT stk

: AG-(AZE)-ASSAM -

: 17{@5 09,28 132

\

SN - -

. - _ _ - e )

l[REMDTE 10 —oATE START___ [OURATION | PAGE |i-R_|RESWLT

3234014 Ge,27 |ivigs:19 |00:08:58 o1 o |OK

pas28  |1@:14:47 |0@:@0:38 0 a  |STOP PRESSED
03 99,28 |10:23:33 |@8:09:45 @9 3 |NO RESPONSE
24 g5,28 |10:25:58 |9@:@0:45 |0 3 |MO RESPONSE
gs{91 11 39 7859 09,28 |14:58:56 |00:@9:54 21 o |OK
26 o328 |15:45:48 |80:@0:43 0 B |ND RESFONSE
87 o928 |15:46:57 |@D:00:45 on w  |NO RESPONSE
23 ‘ 79,28 * |15:49:40 |00:00:43 20 & |NO RESFONSE
23 91 '11 3233175 lga/22  [16:39:54 |@@:01:22 o1 o |OK
Lg;_91 44 8234429 9328 {13594:54 |00: 02:50 1 x| _—
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MAIBAI"IOAON 5% IEE'LTOLA 1t GWAHATI‘29. IR
”“f' R ‘ <;_’; .‘gS T\S b&f;7§¥{lﬁqi

iy A - (R& [
o oppICE. OF THE Acccunwggm-_aﬂzmnhn (’K’&\s 3 Agi:_}i\‘ s ;f-

R
. ~

v- M0/39-2000/383 . 1 pt. 30,0999
v : Tee . e e - . /' '
AX 5
Apollo Hospitalc Enﬁerprlscs ntdy %

A,21o Greans Inke,
o 0f2, Greams Redd, -
Chennni - 600 OOb.

;. f‘ Bubln nnnittfncm nf Hedionl AdVance - Regarding.‘ : 3 |
: - Regt~ 1, Our Our Fax No.Admnn?/Med, Adv-BG/99-2000/3ﬂo dt,. 2e 09.99. d f
; 2, Telophome Call at 3,25 of 24, 09.99. T s,
R ) L 18 qu&phona Call et h.hs P.M.Iof 29.09099. E S :r
Piensa rwfer your an neanago dt. 2&.09099 regarding f; :

renittm of ns.B0.000[u in genreotien with the treatnent
exjpﬁﬁi Aju ta Gupta v/e Sri Binnlendu iauptu an ouployoo
of thiu offiaeu S L e .

e

; Aooerd}ngly, Bank Draft for nn.zh 000/—(bain¢ 80 o2
! ns.30.000/-) has boen shtained and ready for dedpatoh, In the
;f ' S maantima, ‘a shone osll has baem received from Sri Bimalendu

| Gupta a#a&img that the ahevs said Advanee nead not he sent

ﬁe—;ﬁue . . /- .
. ¢ .

P . .ﬁ,u' . Yoeu: are, therefore, requestad to olnrtfy & confirm the

! peuition by returm Fax te olear the confunien vhich has been
] e ariqer\ouf: of Sri Cupta's phore oallo

/c ‘ ?tiﬂ.l“.‘. L : e, i;.;. é;;y//(?' 7// C&:Ei‘<f7 ‘“L‘ {i

[ L ) . m W'T?‘E(T‘TR' (ﬂ' e ¥
- " Dy. Accountant Gcncrnl (Admn) -/ B
ﬁﬁavrﬁtrrﬂvﬁﬁn(X T ge) 2
0/0 the Accountant Geaer I (A&E)
atan, TRTEEY
Assam. Guvi%ntl
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Government of Indi
Py Ministry of Health & Family Welfare
o1 i ( vepartment of Health ). ; P
¥ - . N g ; /
i Nirman- Bhavan, @ i
i New Lelhi,

. L Dated the Tth Apwil, 1999.
! D OFFICE MEMORANUUM ‘
i. . . i

t
Subject -~ Uelagatlwh ox Powgus under LGMS relaiing to, referral sysiem,
' permissicn cases and ex-post~ La cto app:ovaly - regarding.

9. - i . " R . .
@frw : The unds;n: STORN X I c.ed to say that the matter regacaingl
i d o Lha been und2r cons ideraticon oii the
i G iox to reduce the delay in obtaining
@ L las uud$r wepost-facto approvali of medical
—i cl U“Lf@ ’Cu . incies and it bhas nou been decided to
‘(, deleyata o 15 pLLICre e Py.:, ermn, pcarrn ssion! cae.(, and ex-pest
—; facto appro ul aE lndlCayeu below i~ .

o
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<RABT SV 3TEM

s VDA L ST AR B ...\.»m.umu»
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‘Permissicn fori tests/procedurni,
+he cstiraces of which aze not
more ithan m.ZO'UOO/— inay be o
Jted‘\vréig (“ r ‘'serving =mp
, a Heod (0f CGUHS cov:
f ] ' C;'l“‘ (for anslun‘lS) providod
| the tes: s/yrucuddlos have been
~ recommended DY va,. Specialist.

h) ' -l
Reimbursemhnt’way be limsted
3 orxa e, Jnrthe case_of

: Delhi and ou‘" > elhi. In cose
‘ f ' ra..es have not b?cn fixed ky
' ’ ATIMS £or any - artlcular piroced-

( -

1. ' pProcedi.e
which thepe
Cars rate
privats
centre.,

oy

P ure/inv sglqutlo§/tbbt - reimbur-
5<, sement may be madm as per zetuala.
2. in case Of, ; rgency powers Are oeloqateu o the Haaod &
heneficidry may go ect ,0X-. he F’HS orgahisations 'in va-
. L0 oL.Jaue recognis: ‘Cove rious CsilS ccvercd cities in ras-
¢ ent rerercal hospital ana pect ef Loth oenﬂJopevs and serv-
submit anh MEC after dischar- ing employees ifol: deciding wnlch
W g o the hospital. cases all under, Lhe "embgjehc,
' _ — ) category. o :
v ! S ’
3. In pregnancy cises Once the prchaxcy iz diagness
P ' coniirmed by the luove.;menL/Luuo
v doctors including. the Medical
ofxicer working at the dispens=
ary level, the HOu of concern=d '
S : ' vepai LmPnL/Mlnch 'y may permit X
- | admlcQ1cu for confinement purpése
Q P in-the privace houspitals recug-
§ nlsed under CGH&@I/
o |
25 @. in case of penaficir. iy, ins~ The powers ror grant of such per-
pite of facility being avai- mission are delegated +0 he Hea-
- lable in' the city still c¢s of CGHS orjaqlsatlons in varci-
- chooses to gzt rreatment in ous CCGHS COVerPd cities both in
) . CGHS recogaised hospital-in respect, of pens;oncx and serving
~ ‘ anotner élry o empluvnco but v1thuut grant Of

I CThfDB.
[ , .

Contime=2 /=
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1 S
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€ Case
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i , permission may be given by the

i o Ministry of Health and’ Family

N ' uelfare on the basis f the re-~
coamendation of the Digector,CGHS.

permission for highly expon~  Yor highly epensive procedures
sive procedures like B.M.Tos like BMT,  Cardiac Defibrillator,
Ca.diac deribrillato., carot- Carotid Stenting etc. M/o HEW

id stents, etc., ag per Govt. nitifies the equipmenys/instrwa-
ceiling rates' as éhe cost ernts/implanis for ddmjbiliary use
involved are very high or witn speciiic ceiling i¥a es. Hence,
where there is . no pelicy de- permission fcr any ingtrument/
cision. S equipment/implant outgide the no-
Ciyied list will be dealt
b M/o MG on a case to gase

- consuleation with LGHS/Fiunanze
i Divisicn. ' ‘
. U . '
| EX-BOSTFACTY DPPROVAL :
\ ' PRt a ki

i T, ea.ment taken tithout reco- Popers are dzlegated Lo the Heads
mmendation of CGHS/Gove. spe- ' ar : e CGUS
cialist, bu. with permission i sot Of
of CHO in-chalkge cf CoiiS disw  pENSLoNErs AN
pensary in a ecognised pri~ o decidda gueh
vate hospitall within approved
coiling raves R ' ' ‘

" in Puoivate Powers are Jzleyated to the HEADS
conised undoyr of CuUns organisations?in rhe G
pricr parmission ‘covered cities both in resnect Of
ol pznsioners and serving_ employeos

. Lo decice such byps of ‘cases.
Faoe - : '

2. S Lyenc 8 within apro LOWCrs aruvdelbgated £o the ijeads,
ved ceiling races in respect of C(CGUS orgahié@tionsﬂin the CGHS
of treatment taken i- private covered cities poth in respect of
hospitals recbgniéeﬁ nndex pensioners and, serving empboyees
CCHS . o : to decide such type os cases. -

: . .

£ Pargency cases within ceiling Poscrs are delegated to the Heads Gf
approved rate’ in resnect of CceHS organisations in jthe CGHS cov-
treatment  taken in private ared «cities both in respect Of pen-~
un. ecognised hospita’.. sioners and serving cmployees to

| K : : Jadide such type Ofjcdses.
—_ Lo

5. Cascs where pribr,pexmission poviers are delegated to the Heads
for treatment!in JGHS . tecoge of CGHS organisations jin the CGHS
nised Government refer:-al organisauions in the CGHS coversd
hospital was grajmed Foar.a . cities both in respect] of pension-
particular proce lure and at ers and serving employees tQ deci-
the tine of actuil operaticn, de such type Of cases.
seme device/aftjricial appli- . 1
anee/additicndl’ Lreatment .
procedure/diagne: tic procedure !
has been used/ur ¢e:taken ror ;
which no prior psrmission was l
taken. L !

) P : - !

5. Ex~post~racto{“e1;ission tor gfgvgggggggwgmglgxggif
treatment in govc.;rererral oD of the concerned Ministry/De~ -

gﬁzgjigéihllgi'ﬁl4ms' pGL partment/office may decide such:
' » UG type Of cases. Co

I : '
| For Pensione:s o

' Lead of the CUHS Organigation of
C : the concerned cers covered ity

i ' : may decide such type of cases.
| s contdx4
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7. . Treatment under emergeficy in
privaLe'hosijals recognised
under CGHES and approvallto e
given as per :approved rates
for approved proceuures/App11~
ances/devises;

8. Treatment taken under emergen:
cy but approval to be given .
above the approved rates

9. selaxa.ion oﬁ CGHS Rules

10, Air uravel permisoion/Ex-post—

facto approval for air travel
undertaken for}medwcal treat-
nment.

. RLLmbnrs mcnt of tdeafment/
st for|which there is no
prbscrlbed rates under CGHS.

4 s !

12. ,donetary /limit to - issue sang .=
tlion Lor  settlement of indivi~

\QX?V duval Medical rReimbursement

claims/to accord permission/

grant oi 'medical advance. the precéding paﬁas. the monetary
| limit for 15ouing sanction has been
i 'raised as under i~ :
. i4 :
! (a) rRs.2 lakhs i By the Head of
; b (in case of i Department,
i - sarving em- t
. P ployees bene+
! ficiaries)
; . :(b) Rs.2 ‘lakhs. ,5. By .the Head of
B ' (in case of the concerned
pensioner ; ‘! CGHS=covered
CGHS benefl»‘ city.
01av¢co)3 L : 7
; \/7/(c) Rs.2' Lo 5! 1ak : Diréctor,CGHsu\{\
i : . , 1
! , . {(d) Above m.;lakhb : Min. of H. &
; b F.W.
N . f .
2. These ordtrs will come into effect from the datejot issue.
3. ‘The ;bove'ordegﬁ are issued with the gporuvcw of‘Sncretary(Hea1th)

and concur.. enCL of JS & FA vide Dy.

|

' Powers are delegated to the Heads of

UNDER ShCRbTARY T TdE GOVERVMENT or

3D

Powers are delega.ed to the Heads
oc CGlS organisations in theAJﬁau
covered cities both in respect”d
pensioners and aerving employees
to dec de such Lype of cases.

Mlnlstry of . Hgalth & Famlly Nelta;e
may de01de ‘such type of cases' in
speclal circumstances, dnpenulng
upeon Lhe merits ot each case.;
Mlnlstry oL deaIth and ramlly el
fare will QLClde such type of cases.

Mlnlstry of Health and Famllj wel~
fase will decide, such type of cases.

v

CGHS organisa:.ions in the CGHS cov-
ered c1t1c¢ both-in respect ot pen-
sionérs . and’ serv¢ng employees and
serving employee and reimbursement
gay be made as per AIINS raye/ac— '
tual, whichever May be less, or as
per actual in case the.e is no
AIIMS ra.e, both:in the case per-
taining to CGHS, .Delhi and' CGHS
outside Delhi.

Subjcct to .he approval of Head of
the CGHS. organisation of the c¢oncer-
ned CGRhS covmred;c1ty/M1niery of
Health & F..., where prescribed in

No. 1766,99—JS & Fh dated 23.3,99.
l

i
s /-
(BhAHm»i DEV)
INRIA.

4
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v . Na. $-12020/4/97- CFHQ(P] .
! vl 6o Vﬁrnmnnt of India .

‘(Department of Health)

1
i
§ - i ———

i ' . Nirman Bﬁavan, Neg Delhid -

Datod thﬂ ist September, ©1999.

pp—— :

OFFICE NENORANDUM

‘ :
»,Dplﬂgatlon of Powers undpr CGHS rplawih\ Fo
refarral aystem, permiszeion cmsea ARt ex—
post-facto approval - Regardine. M

PR

The uhn»rs{gnﬂdA i« directed tao refer th o thia
Ministry’'s nffirﬂ Memorandum of even No. dated bthe 7th
April, 1°°Q.nn th@ _abhove subject and to say “ERat te nhvlgfe
the haFﬁEhlpc h»ing faced by the CGHS thPfiflaPleS.‘1f has
heen decided to amend itnm No.7 of. the above caﬁd nffice
Memorandum relating to trpatmﬁnf in orivate rpfngn\kﬂd

hoapitale” at page 2 and. item No.12 of the ahove sald/

Nffice M»mnrahdum relating to "Monetory T Iimit to dissued
sanction fntl-.ttl»m»nt of individual medical reimhursement
~claims/to accord permission/grant of medical advanPP" at:
puge 5 of | the . abave mentioned 0Office HMemorandum a

fallows: -~ ‘

|; .
! 1
AMENDED REFERRAL SY%TEN
Referral may b= made on the
. recommendat fon mfl- the
treatment procediire '%v Fhe

)
? Government Spaciml{ist for
" k@’ indoor tireatuent in Avivn(ﬂ
)
!

n

{
7. Trparmhnfiin pPrivate
Pﬁfﬂqnlq»d hnqnira].

hospitald, recognized nnder

, (,/ £GHS, by the Head. nf CGHS

V v;_ coverad city in rn:pphf nf
4 - penaioners and by t e Head
of the NinletrV/DPparfmpnt/

Office —In  respect of

working employees.
|

/l
L i L
. 13 N ! . ‘ ;
/}y (;}; i i The pﬁrm1G91nn fnn fol)ow—

[R]s} tr@afmﬂnf may. hp'ngpn
e C e

] ) ) o for a period of 6 mnn'h=

- T from fhp date ‘of djecharae

! nf the beneficiary frnm the

hoepital=by the HP A of

' 1 c6HS  covered PRFIEN in
. ' | omepemct of nenaionera.  Ancd

* ' hy the Heamd  of e
o - Ministry/Department /Office

TN resprctk nt cerwving

P o emplavesa,

|
: I
i ! : '--0‘-/";
i
Bl
i
b

T T

R

- . R . !

-,

(hting PPN -—u-»xu\u--}

B ol T

i
i
I
i




o :
12. Honetary limit to
isguﬁsf san?tion for

seizf tement aof

in ‘respect

sndividual medical
reimﬁursement ciaim/ and Head of the Minisrry/
- te accord ﬁermigsion/ Department/trffﬁce in
V grant’ of medical ,respect ot | serving
. advance. - - ' smployees, where pbescribed
* . ' in the preceding paras. the
‘ ! monetaryY 1imit far jesuing
‘; canction will pe @% under -
: == : . :
. \ “)Rs. 2 Lekhs gy, the Head
; ! (in case of of
l ‘ ' amrving Ministry/
1 employees peptt/
! beneficia« affice.
| ‘ a aries). P
2 ; p)Re.2 lakhs gy the Head
i ’ (in case ©f of the
- o pensioner , concerned
; CGHS bene- CGHS '
ficiaries) | ; aroed

i
| . i
2. Thes”s arders will «come into effect £rrom the dnte
Secnm. | ‘ P
S . L
L The above arders are issued with the approval
Secretarvj (H¢alrh) and concLrtrence of 3s(FA) vide
No.37°lVQ°"J$(FA) Aated &.8.99- Do
h
; ) L~
P . . (BRAHAM DEV)
' 1INDER SECRETARY Tn THE GOVERNMﬁNT alsl TNMTA
T ' : :
. | P
! . N . . ﬁ
1. AV Mimierrins/oepartmentﬁ of Governmenr%nf Tnddio.
! o
] ' . ' |
2. pirector teneral of Health Services. |
. D?renrnr. COHS. }

4. . AL Additionélloeouty Directors of C
5. Al OificérSISecrions/Desks in the Midis%ry of Health

"p Femily Uelfare.

1 .
hah zatar MAara.

et MY e

c A ALG. ~f Indi=s. 1n. Bahadur S

“
N pelhi-2, with v~ reaueat Fhat rhess o
wndﬁ‘nnﬁlirﬂhlﬁ te Yhe pearenns cemrving el vimo
e | : : |
7. Capy for foldﬂr_A 1
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. M C e - .«w-,..g . APPENDD{“ . ' ! . . {3
R S [See S.R. 162] : 4
T:A. UNDER THE MEDICAL ATTENDANCE RULES -

AND.THE CGHS SCHEME , ¢

will be entitled 1o Tavelling allowance at e rates and under the conditiogs .
specified below for journeys undertaken by them to obtain aporopriate .
; edical " anendance ‘and weatmen; to whics Wey are entitled uncer the '
aforesaid rules and orders issued thereuncer— ) :

1. Journey by rail/road/sea/air _ ' o

The patieat (whéther Government or a Zember of his family dependent
on him) and also his attendant (wherever recommended by the attending
~ doctor) should be enritled to travelling allowapcs. plus daily allowance for _
the period of jourzey undertaken by rail ag per. the entitled class or the
lower class by which the journey is acmally performed, road, sea (ship,
steamer, ‘etc.) and air (within the country) for obtaining appropriate medical
attendance or treatment, - - : - :
Special provision.—Government may consider refund of air fare paid ! ,f,/
in individual cases on merits, provided they are satisfied that air travel was { s
absolutely essential and that travel by. any other means, i.e.,-by rail or road, )'“‘Y :
etc., would have definitely endangered the life of the patient or involved a {"'w/ .
risk of serious aggravarion of his/ker conditions, =
It is clarified thar the above decision is also applicable to the Cenrra B
"Government employees and/or their family members in Manipur, Nagaiand, -
Mizoram and Méghalaya who are referred for treatment to Calcuna. S 1

il
4=
i

, 2. Journey by other means of conveyance ' | S

. If the patient. travels by means of conveyance, other than those

i i -:ivate‘conveyance, waveiling

allowance would be admjssiblle to the exenr othépwise admissible under
. these orders. ’ ' S

R

3. Certificate required to claim T.A. .

. \
Travelling allowance at the rates specified in these orders will be -
admissible only when— "

.

2
oo
£
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240 : SWAMY'SQSU'PPI:E’VB‘JT“\RY RULES [APPX. 4

(a) the Journey undertaken is outside the hrmts of the same city—
Municipal or Corporation area, Military Station, Cantonment Board

P gﬁ‘ area, etc., and exceeds 8 kilometres each way; and' : .
() itis certified in writing by the authorized medical atiendant or by the

- Specialist to whom the patfent was referred by the authorized medical
anendant or by a competent medical officer attached to the hospital to
which the patient Was.referred by the authorized medical anendant
for medical attendance and treatment, that the journey was

unavoidably necessary to obtzin appropriate medical aniendance and
treatment under the relevant Medical Attendance Rules and Orders.

t I

4. C;mve}‘ance charges:

Where the journey is unddriaker within the same city—Municipal or
‘Corporation area, Military Station and Cantonment Board arez, etc.,—-and

-the distzace travelled %s mote than 8 kilometres each wev, Central

Government servants and members of their families wiil be zrtided to
conveyance allowdnce only at the following rates, provided it is ceruified by
the medical authorities mentidned in te. precedma para. in wridmg that it
was necessary for the Gover?mem servant or members Of his/zer fa.uuy 10

travel by 2 conveyance:— ",

(&) Fer. the Government servanis—Actual conveyance cherges limited

to mileage allowance at tour rates’ under the rules in forss (m.nout
gaily allowance)

| .

(b) For the members of their families.—Actual convevaice charges
limited to half the mileage allowance at tour rates {withour daily
aliow anc..) admissible to Govemnment servants themseivas under the-
rules in force. . o~

NOT“ —The above concession will not be ad:mssxbln 10 CGHS
beneficiaries for the present when they are referred to Specmm:szﬁospuals.
for medical auendance and treatment by doctors in CGHS Dispezsaries. 5

5. Ambulance charges:

Centzal Government servants will be enm.led to reimbursement of

) charges paid for an ambulance used for their conveyance or the conveyance

of 'members of their families subject to the following conditions:—

(1) if it is certified in writing by the medical authorities mentioned in
these. orders that conveyance of the patient by any other means of
conveyance would deﬁmt;ly endanger the fife of the patient.on
grossly aggravate the conditions of his/her health;

(i7) if the ambulance is used to convey‘a patient to a place of weament or
to convey a patient from one hospital to anothe. for purposes of
certain medical exammanonﬁ etc.;

(#if) if the ambulance used belonged to Government or local fund, or a
soma] service organization such as the Red Cross Society, etc.; and

o-

ey

e AT SR e e b
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1yt Ii,’ . ",‘_:" L. . - . M ' .K' . ‘;n ! :!\ . Il ,
Vo -"i it APPENDEX VUL T \PRER XU RE@@ ! £ -
C ) L .. s ' - -t ; )
TRAVELLING ALLOWANCE FOR MEDICAL = i
R ’A'I'T’E_NDANCE AND/OR TREATMENT ~ - LT § . ~“L
2 1. General Instructions - ' ' o AU
+ ¢ rThe question of rationalization of the admissibility of. travelling A e
g - wwllowance under the Central Service {Meédical Attendance) Rules,.1944 and : i) :

R . Scheme, had been under consideration ' .
ol the Government ol - It Nas beenpecided in supersession of al .

previous Diders and|the provisions made in the Supplementary Rules or 3 »
orders issucd (heréfider that Central Government servants and members 7 sy i
. of their familics willlbc entitled to iravelling allowance at the raics dnd R hais '
. under the co‘ndi(ioxis,igpccificd below for journeys undertaken by them'to 't i
. "obtain appropriatc cdical attendance and treatment to which they -are
entitled under the afgresaid rules and orders issucd thereunder—

1. Journcy hy rallVbbad/sea/ale: . .

- The paii"cnt (whether Government scrvant or a meniber of his family
dependent op him){a‘l_‘id also his.attendant (wherever recommended by the
atlending dotctor) should be entitled to travelling allowance plus daily
{ - _allowsiice fof the period of journey undertaken by rail as per the entitled
- “class or the Jower cldss by whiclvthe journey is actually performed, road,
sca (ship, steamer, etc.) and air (within the.country) for oblaining appro-
e prialc medical attgndance of treatment. ;- - .- . '

'/ Special provision:~-Governnient may consider refund of air fare paid
in individual cascs onm-mcrits, provided they arc satisfied that air trave]..
was absolutely esséntial and that (ravél by any other means, i.¢., by rail
“FToad, eic., would have definifely cndangered the life'of the patient or
involved a risk of serious aggravation of his/her conditions..
. ) .
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Jaled:23/12/99,
lem 23/1 ’99 i

. | } |
" No. f\dnm-lL’BG-l\'ﬂ)L/T.‘\/99-2!OOO,’ 567 f‘ o
) ‘ f

BIeN

- With refercrice to his representation dated 16/12/99(received on 20/12/99), Si
Bimalendu Gupta,” Sy.Accll, is hereby aslfg_d_lo_sul)mlL_unmedmldy a fresh estimate of
Apollo Hospital, Chennai , 1cquuud for the purpose of sanctioning of medical admn.cc
regarding follow up lxenlmenl of his wife Smt, Ajanta Gupta. -

. As regards grant of TA for undertaking journey by Air for the a[otcsmd purpose,
it may be stated that it would not be possible to release the air {ravel Advance without he
specific certification of the ltcaimo physician of Apollo Hospfial,Chennai to the uHect
that “Air Travel for the patient is absolulel\' necessary”. The celuf cale referred to in your NS
repr esentnhon that the patient is me(hc'xlly fit to travel by air”, is only a certificate of -
fimess and can not be fggaled a certificale of essentiality. Mmem er, Tiig approval of the
Director ,CGHS-is-aJ$0 réquired for the said purpose .~ s

In view of ihe abbve , Tic is asked 10 submit a fresh TA advance application fm
entitled Railway class for lhc propesed journey mlhm ;(lwo) days Irom e dale 01
receipt of this letter, for grant of TA advance . Fun(hcr in this, cpnncclxox"’iﬁﬁﬁ’bc.
mentioned that uonsldcnng the gravity of (he case and on the basis of the Medical
Certificate of he treating physician of GMCH, Air fare was granted provisionally
subject fo the approval of the competent authority. However, the matter has-been taken < -
up with the Joint Director, CGHS who i his letter di. 22 11.99 9 stated that the Air fare for ' .\‘
the j journey undertaken on the cardier occasion may not be reimbursed if the approval for Vo
the same is not reccived from the Director, CGHS, New- Delhi. As such I His-above Y
mentioned air fare claim can not be 1cxmbmscd until the 1ccc1pt of the approval of the-. -
Director, CGIIS, New-Delhi. - ' : /
T The release of Medical Advance 6f Rs. 30, 000'- on an earlier'occasion related (o a
different instance and can not be- au(omatmlly ne.\lcd as hnvmo 2 bearing with the
present ploposn]

* [Authority:: DAG(ADM\’) order dated: 22;12/)) at pagu-79(n) in file No. Admn-IBG-
MDL’ TA/99-2000]

7 o B : o
v B o
/ / . ) L .- : J\\\/
// ' Se. A xcu)unts OlﬁLu(Admn)
- . ' ' TR w gfand,
\ : B 8r. f(‘(‘m/ ars 0)’/', ser,
| . : : (1L iy
TO ; . - &/‘D tho heewsy - o ¢ ‘ F’EI.‘(I;:ZS?%
Shui Bunalcndu Gupla, St. Au.tl ' S m“ 3,,.7{/71;;,,1) '
Record® Section, 6 Loy Jurahakd
Oio the A.G.(A & E), Agssam, Guw.nh.l.m-ZQL ' ’
f
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VArNNE NURE—1]

“GCort. i Jjnilu, -
bte. General cf Health Services, 3
Central Govi. liealth Schene, '
Ananda Kutir Path,
woo~tlarengl Tiniali,

P o Guwiahati ~ 78108 3- | {
e Yt s rypgy

1o, |
The Medical Supdt. /L”'ec,tm .

[f,‘_]fgél(q Mes i J"“{ L "{""‘ yarbyed ngm ‘

s amienmy s oy e

(LWJ('K. o ‘ : | :

B AL B et . BT W 1 s S, P b e e 4L 1 B 2 S PP
[

Suly ¢ Permnission Lo, traahmunl/lnve tt7atlor/hosp1ta¢1s&tlon -of

Saci—/Snt. A(JH*’“\J(‘\ /wam W/ ‘3‘, i ()? ((](tp o

d{ !

Sir/Madam,,'_ o L -
_ ohf—a—/me o /L; oS éf,t p,l‘\ . ] May
pleasz be prav;_ded with nedcc:spr ‘u,alatment -facilities -and acco-

maodation in accerdance with vhe status. of the government servant
servant/pensioner /M.P. whose particulars are given below ..

‘ ' ‘ . ‘/) np ((”‘vp/) . . . . q
1. Entitlement . , T een , . : |
2. Contribution of Basic P'\V/ : (1‘3,‘7'-*("('“

Last pay dLANA/PCnulOHC

3. C.8.i.8. Teken Card No. A ARS
4.  Validity o3 CGHS. %oken card - T
in case of serving employee/ ‘ -?
Pensioner. :
5.. WVispénsary to which attached: S ‘ L k
' t
'Vcl'.l.d.lty cf Lhm letter is 6 (s:Lx) months  from- thc, date of
issue/ Ty Ttvc escort is Lacommended.M VRCE M T J cf
. g o, . \ (:(\,‘ ’ " el (\ La/e""' g o L _-:L_.(\. o
UWUEKRTAKI NG 4’ - J 3’ M (|-7’7.i(,_! (J"Nm (
- I hereby undertake to bear the . . ' , v
rexpenditure in excess of packaye ~ : , . .

vaté/ceiling zixed by the’ Gfovt .
£orptr aﬂawprzrof Shpd—Smt. . / Sedf

ot e

A\/ S )
' (MK/R) : SR ( br. B. Saikia )

Yours faithfully,

[{ 0 . “ "Joint Director, {\ A

1.Name /ﬂ . : . - | X .
Token Caxd do. (A‘}’—Z | |

3 q"\\ldl eSS ' It ) . . N
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. X P , - r . v . .
. 1. The Medical Cfficer incharge,CGHS Dispensacy WO . 1 for in-
‘ . formation and nepec:amy actpon. T ! é
é‘; 2 TO, 4«: ¢ 1 ﬂ it X MIS&'M\ PLO« f(,L,~\ oo, () { ! 10\ Y ’
. .JJ, e . e b e e e . m“mﬂmwmm« .
; e L b, a0 :
» -..--.m-»...u..e- e o < R - ARSI A T G S A . o - S
A, '
X 8% inrormation & necessar y‘action. ‘
\ B
3. Shri/Smeefor. ”._,.._&_,,,,..,., with the in=
i farmation and the advi d? at 116 necessary medicines may plea- )
L . v

L“HE Disgéncary concernad. Iin case Of .

be V_DCHLPu rrom the
surchased from hhe Ay~

g ' SmErgency/o3G hours, medlsfnas should be ¢
thorised Local Chemist, if |Authorised LULQ}‘”hoﬂwqt is also un- -
abte Lo suppiy the medicings, 2 non-availability corb;ﬁlcate ’
from the. Authorised Loecal Ghenist may ﬂl@«g@ be Jo'alnvu and $
medisines. can pe procured ~om Local Maritet. ;
_ ‘ | ﬂ
(&) Cost of O.P.. tyeatdment 1is nof reimbursable uniﬂt CGHE . X
For patients rercerved Lo privetce th(jﬂ_Sed hospitals !
Ouf=luc Guuhhati, 1% the treatment 1is taken at the refe-—-
rra1 nospital . as 2 opD patient a asrtificate, from the f
. creating hostha‘/dwv or will be ngﬂ;lﬁﬂ Lo.tpe effect
Ux*ti “rhe patient Aalid rm . meg ire admission and was_ ad- '
v;sou freatwwnp as_ pn- OHL.,étﬁlfi U fhis cer—ifizote viilll
Te requ ﬁLcd 5 Pe shbfitced alongumith the billl '
(b) Claim QJHP'S £61r repimburgement O Medical expenses shou )
1& be submitted wighin bhree v'Mﬂntnq from the date of

discharg§. A .

h L | |
o ) men e e O «"%‘Fﬂv.:‘."n':‘»:\ Tl e ,r«w" --‘,\-ﬂqw- ﬁk(ﬁf )!N
3 : !

m, : ' _
‘ ' . Lr. B. oblk¢a )
Joint PitrectOr

¢

-

9

o) DthU&Ldtb FJOLLQ cf Egsentilals
ng

1. Claimants ave advised ©o Kee
certificats and Vchner vhile subritting urljln“l alongwith
clain papers.. A , | ‘
2, Paployess and penQAu‘ers T certain Sémi»cht./Autonomﬁus orga-
nigations are antitled at| pel with Central Govt. mql( COS .

4. PAVMENT E£neM SEVICE EAL| Ov BENEFTCIARIES OFTICE.
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OFFICE QF THE XCCOUNTANT GENERAL (A&E) ASSAM, &i
MA&AIDAMGAON, BELTOLA, GUWAHATI - 781 029. | w
No. AdmnI/BG.MDL/TA/99-2000/ G2 E Date: 2 .- 01- 20w
' » P e
To o T g -
The Joint Director, 4
C.G.H.§, Guwahati, .
Pinaki Path (7" Bye Lane)
Zoo-Narengi, Tin-all, .
Guyahati - 781 003. ) {z
Sub:  Approval for: Air Trayel for follow up treatment at Apollo Hospital, Chennai .
‘ - : A :
Sil'_. t _ . ! . .
[ am to state that Shei. Bimalendu - Gupta, St. Acclt. of this office had applied vide
application'dt. 16.12.99 for to and fro Air fare to chennai with 2 (two) escorts for follow up
treatment of his wifc as advised by the attending physician of Apollo Hospital, Chennai without
any recommendation by the attending physician/referral physician of GMCH regarding the
absolute necessity of Air travel for follow-up Areatment and the matter was takeu-up with 'you
vide this office letter No. Adnm-2/Ghy/Bills/1-l‘8/'1" A/99-2000/554 dt. 21.12.99.
Now, accordingly, as advised vide vour letter No. D 12016/1/99(2)/3533 dt. 24.12.99, Shri.
Bimalendu Gupta submitted a fresh application for to and fro Air farc to chennai alongwith
recommendation of the treating physician of GMCH who initially referred the patient to the
effect that “pagient is medically fit to travel by' Air both ways" which apparently dues not mean
that Air travel &s}gz absolutely necessity. ‘
uview of the above, you are , therefore, requested to kindly clarify
Whether to an fio  Air fare to Chennai with 2(two)escorts may be reimbursed to Shsi.,
Bithalendu Cx’lgjpla for follow-up treatment of his wife on the basis of certificate furnished . A
by the referral physician of GMCH who initially referred (he patient to the effect that _
“patient js n;é‘dicall_v fit to travel by Air -both way” which does not apparently mean (hat | '
the Air Travel is absolutely necessary. . ' : -
Whether to and fro Air Travel with 2(two) escorts requires. approval of Ministry of
Health & Fmrji]y Welfare in terms of circular No. S. 12012/4/97 ~-CGHS(P) dt. 7-4-99 in
addition to the recommendation of the referral physician. If yes,-you are, requested to
' obtain necessai’y sanction from the competent authority for Air travel with 2(wo) escorls
for retum journey too, it may_aiso be considered whether recommendation of
referral Board of GMCH is_required for: the said purpose. If _so. necessary *-
action may 'be taken at your end.. : : o
An immediate "gction/rcply in this regard is fequested so that necessary T.A. advance R
id be paid intimé (o Shri. Bimalendu Gupta to attend Apollo Hospital, Chennai for follow
u&ﬂ’ tment of his wife.” i '
< . .
s \) : o g Yours faithfully
ati-BuclhE Heconumendation of Physician. /
\ ' o, , e e 65\1{3!‘1"1?4{ .
-\\ )L i’ 55 ' ‘ ) / . Safc:fmmmnﬁ‘/‘j?. cer(A). !
1&4“ o : _1 0 -{f_ﬁémmr{ (S od 50) v mrafos
\\\ : ’ , © Y0 s Accountant General (A&R) a
{ sa, gt ;
tapam. ('.‘.nvxnh‘l\tt

woerad

Y ey Dugced

el

L

s i
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4 cemtral OovL. nea‘l\h gcht"lﬂf‘ g \V
. Pinaki Path, - :
- Zoo-Tinlald, X — - 7
Gupahati ~ 781 0033 /‘\’7 ‘%’\x - /\L({\JL—— i
" PR
,9.12016/1/90(2)/ 37& - pate 2.1+ 26

To, . )

The Sr. Accts Officer {A),

A.G.(N&E) ASSAM, :
Maidamgaen, Beltola,

. Guwahati - 781029,

Sub 3 Appreval for air travel for £o]]owup
treatment. ]

7
TIa

\

Refer yourn 1ettcr No,Adrin, II/BGMDL/TA/99-4000/627 dated
.1,2000 aleng with the enclosed certjficate from Dp.R.Medhi of
cMclf on Lhe subject of .. aranting air travel fof follawup treatment

“at Apollo Hosbital, Chennai. . . : R

— A e D

4En ﬁhiﬁ context the conditions are statedas ih our letter
N !

‘of even‘numbaz dated 24,12 99 are reiLernted. o : : ‘ ‘\

In the presont context the: ccrtificate as given by Dr. Medhi
of GMCH that the pationL is medically fit to travel hy air and that
two escorts are Lequixed'for the patient is nq&v<u£gisignt The

/referxing'aoctor has to state éhat'the patients present condition is
not such tRa& she can travel by any ether means of transport and, dir
trave-‘is abselutely essential in her caJe and also that ‘two escorts
are essenL al. W thout the "absolute necevsity clan e in the doctors
advise slip the case 1or approval of air travcl Canaot be recammen4~u .
te the Director CGHS fox obtaining permlssion from Lhe Ministry. Your
office may therefore xequest Dr.P Medhi to incorporat° thie in his
advise slip ~ which ve ﬂhall need téﬁfarward to the: Hini"tzy while

A

recommanding the’ caseﬁ > -

—— R ——— e T . - K

Ag regards your querry reoarding the StaLL Referral Board,
I may state that CGHS does not insist on this - but : ryou can directly

N,

ake up the g?;ter with State Referﬂal Board. o . 9
¥ .o
| . ! ' . r\

Yours faithfully,

,\\

oo

N

&

& @& )

<

RGN '\\\-K ' . s ' v - C’V‘VM
‘9 (\Jﬁ o © . (Dr.B, saikia)

Jeint' Director,

\

N

= we avconnEan General (ARE,
am,

" : 1iv. \. 'lmz}
e N i : ednm Guwnhaid,
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B f GovL. ot India,
Ministry.of Health & r U.,

.. . l
" ' Ll i

‘ 700 Narengi TJniall,: L
Guwahati— 3 . R

" Dte. General. of ‘Health Sevvices, ’
“Central: Qovt. Health.: Scheme, b\£;>Q&l§ZE; —

1.
]
i

o N9.9512016/1/99(2)/A3735.‘
~ ~ﬁ‘ .

RN

'1' . N 1. X . ) . o
The Sr. AJEBUan officer, . . _ »
- 0/0 thi€ & Adcountant General (A&E), T "

Assam, Beltola Gulahati. ) . o -

.

N\ o ‘
) o Shb : Clarificatlon on air Lsdvel for -
{ ' ' medical LleaLnent - LegaLling.
| . .
. : ._“\ ,
Sir, : : } T % "

your lettel No.Adnn- 2/Ghy/Bi1is/1—1e/TA/99—2ooo.

.. Reference
are ﬁoruarded

/584 dated 21.12.99 .the undermenLioned points.

'_ior your clariiication “on’ the above subjectx—

1..”' Smt. Ajanta bupLa W/0 Shti Bimalendu Cupla vas pet rmitted

.to at: cend’ hpollo HOSpital, Chennal with two escorts anly vide
ated -14.9. 99 vherein no
—

our letter ‘No.D., 120]6/1/99(1)/20[5—;018 d
'Lavel haﬁ_been_made. - : ) .

-

mention oL alf
e

As Uelm10510n for, air Lravel can only he granted by the
sn' of Ui*ecLor , CGHS, we requested

Mmin. of H. & rn on recommendauic

latLer Lo’granL air travel pexmirsion on the pasis of the

advise of - GuuahaLl Medlcal College HosPlLal(Vlue~GrmH let'er

Ho. NIL- dated 9.9.99). \,

J
. . | ‘
' /i} 2. " The suitable mode o£ journey can only be judged by the
g}treaeing phys;cxan/hospital fora patient Thelefore, regarding
eturn journeys the Apollo Hngital, Chennai has to advige about
i?Lhe absolute neﬂeSSify o£ alr Lravel by the patlent«

K-3é4k : &Or the follov up. Lreafment. we age at this stage unable i
to comnent aa there is no record of treatment by CGHb/fhe refe—A. i
. §'4 ;yiring doctoi of GMCH. it is also. stated Lhat ror a sccond alr

o I travel by t)ﬁ\paLient for review “at Apollo Chennai,_ 2 £xe;H“;3:

‘Aggjf\scommendaefbn regirdlng tvo esconts and- absoluLe neces,itx £ alr.

~.
F

rave) from the spec;allst of GMCH uho 1nitiallv referred the

patlent to Apollo HOSpleal is‘necessary~-' : i
‘ v R Contd-—z/- R

o j : N
'! . B . o

e L b , . N
s -b"""J°L“,'.' ) 'PR ( A4 r- UMcévulccf(fi) )

: . e oL 15_5- Ccod fﬁ &) ; . JreA

SANTE P o 5 .
S ] T Conery }
RERALLY 8 an :

, ! . <§¢4u.u.,ﬂh3(. { !?% ”ﬂnﬁ
3 ! TR HEIR
i l : LAILE

Y
=~

1
:
- ' ‘E
. S J
_ P
;
!
¢
;

g



L
JERR

./'

TheLeLore, on the basis of%onfféarliér permission letter ﬂkE
10.D, 12016/ /99(1)/?017 dated 14. .99,to and fro air travel . ; —
o Shri [Bimalpndu Gupta can not’ be treaLPd admissible unles ‘

.

the above conditions are fulfilled, ; e

b .. Yours faithfully,

no .. ( pr, B: Saikia ) . \
L o o : . Joint Director.
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“.4 OFFICE OF THE ACCOUNTANT GENERAL (ASE) ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI - 781 029.

+, No. Adma-2/BG-MDL/TA/99-2000/ 3T Date: 27.01.2000

1

- To ‘ P o
Dr. R. Medhi; MD, : L o ' ,
Asstt. Professor, . _ '
Department of Obsts & Gynaecology ,
Guwahaii Medical College Hospital,
Guwahdti, } ' o
T sub:  AirTravel to»Ch'e_n'_nnL for.-both. way -with 2(1r3e) escorts in - respect of Smti. Ajanta
Gupta W/o Sfui. Bimalendu Gupta-. . :
s, LT -
00(copy enclosed) regarding

/’{) ésfe/ I am dirccied lo refer to your letter . di. '10.01.20
recommendation of bath ways Air travel to chennai with Z(two) escorts for follow up treatracnt
of Smti Ajanta Gupla W/o Shri.. Bimalendu Gupta of this office stating that ¥ She is

medically _fit to i travel by Air” and lo state that the same is not sufficient for

‘recommendation fo th¢ Director, CGHS for obtaining permission from {he Ministry.

s 1
h(p,fy ‘ ‘In this 'conlexl.t; it may be mentioned (hat Shri. Gupta is not gntitled to travel by Air
A ;),& 6\'@ unless the coxxc&i‘gi\()n of the palient so-warrans.
’X \b\ ¢/ You ‘are thercforé, requested to furnish a certificate to the effest that the patients present
‘ (Vrb \4\0\ condition docs not perinit her to travel rain and air (ravel is absolutcly essential in her case and
A, also that two escorts aje essential. The essentiality. cettificate is required by the Director, CGHS
()Z / for obtaining_permission from Government of Indla, Ministry of Henlth & Famlly Welfare,
An carly action/reply is awaited. SRR i
i . Yours faithfully
© — ... _Enclo: Asstalg, ahove
. \.\L& .
T o &\ o ' ' L ‘a g .
D P S ¢ O Accourpiy '-
P , . k\ommﬂ GRCRF ORI
! - : ; ‘ Tt mmanntanl Genemllw
' , A
1 i t ,
1 5 1 : ; ’
v A 1 ‘ ‘

— s o
e

i
. i
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The Sr Accounts Officer ;;IJ‘XNEKU&
0/0 the A ———

Ccountant General (ASE)

Assam ., Dated Guwahaty .
Guwahatij | ) v Al Feb 2000
,3;;3 ' ' (,(...4 i
Ref :- Your letter no. Admn—Z/BG~ND[/IA/99- ,fi7:> : -
T 2000/637 dated 27th January 2000 3

ub. 1= Ajr Travel to Chennai in respect of 0
; Mes Ajanta Gupta, vife of Mec Bimalen -
’ ~du Gupta

3 : " F
With reference to your above mentioned letter J would
like to say that Air Travel to -Chennai is pot absolutely
5) . “""\“——"—
necessary ‘for Mrg Ajanta Gupta for har
—TT

Gynaecological
problems. .

‘;However. Mrs Gupta is having Neufological, Ortﬁopaef

dic and Haemétological problems and she ig undar Licnbment

2 of Appollo Hospital, Chennai .

¥ H ) ) .
As I am wot an eéxpert in these fields of medicines, )
it is not Possible For me to give an opinion regarding . 1550
absolute necessity of gzjr travel for her other diseases. élﬂf
Opinion may kindly be'takeq from Appollo Hoépital, Chennai, IUUUJ
vhere she is treated. A -
e .
R T

- B} Thanking you, .
a7 ', oW 4

: - e : ;

e £, - - Yours Faithfully ’

W{/';/J/‘ %\;\ o

(br r Medhi)

Asetl. ['tofeseof

f O st & { v 49 I b
06"“. 4 b 5. ' e " [‘7' '0‘1
"x’l",‘"!’tl{" ﬂlcu’mzl Cotley

e [
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OFFICE OF THE ACCOUNTANT CENERAL (A&T), ASSAN , '
BELTOLA: GUWATIANTL2Y

Mo Admn-TLBG- LA 092000/ @I € - PL O G-03- 200 y
. i ———— . e . . :

5

In f(l'\_l;lillg a rel"ei'%ucc tu this offive Meno i‘~lu..r\duln-li.fj}(_}-z\H}I_'l'.’\'i-f-ﬁ- 7'(”~20()()

Crothe A (.‘*.(.'-\&[%)u.\“(l!’ﬂ.
Beliola, Guwaliati=2y,

l

\ M

{ _ - . .
« / 60 206567 d23 ) Shri Dimalendu Gupta, Se.Accti. of this ¢8Tce is herchy asked o expediic
v . ’ .y . T, . LV . ' )
’ reply thereto, for kg necessary action in this regard, .
A : ) =
{ ' : t
An this connection, o copy of De.R.iedhisiol GRICH) detier d:24.2.3600 is
; R . ,
L .o .
enclosed herewith lor hli.é infornidicn and pecessary action. : _ . . "\J"".fﬂ
. - i 5.
t “ ) :
. i .. . R N i . . '
Anthorite-[DAGEAY s orderadt, §.2.2000] : : : rding
: : Teny
- e ’
. for /
-
5 : - , L}\u i
' Enclo:-As stated above, L St Accounts () liz'crf.-\) “~ Air
. " o S wibe Bur ulrm, )
S ' e " ’ . Accorrts Officer, 1~
Shii Lvuiml‘.m..u Gupta, Sr.Acccuntant, . MR (7 0 o) w1 i Y ' .
Record9 Section . 0‘0—(,0 ther Ac :
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. %:N NFXUKI:M (8’,

ho ' , —.

l(~k _ -
EHL AC C(JUN 1/\1‘41 GENL RAL ( A&L) ASbAM BI L’[‘ULA, GUWALIATL-29.

Mento No. Adx\lu-II/BG Mdl. /99 2000 /zr y o d11.28.04.2000
P
W:th rcfcxcncc t(; !m’ rcprcscnmhon datcd ”f 4 ”000‘3’1 phom copy of dircctive dt. 25.4.2000

issued by the Hon’ ble A T. Ghv Bench OA No, 149/2( ()0 regar dmg grant of both wavs Air fare and

{ ." c

Mdl. Advance in cmmcutmn wuh the follow up ucatmmt of lus wnlc Stti. Ajanta Gupta at Apolln

Floapitai, Clennai, .Slm Bmmle‘ndu Gup(a, ASr.-Accnunlant of (lns n’l’ﬁcc. i hcrchy informen that hiq

1' ‘-"

.above s.nd Tepr Lsenj.ilwn has been lhmouglllv exmnuwd in the hghl Uf (he- cmlmg CS (MA) Rules 1944
. P

i

and it is found that | }n lh:, nbccnuc of any eescnllahly ccxtlﬁmtc from [hc concerned Medical Au(honn

i A |

his prayer for grant of Air I'lgg both w1ys czmnot be cntexmmd

However, he is ou" :mm asked 1o subxmt a fiesh T.A. Adv.'mu, ploposal for entitled Railway

P ,
class for the 'md purposc. In this rcgmd Pata-3 of thls omcc carlicr commumca(lon No.Admn-1V/BG-
‘ ) H
. : ]

Medl/09 2000/567 d1ted 23.12.99 1o lum m.tv also be 1elexre(l to.
In t[us n.onuccuon Appcndn-VII ( 1) fo Lb(MA) Rules 1944 anu a medical certificate dated

24.2.2000 issued lw Qnm A Guph @ l:ca(mg phyqnuan of G. M (’ H. le v 3 copy ol which was alrcady

S\
undmscd to him \’1de (Ius olfm, letlex No. Adum-H/B(J»\Idl/I1\/29 LOOO/HIS di.6.3.2000 may be

rclu*rc\l to. . fi~ I :
')('\ . v ,z .
As regards gmmt o[ I\Jedml adv..xm, fe 1s asked 1o iurmsh the teatative date of his outward

L\—————\_&_W

journey to Apollo I‘Iospgta!, Chemmi, 50 that the adinigsiblé amount. of Medical advance as prayed for,

coull be drawn and scntﬁ(o the ,cmlccm.c:d Hospital WéU intime.

' This disposes of [n‘i xcprc'lcn('mon dnlcd 26. 4 ”0()0

l +
'

" ; . ,‘ ::‘ ) . R .. . /-)
) . . . : . L . - . .'/'. . »
S O e
e - S = S o o ' o) eyl \, 7000
' 'f I S Dy. Accousnitaat Cuw “ul (zidxlu

[ : ] S 8T M ()
Shri Bimalendu Gupta, . Sr.Aceltt. S -  Dy. - Accountant General. (Adema,)
Record @ Section. FETSATGIT 667 afesa (o g g)

Ofo the A.G. (AdR), /\'ss;xm, Guwahali, 0/ O'fho Accountant Gc"” al(A&B)

]
- ‘ 1 gdo Assam Guw.ﬂm.
¢ . b ) ’ o 9 .

e 3 { : i : .
: g S : { :
'j‘ . __— S o |
AN S R '

. )
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" amount L@ purchase the g/r tickets by te morrow i.e.

eteenonbont AR e

‘t The Sr. Acceunts Office?‘fii
' PAO, O/o the A.G. (A&E)Assaml
Beltwla,Guwahati-29, cid

Payment of T.A. adﬁance bx;Chequv
il

Sir,

’ With reference te Admn. Letter No . ADmn -2/BG—DL/TA/

|
2000~ 2001/51 dated 9.5.2000 received on 10. ).?000 I heg to state

that it is assertained from Cash Branch t hat the T.A. Advance k. 32,324/

was drawn in Cash fmr disburserent, It 19 qurbrlqe to menilvn here
)

y huge amount from office’ te my
1
during late hours of the day fnnmlihe P

that db iw very much risky tm carr

rvsidanée lace like Beltola.
for purchasing Adr tickets. o

Se, you are 1h srefore rnqueqlcd to issue a Cheque

se that I can able La carry ea311y the
on 13.,5.,2000 posi

Y@u?i§%§§>actlon 1S_hiph]y "OliCJLed.
?!_

in my favour in 1ieu of Cash

pated,Gusdhati ~ o
the 12 05 2000 ~ Yeur faithfully

]

L Bi@w«J

| . Sre Accountant
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SRTE kDRSS SR

BRI TRAVBL[IN(‘ ALLOWANCE POR MEDICAL
: . ATTENDANCE AND/ORTREATMENT; || 4.

‘ 'rﬂu At
’ 34» Vont,
uh, % 'l'-' SUCLLRN TR
Ly "The! qucalion ‘o’ (allonnhm(mn of the* adinlwibility ‘of travellln
allowlltide ujidet thé Centind Szrvice (Medleal Attendnnce) Ritles, 1944 anc
hé Céntral Government Henlth Schruie, had been under ponstderntlon

‘i ‘Genersl lmlmcﬂom ‘“" ‘ g

B

bl‘ tha Qoviérnnient of Judia. 1t hina been decided in sepetsession of all

_ previous orders ahd the provisions made in the Supplementary Rules or !
.. orders Issued thereunder that Central Goverument servauots sod members |1
- of \bcir familles will be entitled to travelling allowsnoe af e gates nnd -
¥ iindef the coudltions kpecified below for journeys undestnken py them ta . .

~ abtuinl App rdprlaté medi¢al sttendance and treatment to Which U\ty Afc
1, nngl(hfix er, Ure  afofeqnld rules and orders Issued thereudder—

J\' nl”r" (4 .

3.3} ”.?ounlxey b)' nll/ro:d/nn/nir St v =‘4, S
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. YT ba patient (whcthct Govunmen! mvnm or a member-of hig famxly

"‘ dcpcndcm on him) and also his attendant (wherever | recommended b the
“piiendin doclor) should be cititled to travelling” allowan

uﬂg\»( r«. St {lig pe mlor{oumcy undegtaken by rall Ag l":cnlerd
" tlosg ef class by which the jousney Is actually. ngf_pm;gj,&n?ﬁ“
LR hl p, siéanicr, ctc,) and ajy (Wilhin- lhc countryj for obiaining nppro-v
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AR ! 13 ’ BT PSSt ST “"
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NO 0.14012/14/2000- CGiS/EI L
Elructorate Gbneral of Health Services

-.&..~
lj'

, “The Ebputy Accountsnt General(Admn X
.- Office of the Actcountant Gkneral A&E)Aasaﬁ‘ \
.. Mai damgaon Peltola . SRR i & SING

‘~ Guwahati-.zé | SRR T

% ’ "', S Subt-ApproVal for gran% of Air fare-etc in: connection wi{h
’ R, TQ .the follow up &featment of Smt AJanta GUpta wife. of
Shri E&malendu Gupta, .

S Si !"

.'-\ . o

-
.

Vu‘,.ﬂftfﬁﬂ' ‘ Ple e rafer to yoUr letter No Admn II BG*M[L/
Lo ;';-.delzooo-m 437 dated 6.9.2000-0n the sbove subject, :

2y The .case, wab. axemined in. consultation with the o o
- ﬁq}Ministry of Health aHd Family. Welfare and:you are: requestéd' R
'W?ﬂ;to ﬁakffﬁhe foliomdng actioh asé approved by the: Ministry L

ea . i

‘I'.I‘

Nemab bRt pmam 83 o a

L iy bayment G amont. ot air travel to shrl Gupta. -
.7 “to and fro. Guwahsti-Glienhal only.as per the
‘ “”.'Jh”;ﬂan'ble CAT's Ordér insféad of GUwahati-Chennai'.
» 'New Delhi-Guwshetii - . i
. ‘ .

 ; e f(ﬂi) .‘Submissidn of Specific certification of the
S o treating physiclen of. Apelle- Hohoitalehennai

-:g:' bl

- oo ta the efféct that the "alr travel’ for the
T *; ‘pationt is absolutely necessary.

TR - You are also requested to- contact the. CEHS Authorities4tﬁs~

. qn Guwshatd so that they could request. the. Standing Govt, & i

.. Counsal to 'keep in view the above two poinhts while preparing .
<" the draft written statement to be filed in the case before

" the next: date of hearing,

. i;"' o : ~ . Yburs fa thfully.

~l

( M. Y,ANSARL ')
Co y &ox - DPUTY [T ECTOR AmN(D.I)
P The Joint Director,CﬁHS with the quost to please .
approach the Standing Govt, Counsel to keep.in view the -
abové two points while preparing the draft written - '

statement to be filed in the case before next daté'
" of hearing. - b , ﬁ .

H




e AnnNecorc /@29 T

P OFFICE OF fTHE ACCOGNTANT GENERAL. (A & E)j [ASSAM, . —=x

4 —l
das  MAIDAMGAON ::ouwAmATI-29. i \
; iy ap
RN ES) )
AN ol
A %5 o ‘ 4 SIS Lo
; -Né .- Admn=2/BG-MDPL/TA/2000~2001/91 : " Dated 02.6.2000.
Iﬁ N _v : : ’ - o FAX L '!
. Te, 'I'
. i
) The General Manager-Fihance, ”
é Apelle Hospitals: Enterprises Ltd; -h
! 21, Greams Lane ; Off., Greans Road, | %g H
Chennai - 600 005 % f
A fax message received teday(oz GsZOUO) at 4 20 P.M.
from Shri- BimaLendu Gupta stating that his wife Smti Ajanta- Gupta
wheuis presently undergeing treatment at your hospital at Chennai
f has ‘been referred te Indraprastha Apelle Hespit?1 Néw-Delhi- fer
| secénd Medical opinion and allewed te travel byiAir to Delhi
J o Kindly cenfirm the fact by reuuranax te The- Deputy
; Accountant béneral(Admn) on Fax Ne. 0361 3031424
‘ ]
| RO -
. . . : . o ’
RN L , , o
: N ' i
| '- r ; @/‘%v(zﬁ/ 207V
| L - - Deputy Accountant General(Adan),
! mwmmmm(nﬁ
i Dy. Accountnnt General.(Admn.)
| Trwm%m(%qg'g)
! 0/0 the Accountant General (A&B)

i : Assam. huw:hntr

L
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St sutst&nainyg cleaim emnzunt ing €3 3,81,127'00 related
€3 trecAtment dnd eic £205 13 the treatment o the
eppl icant's wife enu &lu2 g ar séctiyn sE air fa.g
Advance 2t kxeax &, 48,000/- and Moulcal auveace
Bse 30,060/- tor reviow 31 treemment ot Ludraprasthe
ADBll e Hwpatel 8 the wifc oL the &ppl icent, The < ame

1s alss penudng wich the nontele oy fLuael, .

d) Dy. Lirectir aamn (D, i) Mo, M Y.enseri
viie his lctter N8, C, 14012/14/2000-0(5(‘5/.0. 1. dated

New Delhi 26.¢, 2000 reguesteda the Respoadant Noy S(the

* Deputy &csuntent Gencral (admn) ot thc ofrice of the

A.G.(ME) ssstm, Guwahatd t 2 Centact the CGHS Authar it ics

in Guwehati s that thcy ¢ 2uld request the stemnl ing

GV, eBunvil €h koep Lo view S the twe pcinte

meat fened ia &t sve letter (Annc-xum-k).?/!\

In the replics tu the “tdtcements which are

At specifically admitcca Ly t he @pplicant mey be

trcated as deaicd,

Therepl ius t o the wrCittens tatements in
Ga, N2, 149/2000 eni G, Nz, 36972000 arc clubked

tiether and arc turnishea kel sws

i #ftez poruesl 3t avomente mede in C. 4, -
N8, 149/2000, the Mzm'ble Trivunel com idered the

umemy 8qd need in the metter amt in @rde: t.‘ﬂme |
the 154'4; 2 “ha paticat wirccted the Rmpcmm ‘i!t.a
togrant’ \t:he app]. icant ks, AQ e ' ‘=

N
T




- 3 ~
by Planc fean Guwehatl ts Chennai ond back, The o
uestivn of spplicant®s travel b, Air csuld ko 1ssked
ingy subscgyuently, The air crevel i tic petdent,
the eppl icant's wife, alencwicn cscores tS end £ro
Guwanet i/Chenne i wes €l.t Eppruved wy the Gevet, s India
vide NS Ce14012/14/2000=CGii/iri datou akow mln»i-
25¢7. 2000 ewircssead tU Jednt pirccoic, CuHY Guwehati
which was cemmuaicctia €3 Respouacnt No. s &t 5 s {
nut mentisoca in the wrdcten strtement Ui the Respsndent
Thuy have ouppr wscd therc téctes del ib«.ratcly(hnncxurc-b%.
P/l
1,1, oL fér & the u..tiz oL catitlancat at
the applicaut's tra‘vcl by @aic iv cuncerues, it me&y ke
Stetedu here tner e applicent nay eppl icd te the
RCewp3NCnis €3 ot nirn tne edvence 84r tare to tne
fpstlent with (wiovscirts 2 Zocimacaucd by the trueting
phy-iclen Lr, KeMudhdl of CoCl o 9,9,Ys ti tne aLicot Ve

thac edr treével with t vieorty o ebs “lutcly csscnr
Pt

) S
E%h

ct &iderdry the deteri-rccing cunaatlon 31 the pet D '7'-_,-‘,
end the séance wods opprIve:l by che RKoeouniicat NS, 4 vide;.:}\.‘
hio luct.r Ne, D=12C8/4/98/(a) /2023 .« €30 14.9.99 ?/l's-‘i-n D

(Aancsurc~-B & C) respectively, Che troe@timcnat S8t the

Y

peticat (wifc 2r the €pplicént) is & pezlonged one
&l contdnu s rdtda. o Catoes ¢very 3(threc) manths, ‘ ~
Acclrulngly @pprlachce oLl .2 iCo.wkicnt N3, 3.

N oo

i,2. En this cinacctiin rude + dpeciuiza VI ﬁfﬁ
St Colma) fules, 1944 (Suguye cuplleticn) is ’

ropr Luccd bel sws -

*The pet.nc (wnutner GiEveinment scrvent.
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-

his ettendent (whether recamcerticd by the ¢ttending

doetar) shtuld ke (ntfeded €2 travellany €11 oweaca

plus drily ellwvences £or the

crdse f jJuwrac

Ay
anderteken by rail 3s gecr the -~ntitled class ir the

lower cless by vhich the

reced, 6cd {(shic, stoomer

joarncy s Bctually pura srmed,

cte) éra &ic

(within Ll

Cauntry) fer pteining awa Sel bt bl bl LLtenalnee

Cr trcatmcnt ™,

The petient 1s entitlced to dir jJouwney {

the trceatment @s per abzve rule.

1.3,

It mey ke pcrtincnt tomentlin hore thet

after prel dminary check up &t 2p.lle Hzupitel ,Chenmad,

the atteading dictCr Dr. Rocpék ecjundes, Nours
refeccda the patdont Mrs. ajeate cupee, the wifc
the epplicent, tT Iniraprastha ApIllc Hisoleel, Kw
Delhi for 2nd Zpinicn end dign= s on 6, 6, 200

Ahe rospsndcnt N2, 3

~
wtd

(.\n‘uuxul x/’
The et e redairg W pabiaad kp ver-Dad esas, inhweted 4

by FAXL 0 ¢ov. 2000 £3r Arrong "“.g .

air farc and tredlment mSney reguired et Now oTindl /

The epplicant wairgt Till 7.0..000 f40 vemh
the Respondcnts, tnc respindsaot Wi.o &0y Lo ¥

ect eccoruingly to proevide the tlr fare &rd me ¥

—_N

Y
trcatment cost. The Apeclls Hwvpdevl, Chennai vailued rb. 2

iy ; ©ot v
gave the" fund of p, 24,000/~ £30 .coctment et Livi®s 7

dplls Hespital, Now Delhi. The -eiu &msant apc}‘*

the applicant raute Chennai~MN:w Dmlnil wn 8,6,7

DelhisGuwahetl duc €< necess ity which wes uf o

anu this fect héos @lready boca mcatiocaco in g

M.p.

8BS, 209/2000( in Gae.

N, adu/e0006), b2

C.ait,

<)

/
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A
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frﬁm the treet ing phyaismn of thc pat ir‘m" by EAX

wn 86, 400@; isswcl hy the trcat mg c’iectc&: 33:.' Eccpf"k

»

~‘Aziumlaa ﬁp@ll& H%pital Ehc;nnai ‘8N '? 6.401*1@ : _’. a

/

'vzccanm;,ml,mg t"sc &*ir trave:.z, R 4] thc: netxrvxt -:tm::i ":cv i:hat

",'»taa rmit the patient tﬁ the @933.1@ Hmmtal chcnnai ‘
"'{mmnemc-ggivma 51 dp c‘tateziﬁ 29,5, 2000) bat, Aue tm s

sh@t?gc mf: mmcy the paticm; was u&'t: admitted, -

/ -

tm ("p\,tl(;’hf: is f i &8 traml b? Mr") (Amcxure,g)p/w

P trc«‘t uw phyq “w jan @i“ thc @cﬂ: lent smqe tec"/m:cmﬁ

:‘4’\1),_ -~ . s .-~_‘

b

-y ' * AN

! \ ﬁi“h zcgerc‘t t@ wrlttc:n ﬁtaternczuts maﬁc byv L

) the Rc&p@iﬁems& ,m thr *3 éis. N@. 3@9/2“&3, the appl mani:/;-\m*m

'

that as per ac‘ivicc a%: the’ trcatimg phyaa ics.an ,‘ry'

_DI". ﬂukul Vk‘m@ ‘t’h*‘" Cp@?’ldit ix%‘”l @f t;hr pét:wm; was t:g b(} ’\&

A
*“cv ‘,ewc,ct @ftu 3( t"xr\,c} m@n‘tm@. aml 2lse rc.camﬁczﬂtd the

l U

E »a:i.:: travcl w*‘tb advk:e day gid. l@mg gﬁurmys but t% -

travel by 'MW = mc?r@lnglyw the pét fent “te rc@art

r

f;@ ;.hc: ;{ndmparasma Hells H@spitcrl. NoR mlm 3.;; \

18,19 L e
Scptcmbt:r. 20%(mncxum-a& H@)/ The agpl icazat. oL Tt

acccxaimly. "Ippiieﬂ tw the rcagamknt fer csamt:.snf \

L

6t mcéix: % Aivancc &nd aicr fare a:a per . cex;ifl&.etcf .o :}.:‘,

issucq by ttac t::e:atmg PhYsix:mn . Muicul V&.Y{ﬂﬁ“ 80 ,
?s}.. 0g. 2900 (ﬁmamtum-l) /}gq c.l"irws.cat;i@n &m the

m,@ve certifm@ztc “was c:vallca i&m by the map@n\x«:m sm 3f*';~ ;

N L vea~— " ".\‘:" lv,._

3.4.09. 4000 am t:hc sam clar&i aﬁatmr. wew by[m.\m}‘ul

/

Vemm m 18.9. ’2000. ,’me ¢ex:i:13:icmw ef Dr.,f V@ma c]at‘m:”-i

| 4.:..9. 2000 *tdtcs th««t tue {i»tlcr"t WES advmcd ‘t/‘) av@id\ T

o

wnc ﬂ&sraﬁrc trcvcl bv REAT - m~ train. prcfcrab"y
2

travel by 813:‘ Mwith tw’@ csc@rts Thc: T osp mﬂezﬁ: Ne, 5,

RS

vid;: cm.lcr d*atcd 02.9 29(}0 z:cjcctec’i the préeyer o the

. " . ! L] A '
4 \._‘.\,__‘.\ , , Cantm ...-.6

-



- 6 =
appl icant fer advance o Mcaical advance and 2ir
travel advances rclated te treatment te the wife

ef the applicant,

2.1, - It weuld bc apprepriate té mentisen here °

thet the wife of the 8pplicant is cntitled te travel
by aic 21 ongwitr; tws cscerts as per medicel advice .
dated 31.5.2000, 7.6,2000, 12,6,2000 ani 11.9;2000‘:
. £or medical trcatm;:nt {Cwics 9f thc mcdical edvice

E,& 1. P/'u Yo,18,20
arc &8t AnncxurcesS- ,. L a wse In thce ai&-ro‘=alc. edvices

e the docters ©f the Apella'ncspital, the p&t icnt
sught te go te the Apelle Haspital ibow lelhi ft:r roviow
ef trcatment after 3(threc) meaths, The respsndcnt Ns, 4
rejcct‘od the cleim of the epplicint 'far. grant €& h
&ir faro apd modiical 2dvarceS. &5 such, this O.&.

o, 369/20CQ wes filed by thc 8ppl icant. The Asn'kle
Tribun?l ceasideriny che facts and ciccams tdacos
mentizned -in the appl icehmwas plcased t@ ader s‘;n —
131.10.2000 #rd dirccted the Respendent 89,3 t8 grént
the Medicel adv:!nces enxxi @aic fare to and fre Guwahat\:i
anl [elhi., A&cctcAingly. the patieat rapericd t2 épslle
Haspitzl Mew Dsihi in Nsvumpeer, 200C f£& roviow o

her tra{etmont. The ettending physician st #p3lle

cven Del_hi &dvised the pertient ts repsrt after 3{three)
menths fer re§iew SE\ trcatmcnt whichweas due in
Fcbruary,2001 (Méc‘zical &dvice datcd 13,11,2000 is at
Anmxure..w,p/?ihz’e epplicatisn ©f the epplicent datcd
FRAN .200; wes kept with rcspcnc‘ient. &ccsrdingly. @n

MP. fie 57/2001 wes tilcd on 19, 2. 2001. The tpplicatisn

¢i thc epplicént was rejected by the Resperdent N& 5

C:Dtd.-.;..’



-7
vindictively vide nis lctier datcd 8.3.2001 {(cwpy
3f lettor dated 8. :3.2001 8f Respendcnt Ne 5 and
epplicatisn gaced 12.2,001 azc ennexadl 85 Annexarc- '
and\[i\'s]‘res,pect ively). P/i’),’)—‘«

Je T a8 pdy 2dvice st Resp &dent. 28,5 asted |
20,4, 2001 ths mettor wes fakeh wp with the &spsndent

[ X o WA
Ke, 6 by FAx detcd 27.4.2001 {Anncxure~Ll) [fer issue
of gssentiolity certificate 8s degired by the Respauwdent
Ng, 3 amd 5 which was doniced.
4. The Doputy Dircctsr, &dmn (D.L) of
Dliroct sréte Gemersl st Health Services, Now Delhils
srder daced 28.9.2000 which was cellcctcd by Respendent
K3, 5 by bis Lector Neadmn, 11/ BG-MIL/ T/ 2000~01/437
datcd G.Y9. 200U statiag para (ii) in the afcrcssaid\lctter
is ast ¢Irroct. an @ppl icet isn wes méde by the appiicant
agadnst this erder €9 the Respemdant Ns, 1 6n '7.3.2.2000

thowgn Respandent New 3 (Anmxu;c&»{ﬁ‘%—_.@.) 74USN &

5. The applicaat furthor states that the

. patient is an mnl@ycc under St#te Gwt, o Jsc@n. She
el 1Y~

spted £er medicaltrcatment fecilities/CS(Ma) Ruic .1944

appl iceble te Central GSvi, aaplsycas fraw the Respandent

N8, 3 where hor husband {the appliéant) is cmpl syed and

spted st the medicel allswgnces acdmiss ible €3 the

state Gewt, cmpl Wtes. She hes been sq:.-feri:xg frem -

mtcepenia/Wtcspsrmis, ‘a Aiscisc #f which weskems

bencs making thom britt:icr.. It is & silent 'd;iséasc and

if nst preveoted or leoft untrcated the s dme ¢ snt inacs

until @ pshe breaks, The perist ef review expired in .

ContdeeeseS



“modical sdvice is at aAnncxurc-g) /uhmh was net accepted

-

- — - o e

" thc menth €f Fd ruery, 2001 and the patidnt feilcd

te che t feor review duc te dclay., ncgligcnce £
Rosoandcnt Ne, 5 and 3 fer nsn-sanct isning & roequired
medicsl advancds &nd air ferc teo end £ra jauncrney by eir
with cscerts (as per Anm.mrea-gf/ %c hcalth canditisn
sf the psticat is doterisrating emd being helpless the
/éat icnt was cxamined @nd troated by Decter Dilip Ghesal
DHMS whe on 312, 3,2001 whs-advised the pstiont &% rep::r;:
immediatcly at Imrapmséha Rp@lle Hmpital, How Dult;i.

. The dect2r attcnding the pétlent alse sugycsted that

she shald treavel by aty with tws cscorts, (Caoy &f

A e .

and rcjccted by the Respendent NI.:‘&. C&(Dp\\coi'\w Hsdad -
fr-2-01 @nnav - Q) £ /2q

5. 1. It mey be stated thet the zpplicent flso appgoach—l
cdl the Jeint Direoet c:r,l '(r;HSf Guwehetk and regquested him |
tac xémine %;he pa;i@n}: inJher’rcSMi:m But the Jcint

Direct 6r, CUHS, rcfused te cxamine the pstient saying

that &8 the patient 18 under the treogtment of Indra-

prastha appole Hespital he cannst crxémine and treat the

pat iont,

6. the applicant L ¢g& t85 tétec that & por Gevt.

circular deted 26.6.2000 zespondent Ne,3 anld 5 ore

peund t8 senctisn advance cnakling the psticar t2 repsct

in the Indreprestha #pullc HSspital positively en the
rec aumendied time, but the respenients heve ignered the P

seid cirmlier (i\mwxurc-w.e/go \

7. The applicent bags tss tatc that inactisn
of the resperdents has deprived the piitisner of the

’A ) Csnta.. ‘s 6009
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VERIFICATION

I, shri Bimalendu Gupta presently working as a
Senior Accountant in the office of the A.G,(A&E) Assam,Guwahati

=29 do -her:by verify that the statementamade in paragraphse
51f) 7f, ’ ' ' are’ true to my knowledge

and thode made in paragraphs I,M,\.z,(\g) 2,2:1,3,4,5 &,

being matter of records which I believe to be true and rest
of -my humble submission beci‘dfretpe Hon'ble Tribunal,

ANB I sign this verificationBls¢ day of May,2001

bl

Signature, =N g\’w\ﬂ

at Guwahati,

' ) se e,

-



- ‘:I:'. :"Sir’ s

S

o T 'Ploeass refer to your letter No.Admn,II BG-MtL/C B "",
co L TA/2000-01/437 dated 6, -

‘ .
“ .?
.

20 Tﬁe.cnso was.oxgmined in contultation;wlth the -+ v
»_tnginistry of Hoalth and Family Wel{are and-you are requestbd
- 0 totake thae followdng action

.. of Hoalthyw

(1)% Payment of amount o
"y 4o and fro Guwahati-Chenngi
- Hon’blo CAT's Orcdor instesd of Guwal

- {11)

S *You. ax0o slso
oA Guwahatd co th
. Counsael to ‘keen 4
" the draft written
C0 7 tho next datr of

Copy tot-

The Joint Director, U31S, with the r
approach the Standing Govt,
abové two points while prey
statement to bo

cf heaxing,

#7 NOL G 14012/ 14/2000~ CRIS/ DT L
»" Dlractorste Genoral of Health Sorvices

1 04 Eblhi«Cuwahatin

~oubmission of spacific cert
. treating physied on of A
“o .. to the effect thpt the ¥

"patient ig absolutaely no

e
e

NS Im_a_n' ‘Ehavan .Néy‘ Delhi X

R | da’t'ed-.;'?ch&;_zstht:sep’,t;";‘gbqq
AN Y ateni T R e
E o o SRR PR S ;”4jx:xﬁ;;awx, )
v : e ,-.,'/ % Pt R
The Deputy Accowntpnt General(Admn,) 2] '“\'m
e . Office of the Accountant~Gmnoral(a&E)Aa§qmw?} E5~
"QQ,$“M3'. . Maldanynon, Peltola _ Coq .f“ﬂ~\ 7ﬁ;
R 'Guwah§t1u49. S ‘ n}?ﬁ-Yﬁ , /
) ‘ . LY . e .-\ -"}\n‘ a (\\"/./ .;f'..
i, -Subi-Approval faor grant. of Alr faro~-etc 1n-connocpion”Wi{h i
L 0" tho follow up dfeatment of Smt.Ajanta Gupta vwifo.of" w\
Tt Shrd Blmelendu- Gupda, : : .o S
S . : PPN
‘ | { s

A

9.2000. on the aboye_sp.ject._

as approyed.by~thq‘Ministry~.,
AR . PN

f sair.travel to Shr Gupta. -
only.as per-the
1dti=Chennal
1ficotion of the
pollo Hospitally@ionnat
alr travel ‘for the
cesspry®, . . .

roquested to contpet the CG1S Authority
at they could request thae Standing Govt,

n view the gbove two points whilg preparing'ﬂf
statement to be filed in the cose before

hearing,
Yours fa thiully,
e

( M.Y.ANSARL )
DIPUTY I HECTOR ADN(D. 1)

ot

guest to please .
Counsel to keep in view the -
varing the draft written -

filed in tbe case beforg f?/ijxt daté -

O (:/ DI(CQIS(D.T)

e

PR A T R T T e T ey

. < s ot -

: . ——— o ——

GS..\.: ‘
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C - t 1/’
“ | Amwuw& A

_ MOST IMMELIATE
- i OURT_CASE

‘ : NO.C,14012/14/2000~CGHS/ D, 1
.DixjectOrate General of Health Services

Nirman Bhavan,New Delhi

/ dated the 25th.Iuly,2000

To ot e s 4 N

e

The Joint Director,

. CGHS,Anandai‘:uteer,Path,Zoo,
Narangitenale, R7G)Byrws Road,
Guwahati-781 003,

Sub:-0sA. N0, 149/2000, CAT Guwshati Bench Sh, Bimslendu G
Vés Union of India and others,

e s

Please refer to your letter No.C. 18018/1/97-98/832
dated 16th June,2000 on the above subject. I am to convey
the approval of the Govt. to the air travel by Sh. Bimal endu

Gupta alongwith his wife Smt.Ajanta Gupts to and fro Guwahati~
Chennai for the follow W treatment of his vife, S

2, This issves with the approval of JS(PRYvi de Dy.
- No,94-Court Case dated 14,7 . 2000.

‘(ours fait}%f ully,
o

( DR(MRS)LUNONGPIUR ) . m}
ALDUL. DEPUTY [IRECTOR GBNERAL' (HQ) : g
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[ LT MAY CONCEND

1" "
T This 4s to

of Shri B.Gupta

cervify that tly

.

doe ey, N
éii )

1 v\ P ’f.s’\
n T 4, NS,
K
. -..'_\. /'4:
T SR g -(\ '/
CEARS IS ¢

\

I
Mated Gnwmhacd,the 9th Sept /00

nge 34 yenrs

has been under

AP

oy

S AJanta Gupta, wife

tigotion and
from Menorrhn

Lreantment,
gla € low

singe 16.8,99
frade

medicnl inveg.

+ She hag been

suffering

2.2,98

wng brﬁated for
to Henﬂrrhwci

to 9.2.98, ag hip ¢

the sam ot A

fever
pollo Hospital,

ondition ig detorf-
noepridaiic, Jov grade fever

d vieipht losg,

Slhe
Chermiad faom
Ling senin due

welght! Joge,
chedth

Ghe 1 rdvised
“nd trestument! ot

' and raferrag
Apolloe ilespi i

wilh geneyal
GAan for furthey
) C]lQ“”.'\j. .

s

n oo

tir is!

g

i
1‘..
|

OXi. is required

2{two) cseorty
nbsolutely esgene,

Batimyteq

cosl. of 55,490,400/ (1lupres orty

.v't,
oo ! [
fio: 1144Y legn.ro. 735
hie.

W E£ nog:EEmborn by Govt.,

for invasl
of Assam.

et i

/50 atd.16.2,09

dld.16.9,00
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(L, B, Saikia )
Joint Direcuior.

- — :
@ " A/v/mﬁuwg«-@ (
. ' : ' m
~ Govee of India,
Minloury of Heoaleh & KWL,
Drae, Ganeral ok tealth Services,
Canural Govi, Health Schame,
inakd Path {7th Bys Lane),
A woo=iarengt Tinleld, .
Giziahatt « 78% 003.
NO.PL.L2006/1/99/{1)Y/ o .- S Phe g, 8,0
‘ - ~// f{-&),’ &GJ\} ) | . .v} .,‘1:7/&(
Ta, : . : :
The Birgqtor“ ' o ‘{w" e _4’:i;g,—,.'.,..',.‘...-;}‘::z_
Cantral Govt., Hesalth Sch euxa, N U O K
Dtg. Ganeral of Health Services,
Nirman Bhavan,Now Lalhi-~1i0021. ' , . ‘
S Subh : Approval for Alxr travel on eTOLBONCY o
Slr, S ‘ n
unClC¢ﬁd pleasc £inﬁ herewiinh copy aﬁ & medical rop-
ort alongwith our parm ssion letiers to Smt. Ajanta Cupta W/0
Shri Bimalendu %upra, Acctn. v/o tha ALG (A & B),Guwahat
Lor Apollo Hos: tal. Chennai.

Aa Dr. N, rodhnis HoGueahatl Mestical Coellege Hogpitaol
cartdfied, the patient roquires oo attend Apollo Meapiial,Cha-
nnaix ~ & ipnmd sately with wwo ¢scorss by ALr which 42 ana:lu*

taly oss Lor the condidden of tho

Y @ L.ﬁ.“.;. CE othe © iz Lhe ,P t.ia"xcw hecordingly
cha incumbary has ; TeNn , ermari Lol Ly vs to aitend the zaid hoge
plial on .kf&-'c 9} (vive aeuclosud letrer),

Permission scr Air Tra.el zay bs granced considering
thae deterlorating conuition o iha itlent-as o special casws.

Appreval ror air travel fg o- rongly recocanandad.

Ycurs faithfully,
RAELIRRS - Joint Lirector.
Copy to 1= :
1. Tha mw_ouz\_r anc Conera, (ALR)
« oo, Maiohs maaaiy, Bl Olg,(mu».&hbtv"ZQ
LA Shii Dmalenau Supte,
/0 tha AG{ALES ) A g™, Gu.ahat 1-29,
i ~
C%W
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Sr. Consultint Neurotoglst Dr. MUKUL VARMA Indraprastha Apolio Hospital
indrapraEﬁT’a Apollo Hospital M.D., D.M, Mathura Road, Sarita Vihar

New Dalhl H New Dalhl 110 044 .

Visiting Consuliant: NGUTOthSlC‘an Phone: 6825858, 6925801;"Extn 1060
Siddhartha Apotlo Hospital, Fax 91-1 11—6823'629 N
Kathmandu Consullalion daily 9:00AM to1:00PM
Member: :

Neurotogical Soclety of india

Apollo Clinlq
- Indian Epilepsy Associalion

13 New Rajdhani Enclave, Vikas Marg
indian Academy of Neurologtg U % ot o 5\7/7 én Delhi 110 092
~ /

Consultation: Thurs only 7:00 - 8:00 P
For appointment call 2222146, 2212835

Resldence
© 1378, Sector 37, NOIDA, 201 303

' : " Phone from Delhl : 914575440
7 7 (W\c Z g : LD From outstation : 0118-4575440
. . ‘ f E-mait mvarma@vsnlcom

By appaintment only
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Sr. Cc Jsultant Nauraloginy
Indrar aotha Apolla ticapitaf
Maw L.t

v’: dGne Consultang

SGhacaa Apollo Hosgiial,
KuJ\'n"rdu

tomben
~ Neurological Society of India
Indflan Eplapsy A&sooa:.‘cn
Indlaa Academy of Heurotegy

roRAUKUL VAR
MO, D2
vieurophysician
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1] ‘
11 September 2000

tur MITH

This is to state that Mrs Ajanta Gupuisaxﬂ'uingﬂom?Omwpmﬁamdineqdimggo L
come to this hospital for investigations and review. S oy s
An amount of approximately Rs.60,000/- (Rupees Sixty Thousand only) would be
needed for the investigations and-kospital stay.  She is also advised 10 avold long
distance travel by road or train ; it is preferable that she travels by air alung with two, - NN
escorts. Y

fojc chov

8]& DR MUKUL VERMA
Senior Consultant - Neurology

§ WORLD CLASS HEAUHCARE i o
Address : Sarita Vihar, Delfll‘Maihum Road, New Dofhi-110044. Ph. 16925858, 4925801 Fax : 91-11. e.§23629.
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NOT VALID FOR MEDIO LEGAL PURPOSES- Condoan

[ S

APOLLO HOSPITAL ¢ o OPD Timing: »

Sarila Vihar, Mathura Road, New Delhi-110044, L ~ Mon. Thus, Sat. Sun. 10.00 - 12.00 Noon.
Tel. : 6925858, 6925801 Extn. 1271 RN

Resl. : 2450723, 7019281, 7021608 VWed. 8.00 - 10.00 a.m.

; Hehsite s http:/itheumatology.8m com E-mail 2 drc2000@satyam.net.in,
s ’B m_ 4 . . M; 24‘044200\

To ' ' .
Dr. Mukul Verma/Dr,RC Arora, Treating physician, gigg%;ﬁiﬁé’m. e
As per above prescription the condition of patient informed.Till
date no further reply received from your end,resulting 4.q, (A&E)* Assam hot
yet sanction fund and treatment. related elr fare and delay. Apartfrom,
medecine stopped as advised over phone. severe back pain, unable to sit &
move due sudden bone locking, dizziness, weakness. She is in complete bed

-rests As per family doctor D.Ghosal she ig to report lpol},%é%mediately and

Tue, FHi. 3.00.5.00 p.m.

2

also ad#ised to avoid long distance travel by Rohd or Rad dly do the -

needful for protection of 1ife and treatment, Estimage cost of treatment:

and fit to travel by air pPlease certify to report immediate, My fax No. .

0361-459105 and phone No.0361-515223(Rest) . journey ¢ Ak 22141100 deferveolddan,
s :

Yours - _
(Mrs.pjanta Gu’pta)k ?

CONFIRM, REPORT

et )

e 24-04-20g 3: 40
FHONE NUMBER: ! B116823529 o1 oeian
PRGES : 21 ' -
START TIME - :  24-g4 pg:3g : - ' i
ELAPSED TIME : 810" '

MODE : STANDARD
RFESULTS o H oK

. . . . L L o . .", |
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- %KVMWWL A
OFFICE OF THE ACCOUNTANT GENERAL(A&E),
ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI-29.

No. Admn-2/BG-MDL/TA/Part-11/2000-01/ § GG Dated 08-03-2001.

5 With reference to his application dated 26-02-2001 endorsing a copy of the

; representation for forwarding it to the Hon’ble Union Minister, Ministry of Health & Family
Welfare, New-Delhi regarding non-settlement of TA/Medical Claims in connection with his
wife’s treatment, Shri Bimalendu Gupta , Sr. Accountant, is hereby informed that as per Interim
Order of the Hon’ble CAT, Guwahati Bench, TA Advance , Medical Advance have been duly
sanctioned and paid to him and pending decision / final verdict of the Hon’ble CA'L; Guwahati
Bench with which he has filed a suit in this regard, his claim cannot.be settled.

Medical claims, received so {ar in this office in connection with his wife’s
treatment at Apollo Hospital, Chennai / New-Deilii have already been settled,

, Further , St Gupta's claim/ contention is not clear as regards grants of Air fare for
his next visit to New-Delhi on 20-02-2001 in connection with his wife’s treatment, as this section

has not received any formal T.A.  Advance proposal alongwith

supporting
- documents/Certificates etc. from him till date.

Keeping in view of facts above, forwarding of his representation to the Hon’ble
Union Minister, Ministry of Health & Family Welfare, New-Delhi cannot be considered.

< .

Also, his another representation dt. 26-02-2001 addressed to the Accountant

General regarding settlement of his Medical claims cannot be entertained on the grounds stated
above. .

This also disposcs of his representation ddt. 26-02-2001.

OO Ll S8

DEPUTY ACCOUN'I‘A%\JT GENERAL (ADMIY) V4
WEATHTL (A . g s
o 703 vy

Shri Bimalendu Gupta, Sr.Accountant, Dv. Arcruntant Ganzral (/\d“_“-)
: S oy i st (yetry =
Record ( C ) Section bt e L A (ortx 3+)
OIO tbe Acsar it Gener sl AaB)

i, NI
Assam. Guwahatl
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To ATN«@)O UYL "“'\'M

The Compirolier & Auditor Genera! of fndia !
4 10, Bahadur Shah Z«for Marg .
Indrasprastha Head Post Office
u_} Pout B:'Lg No.7
New Delhi-2

Through proper chapnel submitfed to Accowitant General{A&E)Assam.

Subject ; Delay and refusal of payment of air fare to atiend medical treatment, medical advance to M,
- AjantaGupta.

A

Sir

k)

 1like to tavite you kind nttention agair lo the subject on my conplaint dated 24-3-2000 and to the
Hon’ble Minister of Health & FW. . New Delhi on 25-8-2000 for approval und sanction of air fare to
aitending medical treatment af outside sfate in fime  »s a special case. The mis use of Appendix-VII &
special provision of air fae of C5{MA)Rule,1944 | is use of official capacily is liable for present
c}o.leﬁbmtff?y% condition and damage i concem. :

Central Govt. Iy under constitutional obligation to provide health facilities to its serving
employees/denondent and vefire employee and ifs alvo the duty of the Govt. To bear re-imburse expenses
incurred for specialist treatraend in approved hospital for protection of life , right to heaith is an integral
part of a citizen tight to jife. But in a order No 235-NGE{(3nt. )/8-98(]) dated 29-4-98 and dated 9-10-98
the Allopathic treatment declared compulsory and it monthly contribution from salery without option
where as Govi. Of India not ot declared medical treatment is compulsory . Denying the right to treatment
the A.G.(A&E)Aszam was viclating the woman right to lite . Hon'ble Prime Minisiry of India inhis
massage 1o the nation on 1-1-2001 on women empowsrment vear 2001 | to wpholding the dignity «and
protecting the right of the women and girds child | health care too .Ministry of Health and F.W. initiste and
enquiry on delay of treateent | puvment of air fare | decision is awaited .In the meantime Ministry of
Health and F.W. vide hig latier Mo.C14012/14/2000-CGHS/D.1 dated 25-7-2000 convey approval of air
journey to and fro Chennai on CAT order dated 5-5-2000 of DA No.149/2000 which files against Shyi
1.Siddhartha Singh , D.AG. and Shri B.X Das Pukayastha, Sr.A.O.{Esit. &Bills) . The order was ignored

- Mutilated vse of medical advises dated 9-9-9% | 10-1-2000 , 24-2-2000 of Guwahati Medical
College aud 8-6-2000 , 12-6-2000, 11-9-2000, 13-11-2000 , 31-11-2000 may kindly examined . Air
journey with two escorts are absolutely eseential was strougly recommended by Joint Director ,CGHS ,
Guwahsti vide No.D12016/1/99/(1)/2021 dated 14-9-99 on medical advise dated 9-9-99 followed by
foliow up ireatment was not mentionad in your letter . Inrogard to review of treatment , CGHS order para
4 of AGOGT1/1/98/CGHS{Ghy V4D dated 26-6-2000 not followed by A G.(A&E)Assam. Despite remninders
compelled fo file applications fo CAT under No.MP No.209/2000 , OA No.369/2000 needed for life of

the patient.Al} the details of treatment , air travel well inlimated to Head Quarter on 13-6-2000 but no
pogitive steps has been received from vour end '

&

In regard to outstanding clain mnounting to Rs.90,000/-(Rupees Ninety thoussnd) only including
treatment cost . air travel and holtage DAL in various spell are kept pending with A G.Assam without
assigning sny reason. The treataent claim of Apolle Dethi during Nov.2000 was not submitted to A.G. due
to instruction of St.AO(Egtt & Bills) dated24.16.2000 A part from that A.G. Assam initiate for creation
of delay and damage of treatment vide his letter (1) Letier to Dr. Deepok Arjundas on 19-5-2000 (2)
A.G(A&EYTamiloadu reply to A G(A&E)Assam in regard to air journey to Dethi On 8-6-2000 , (3) Admn '
No.474 of 14-9-2000 {5) Admu. No.437 dated 6-9-2000 and No. 24-10-2000 may please bexamined.

In view of the above kindly examine the facts and review your earlier statement and kindly fumish
the correct statement to the Ministry of Pinance | Ministry of Health and F.W. New Delhi for taking
appropriate steps for delay , payment of air fare for aftending hogpital on 20-2-2001 28 per raedical advige
and payment of all outgtanding cisims of Ra.90,600/- only and a compensation in this regard so that the
natient may net deprive fom justice.

Yours faithfully |
Dated the 12th. Feb.2001

(BIMALENDU GUPTA)
Sr. Accountant,
Ofo the A.G.(A&E)Assam
Maidamgaon |, Beifola .

Guwwahati-29
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The Accountant General (A&Y) Assam,
Guwahati-29, ‘

Subject: Required Medical advance and treatment
related Air journey fare(both ways) to Delhi
for review of tesatment as rer advise was due on

1242.2001
Sir,

With reference to your i/c¢c DAG(A) memo No.Admn-I1/
BG-MDL/F¢.11/2001~2002/18. dateqd 20.4,2001 on the subject, I am
to state that &s per C&AG's letter you have made compulsory
CGHS treatment ang deducting contributuon andg funding %o CGBS
Guwahati without my concent, Hence it is your duty and responek
ibllity to get. any information in regard to treatment as
required from €GHS directly. It is further stated that in many
occassion it is noticed that Shri R.L.Sen Gupta Webfare officer
initiate io do the needful, which is covered under duty and
responsibiligsof the welfare officer, but in my case he ig not
acted accordingly. Kindly do the necedful in this regard, to
provide or depute gpecialiest doctor of CGHS related to illness
"OsteoporosigR and yeur rgquired certificatfion, without any
lapse, ‘ |

In regard to CAT order dateg 29.3.,2001 of 04 No.
298/1999 and 177/1998, the decision will be intimated to you,

SRR R e R '

Dated, Guwahati

Yours faithfully
27 «04.2001 !

(B imaé%;ta)

]Z F?}¥><‘ Sr. Accounta nt

opy to Dr.Banikia,JtéDirector,CGHS,Zootiniali,Ghy—B. with
reference to DAG(A) letter No.Admn~I1/BG-MDI/Pt~I1/2001~2002/
18 dated 20.4.2001,you areinforming that. the treatment of @MCH
1s over on the date of refering the patient. to Apollo Chennai
on 9.9,99 and she is now under treatment under Indraprastha
Apollo Hospital Delhi,all details availabie with A.G.(A&L) Assam
Ghy. AG(ARY) Assam ERHUERRRR XER ko directed to collect Medical

estimate cost of treatment and essentiality certificate for #ir
Journey with escorts and deputation of CGHS doctor ta my

residence in this regard. Your lnstruction to AG, Assam dateg
25.10.,2000 alongwith letter dtd 26.6.2000 and Govt.OM dt 7.3.200
not fosllowed accordingly. ¥indly send you decision to AG(A%E)

Assam, by Fax by to~day ( 27.4.2000) positivelt so that I cam
get.\thegjifgticeo Forai A octoy adVises 3o ow \WSMWV& [9]
Roat o Ko A3 do b fr wodo ol ! ,

» Thisdo ¥ ke kﬁﬁiﬁé ( Bimdlendu Gupta)

AN
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} OFFICE OF THE ACCOUNTANT GENERAL (&&.£), ASSAM
o MAIDAMEAON:BELTOLA » SUWAHATL-29 _
' Dated-20-04-2001

3
N

NoAdmn-11/ g

With reference to hig reply dated 16-04-2001 in response to thig office

memo dated 16-04-2001, regarding grant of T.A, advance (Air Fare} and Medijcal

Adi/azlce in connection with his wife treatment at Indraprastha Apollo Hospital New
Deihi Shri Bimalendu ©

upta, Sr.Acett,, ig hereby once again informed that, since he is a

CGHS beneficiary, he should obtain the essentiality certificate for Ajp Fare from fle
CGHS Authority or from Guw:

ahati Medical College Hospital, Guwahatj and an estimate

¢ Competent Authority and submjt the: same to this office
for grant of T.A, advanes (Air Farc) and Medical Advance as prayed for.

He is further directed to contact and consult CGHS Doctors as and when

needed and in cage of any cxigency he should approach the CGHS Authority for

deputation of Doctor to his residence to examine the paticnt ag required under CGHS

Rules.

| In this connection his atlention may be drawn 1o the CAT Orders dated 29
th March 2001 in disposing the OA No, 298/ 1999 and 177/ 1998, ’

SR. DEPUTY ACCOUXY GENERAL (A)

Mermo No. Admn-IUBG-MDL/Pt.[I/ 2001-2002/18 dated 20-04-200 1 ‘

Copy to Shri Bimalendy Gupta, Sr.Acctt,,
Record (€ ) Section,
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", Delhi letter No.C|14012/14/2000-CGHS/D.1 dated 28-9-2000 address

- medical advance tor treatment .

- - e—— -
P ]

| -- | A -
. L Y,
To A 7&@“ @
4 The Secrotary to the Govt. Of India N -

- Ministry of Health and Family Welfare ( Deptt. OfHeallh)
, _‘ Ninnan Bhawan , New Delhi -11 p

- (Throhigh proper climnnel submitted to Accountant General (A&E)Asgam)
- Subject : Approval for grant of Alr fare eic. In connection with treatment/foHowup
:  freatment of Simti Ajanta Gupts W/o Bimalendu Gupta.

Sir, ' .
I beg to invite your atlention to the Director General -of Health Service (CGHS } New

_ 7 to Deputy Accountsnt
General(Admn.) of |A.G.(A&E)Assam . Guwahati-29 on the subject iu response to his lefter No.'

Admn.J/BG-MDL/TA/2000-01/437 dated 06-9-2000 in conneclion with Court case , which js
communicated  to| the undersigned by Dy. Accountant General(Admn) of A.G.Assam vide
No.Admn. J/BG-MDL/TA/Part-1/2000-01/546 dated 20-10-2000 for rejecting the Air fare on medical
advise of Apollo Hospital New Dethi to Mis. Ajanta Gupta for follow up treatment for severe illness as a
result an application filed in CAT , Guwahati Bench and order dated 31-10-2000 to avail Air jowrney and
The A_G.Asgom miginterpreted the provision of CS(MA) Rules 1944

Appendix-VI, special provision for Air travel which is specifically mentioned for the use to the
- department ns indicafed in the O No OA/IG9/2000 ' .

" Hence the para (ii) of DGHS Delhi fetier dafed 28-9-2000 not tallied with the rule so thi

L

journey Guwshati snd Chennai and also certified by Apollo Hospital Chennai. She & os
- her minor child below 12 years

_acknowledged vide

s may kindly be

correct for the mterept of the treaiment and KI5 of the patient.
It is further mentioned that Smfi Ajanta Gupta availed Air trave! alongwith two escorts on medical advise
of Dr. R. Medhi of GMCH, Guwahati considering sertous illness and deteriorating condition approved by
Joint Director CGHS ,Guwahati vide letier No.D 12016/ 1/99(1)/2021 dated 14-9-2000 for to and fro Air

accompanied by

Mrs. Ajanta Gupta availed Air Travel alongwith two escorts for review of treatment on medical advise of
Apollo Hospital Chennai which was denied by A G.(A&E)Assam md with directives of CAT Guwahati
Bench order dated 5-5-2000 under OA No.149/2000 _allowed to and fio Air joumey Guwahali and
Chenmu"f“mo??ﬁngly on 21-5-2000 alongwith a minor child and escorts o perfortned Air journey to
Chennai . After revigw she was advised to move Indraprastha Apotlo New Dethi for follow up treatment
with medical advisejto avail Air joumey by Dr. R. Sridharan. , accordingly she moved to New Dethi by
Air_on 8-6-2000 albngwillh escorts and minor clild . The facts ond CircUnsiances well informed To
A.G.Assam . After completion of investigation returned to Guwahati on Medical directives.

As per medical advise dated 11-9-2000 of Apolle Hospital , New Delbi , the Accountant General
requested fo release the required medicn! advance and Air fare with two escorts on (he direction of

attending doctor thalt “She ir advised to avoid train and road Jjourmey and ‘triwel by Air . Due to

misinterpretation of provision of CS(MA) Rules ,1944 Appendix-VII spcc‘?ﬂ?l%‘r’ﬂr journey on merit on
medical advise the 4

I Accomntant General(A&E)Assam _compelled to take shelfer mlder_gmw()()()
for protection of Tife[of the pafiert and availed to and fio Air journey Guwahati - Delhi on 6-11-2000 and
13-11-2000 .

L view of the facts kindly consider the circumstances and allow the Air Jjourney with two escorts on
medical advise and :a minor child accompanied with patient and payment thereof at the earliest so the
pagment of the clain to be paid by Accountant General without any further delay for the interest of the
treatment. All the details in regard to above Journeys already received by Health Ministry & Director
COHS New Delhi | In this regard my representation to the Hon’ble Health Minister dated 25-8-2000

etter dated 12-9-2000 may kindly be referred to. For this act of your kindness I shall

ever pray.

LR 2 ]

Y ours fastiuily |

TNotard haasntnts
L7 CALAL SIUNVY Gl

the 7% Dec,;2000
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: To_ Whom Tt May Concern

., This is to state that Ivjx%s.
- Aja;nta Gupta age 35 years who i's
E siffering from Osteopenia,conmective

t.‘.s'suafd‘isorder with other ailments
si;n'ce. 02.02.98 is under treatmé;nt
of )\polle Hospi tal Chennal & Delld ,
she is not improving,she is examin e
a{; her residence on call, conside*‘ins
the sermusness she is advice to :
at}tend £polle Hospital,Delhi soon
fc;}r review/investigation.She is ‘al 50
advice to aveid long distanco t_rav el
by, Road or train,Travel by air both

* ways alongsith two escorts iszniaeded.
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The Accountant General(A&E) Assam

v, Belolla |, Guwahali-29

Subjest : Aif fara and medical advance for review / invastigation as per madical advise of

To
Maidamgao
Indraprasih
Sir \

| beg lo i
2000-01/1000 da

2 Apollo , New Dethi.

vite your kind atiention to DAG(A) leller No. Admn.2 / BG-MdL/TA/Part-11 /

22-02-2001 on th

iike 1o mention t$at in

ed 08-03-2001 and Letter No.Admn-2/BG-Mdl./TA/Part-11/2000-01/837 dated
e subject the facls slaled in the above letters is not correct and fabricated . 1

arana

regard to review of {realment as per medical adviss of indraprasiha

Apotio_, New Delhi in Februaty 2001 received by Administralion-2 Section in November 2000,

which is relaled 16 OA No.369/2000 and intenlionally delayed review which was Tixed on 20-02-

2001 was ¢ance
Physician Dr, Dili

lled . As per medical advise Mrs. Ajanta Gupla was examined by House

j}o\\ a‘.OQ 11

. Enel. ; Medical car

indraprastha Hos

) Ghosa' on 12-03-2001 on ¢all and advise 1o report to attending Physician of’

pital soon . i is further requested lo expedile the outstanding claims and 1o

teleasa the amount.

In view of

approximate amount of Rs.30,000/- may be required for review kindly be sa

release by 20th Ma

g“&-u)ol

the abave | necessary sanclion amounting 1o Rs.48,000/- for air fare and

nctioned and
rch 2001 so that  can able o procead soon. ' -

Yours faithfully ,
(L& Ao '
ificate dated 12-03-2001 ) Y
PLI"A()I?

(BIMALENDU GU
Sr. Accountant,
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